10th March 1937
THE

LEGISLATIVE ASSEMBLY DEBATES

(Official Report)

Volume II, 1937

(23rd February to 13th March, 1937,

FIFTH SESSION

OF THE

FIFTH LEGISLATIVE ASSEMBLY
1937

PUBLISHED BY THE MANAGER or PusLIicaTiONS, DELHL
PRINTED BY THE MANAGER, GOVERNMENT Or INDIA PRESS, SiMra,
1937



Legislative Assembly.

President :
Tae HoNoURABLE Sir ABpUR Ramim, K.C.S.1., KT.
Deputy President
Mgr. AxBIL CHANDRA DaTTA, M.L.A.
Panel of Chairmen :

S MuraMmap Yakus, KT., M.L.A.

Me. S. SaTyamMmurTi, M.L.A.

Sz Lesuie Hupson, K1., M.L.A.

S Cowasst JEHANGIR, Barr., K.C.LLE., 0.B.E., M.I..A.

Secretary :
Mian MurAMMAD RAFI, BAR.-AT-Law.
Assistant of the Secretary
Ra1 Barapur D. Durr.
Marshal :

CapraNy Haj1 Saprar Nur AmMap Kuan, M.C., I1.O.M,, I.A.

Commattee on Petitions :

Mr. AkHIL CHANDRA DaTTa, M.L.A., Chatrman.
Ste Lesvie Hupson, K1., M.L.A.

SARDAR SanT Stvem, M.L.A.

Mr. M. GH1ASUDDIN, M.L.A.

Mg. MaTHURADAS Vissanst, M.L.A.
MSOLAD



CONTENTS.

VoLume I1.—23rd February to 13th March, 1937.

Pages.

ToespaY, 238D FEBRUARY,

1937,—
Members Sworn . . 906
Questions and Answers . 906—10

Unstarred Questions and
Answers . . .

Statements laid on the
Table . . . .

Motion for Adjournment re
Amendment of the Rules
of Business of the Assem-
bly relating to the Pri-
vilage of Interpellation—
Ruled out of order .

The Railway Budget—
List of Demands—

Demand No. 1—Rail-
way Board—

General Policy of Rail-
way Administration

Control of Expendi-
ture . . . 941—'5

910—12

812—16

916—21

921—4

WEDNESDAY, 24TH FEBRU-
ARY, 1937,—

Me mbers Sworn . . 961
Short Notice Question and
Answer . . . 961—64

The Railwa_ﬁ Budget—List
of Demands— contd.

Demand No. 1—Railway
Board—contd.

Exclusion of Indians
from the Wedgwood

Committee . 965—1000
Taking over the mana-

gement of the B. and

N. W, R. and K.

and 8. M, Railways

under State control . 1000—19

WEDNESPAY, 24TH FEBRUARY,
1937,—contd.

Demand No. 6-B—Work-
ing Expenses—Mainte-
nance and supply of
Locomotive Power—

Construction of - Loco-
motives in India

TaURSDAY, 256TH FEBRUARY,
1937,—

Election of Members to cer-
tain Standing Commit-

The Railway Budget—List
of Demands—contd.

Demand No. 6B—Work-
ing Expenses—Mainte-
nance and Supply of
Locomotive Power—
conld.

Construction of Loco-
motives in India—
concld. . .

Demand No. 1-—Railway
Board

Grievances of Third
Class Railway Passen-
Indianimation of Rail-
way Services . .

Fripay, 26t FEBRUARY,
1937,—

Questions and Answers .

Unstarred Question and
Answer . . .

Attempted Budget Leak-
age . . . .

Paazs.

1025

. 1025—41

1041—67

1067—80

1081—92

1092

1092—93




Paazs.

FripaY, 26rE FEBRUARY,
1937,—contd.

The Railway Budget—List
of Demands—concld.

Demand No. 1—Railway
Board—concld.
Paucity of Muslims in

the Railway Ser-
vices . . 1093—1113
Rail-Road Competition 1113—46
Demand No. 2—Audit . 1146

Demand No. 3—Miscel-
laneous Expenditure . 1146

Demand No. 5—Pay-

ments to Indian States

and Companies . 1146
Demand No. 6-A.—

Working Expenses—
Maintenance of Structu-

ral Works . . . 1146
Demand No. 6-B—Work-

ing Expenses—Mainte-

nance and supply of

Locomotive Power . 1147
Demand No. 6-C—Work-

ing Expenses—Mainte-

nance of Carriage and

Wagon Stock . . 1148
Demand No. 6-D—Work-

ing Expenses—Mainte-

nance of Ferry Stea-

mers and Harbours 1149
Demand No. 6-E—Works

ing Expenses—Expen-

ses of Traffic Depart-

ment .. . 1149

Demand No. 6-F—
Departments . . 1150

Bes . . . . 1150

partment . E . 1160

Pagrs,
Femay, 26TE FEBRUARY,
1937,—conid.
Demand No. 17—
Working Expenses—
Appropriation to Dep-
reciation Fund . . 1160

Demand No. 8—Inte-

rest Charges . . 1150
Demand No. 1l1—New
Construction . . 1151
Demand No. 12—Open
Line Works . . 1151
SaTurDAY, 27TH FEBRUARY,
1937,—
Members Sworn . . 1163
Presentation of the Budget
for 1937-38 . . . 1163—70
The Indian Finance Bill—
Introduced . . . 1170
Statement of Business . 1170
ToUESDAY, 2ND MarcH, 1937,—
Members Sworn . . 1171
Questions and Answers . 1171—82
Unstarred Questions and
Answers . . . 1182—88
Short Notice Question and
Answer . . . 1188—80

Statement laid on the
Table . . . . 1180—92

Election-of Members to the
Standing Committee for
the Department of Edu-
cation, Health and Lands 1192

Election of Members to the
Standing Committee on
Emigration . . . 1192

Election of Members to the 4«

Standing Committee for
the Department of In.

dustries and Labour . 1198
Message from the Council of

State . . J . 1193
Gemeral Discussion of the

General Budget - 1193—1245




Paams.

WeDpNESDAY, 38D Magrow,

1937,—
Questions and Answers .

Election of Members to the
Standing Committee for
the Department of Com-

merce . . . .

General discussion of the
General Budget—contd 1252—1303

THURSDAY, 4TH MarcH,
1937,—

Membera Sworn . .
Questions and Answers

Election of Members to the
Central Advmory Board
of Health . .

The Code of Civil Procedure
(Third Amendment) Bill—
Introduced . .

The Indian Red Cross
Society (Amendment) Bill
—Introduced . . 1339—40
The Indian Limitation
(Amendment) Bill—Pass-
ed . 1340—561

The Indian Tea Cess
gﬁmndment) Bill—Pass-

. . . .

124752

12562

1305

133739

1339

1351—62

The Indian Army (Amend-
ment) Bill—Passed .

The Repealing and Amend-
ing Bill—Discussion on
the motions to consider
and to refer to Seleot
Committee not conclud-
ed . 1385—02

bra Maxcn,

1352—85

FriDaY,
1937,—

Members Sworn . .
The Child i Res-
traint (Amendment) Bill
—Presontation of the

report of the Committee
on Petitions . . .

The General Budget—List

1393

1303

of Demands—
Demand No. 18—Finan-
oe Department—
Revenue Duties . 1394—1415

. 1306—3T

Pacxs,
FriDAY, f5: 4 MarcH,
1937,—conid. i
Demand No. 12.—Exe-
cutive Council . . 1416—47
Policy of Protection . 1415—48

SBatumrpay, 6tH  Mancs,

1937,—
Meomber Sworn . . . 1449
Questions and Answers . 1449—81

Unstarred Questions and
Answers . . . 1481—88

Statements laid on the
Table . . . . 1488—90

Message from the Council
of State . . .

The General Budget.—List
of Demands—contd.

Demand No. 20—De-

fence Department—
Indianisation of the

Army . . .1492—1522

Demand No. 12—Exe-
cutive Council—

Social Insurance for
Industrial Workers .

Moxpay, 88 MarcH, 1937,—
Member Sworn . . .
Questions and Answers .

Motion for Adjourment re
Arrest of a Member of the
Legislative Assembly and
subsequent withdrawal of

Proceedi gainst him

—Ruled out of order

Election of Members to the
Central Advisory Board
of Health . . .

The General Budget—List
of Demands—condtd.

Demand No. 12-—Execu-
tive Council—
Labour Grievances . 1577—85

Demand No. 17—De-
ment of Education,
Health and Lands—

Treatment of Indians
abroad . . .1686—1615

1490

1523—39

1541
1541171

167177

1677




PagEs.
MoNDaY, 8TH MarcH, 1937,—
conid.

Demand No. 12—Exe-
outive Council—

Frontier Policy . . 1816—20
Torspay, 918 Marcs, 1937,—

Member Sworn . . . 1621

Questions and Answers . 1621—36

The General Budget.—List
of Demands—contd.

Demand No. 12—Ezxecu-
tive Council—contd.

Frontier Policy—contd. 1636—48

General Policy of the
Government of India 1648—89

WeDNESDAY, 10TH MarcH, 1987,—

Members Sworn . . 1691
Questions and Answers . 1691—96
Message from the Council

of State . . . 1696

The General Budget—Liat
of Demands—contd.

Demand No. 21—De-
"~ partment of Tndustries
and Labour—

Recognition of Trade
unions by employers
and withdrawal  of
recognition of Uniona
in certain cases .1896—1702

Demand No. 12—Exe-
cutive Council—contd.

Policy of Repression .1702—50

Demand No. 1—Customs 1751
Demand No. 2—Central
Excise Duties . . 1751

Demand No. 3I—Taxea
on Income including

Corporation Tax . 17561

Demand No. 4—Salt . 1751

" Demand No. 5—Opium . 1751
Demand No. 6—Pro-

vincial Excise . 1751

Demand No. 7—Stamps 1752
" " 'Domand No. 8—Forest . 1752

WeDrEsDAY, 10TH MaRCE,

1937,—contd.
Demand No. 0—Irriga-

tion (including Work-"

ing Expenses), Naviga-
tion, Embankment and
Drainage Works . .

Demand No. 10—Indian
Posts and Telegraphs
Department (including
Working Expenses) .

Demand No. 11—Interest,
on Debt and other
Obligations and Redue-
tion or Avoidance of
Debt . . .

Demand No. 12—Exe-
cutive Council . .

Demand No. 13—Coun-
cil of State . N

Demand No. 14—Legis-
lative Assembly and
Legislative Assembly
Department . .

Demand No. 15—Home
Department . .

Demand No. 16—Legisla-
tive Department . .

Demand No. 17—Depart-
ment of Education,
Health and Lands

Demand No. 18—Finance
Department . .

Demand No. 19—Com-
merce Department .

Demand No. 20—Defence
Department .

Demand No. 21—Depart-
ment of Industries and
Labour . . .

Demand No. 22—Central
Board of Revenue

Demand No. 23—India
Office and High Com-
missioner's- Establish-
ment charges

Pagxs.

1762

1762

1752

1752

1753

1763
1753

1753

1763
17563

1764

1754

1754

1754

1754




At

PacEs. ] Paaes,

WEDNESDAY, 10T Mnm,

10TE  MaRcH,
1937,—contd.

WEDNESDAY,
1937,—condd.

Demand No. 24— Pay-
ments to other Govern-

ments ~ Departments,

etc., ‘on acoount of
Services rendered . .

Demand No. 26—Audit .

Demand No. 26— Adminis-

tration of Justice .
Demand No. 27—Palice.
Demand No. 28—Ports
- and Pilotage . .
Demand No. 29—Light-

houses and lightship .

Demand No. 30——Snrvey
of India .

Demand No. 31—Meteum-
logy . . . .

Demand No. 32—Geolo-
gical Burvey . .

Demand No. 33—Botani-
cal Survey . .

Demand No. 34—Zoolog1-
cal Survey .

Demand No. 35—Archsao-
logy . . .

Demand No. 36——Mmes

Demand No. 37-—Other
Scientific Department

Demand No. 38—Educa-
tion . .

Demand No. 39—Mechca.l
Services . .

Demand No. 40—Pub].1c
Health .

Demand No. 4I—Agncul-
turg . .

Demand No. 42—Imperial
Council of Agneulpt.eural
Research Department ,

Demand No. 43—Scheme
for the Improvement of
Agriculural Muketing
in India

Demand No. 44-Im ng]
Institute of Sugar IT)‘?ach.
nology . . .

v Demand No. 45—01“] i

1754
1766

1756
1766

1766
1755
1755
1756
1756
1756
17566

1756
1756

1757
1767
1757
1757

1757

1757

1758

1758

Veterinary Services .
Demand No. 46—Industries
Demand No. 47—Aviation
Demand No. 48—Capital
Outlay on Civil Aviation
charged to Revenume .
Demand No. 49— Broad-
casting . .
Demand No. 50——Csp1t.a.l
Outlay on Broadcasting
Demand No. 51—Indian
Stores Department
Demand No. 52—Commer-
cial Intelligence and Sta-
titsics .
Demand No. 53——Oen.sns
Demand No. &—Emgm-
tion—Internal .
Demand No. 55—megra.-
tion—External .
Demand No. 56—-Jomt
Stock Companies . .
Demand No. 57—Miscel-
laneous Departments .

Demand No. 58—Currency

Demand No. 59—Mint
Demand No. 60—Civil
Works . .
Demand No. Gl—Snpen-
nnuation Allowances
and Pensions
Demand No. 62—Sta.t.mn-
ary and Printing . .
Demand No. 63—Miscel-
laneous . .
Demand No. 64—Grants-
in-aid to Provincial Gov-
ernment .
Demand No. 65—Mlscel
laneous Adjustments be-
tween the Central and
Provincial Governments
Demand No. 66—Expen-
diture on Retrenched

Personnel charged to
Revenue . .

1758

‘1768

1758

1758

1759
1769

1759

1759

1759
1759
1760
1760

1760
1760
1760
1760
1761

1761

1761

1761

1761

1761

MS9LAD



WepNEspay, 10TH MaroH,
1937,—condd.
Demand No. 67—Delhi . .
Demand No. 68—Ajmer-
" 'Merwara . . .
Demand No. 69—Panth
Piploda. . .
Demand No. 70—Anda-
s7imans and Nicobar Is-
lands . . .
Demand No. 71—Gap1tal.'

Outlay on Secunty Print-
ing . .

Demand No. 72—Imga.-

tion .
Demand No. 73—Indian

Posts and Telegraphs .

Demand No. 74—Capital
Outlay on Schemes of
Agricultural Improve-
ment and Research

Demand No. 75—Capital
Outlay on Vizagapatam
Harbour . . .

Demand No. 76—Capital
Outlay on Lighthouses
and Lightships .

Demand No. 77—Currency
Capital Outlay

Demand No.
Capital Outlay

Demand No. 79—Com-
muted Value of Pen-
sions . . . .

Demand No. 80—Expendi-

‘ture on retrenched per-
sonne] charged to Capital

78—Delhi

PagEs.

, 1762
1762

1762
1762

1762

1762
1763
1763
1763

1763
1763

1763
1764

1764

WEDNESDAY,
1937—concld.

10r8 MaROCH,

Demand No. 81—-Interest.b

free Advances

Pages.

1764

Demand No. 82——Lom and ..

Advances heanng Inte-

"~ rest . - o
Fripay, 1218 Maron,
1937,—
Members Sworn

Questions and Answers

Short Notice Questm and
Anawer

Unstarred
Answers

_ Statement laid on the Table

The Indain Soft Coke Cess
(Reconstitution of Com-
mittee) Bill—Introduc-
ed . . . .

The Indian Finance Bill—
Discussion on the motion
to consider not conclud-

ed
SATURDAY, 13t MagrcsH,
1931l_
Questions and Answers
Unstarred Question and
Answer . . .
Statements laid on the

Table . . . .

The Indian Finance Bill—
Discussion on the motion
to consider not ocon-
cluded

Questmns and -

1764

1765
1765—173

1773—176

1776—85
1785—87

1788

.1788—1833

1835—86

1856

1856—69

.1869—1907

18



LEGISLATIVE ASSEMBLY.

W ednesday, 10th Masr ch, 1957.

The Assembly met in the Assembly Chamber of the Council House at

Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rabim)
in the Chair. _

MEMBERS SWORN.

Mr. Satyendra Nath Roy, C.I.LE.,"M.L.A. '(Govemniéntwof Indis :
Nominated Official); and

Mr. Nél James Roughton,'C.I.E., M.L.A. (Central Provinces:
Nominated Official). '

QﬁESTIONS AND ANSWERS.
Epucarion ExpERT COMMITTEE.

607. *Mr, M. Ananthasayanam Ayyangar: (a) Is it a fact that certain
of the major provinces, such as Madras and Bombay, reported that they
did not want any further investigation into the conditions of education in
their Provinces, and that the recommendations already made by numerous
committees have only to be given effect to?

(b) Is it a fact that the education expert committee did not go to more
provinces than three and examine the conditions there? If so, why?

(¢) Have any new recommendations of any major importance been
made by this committee, which have not been thought of by any of the

prior committees? If so, what are they and if not, what was the need for
this committee?

(d) What is the total cost of this committee to the Government of

India and what was the remuneration paid to each of the members of the
committee?

(e) Were any of the Local Governments consulted before the commit-

tee was appointed, and did any Local Government suggest the appoint-
ment of a committee?

(f) What are the qualifications of the members of the committee for
doing the work entrusted to them?

(g) Has any, and, if so, what, action been taken on the recom-
mendations of this committee?

Sir @irja Shankar Bajpai: (a) and (e). I would invite the aftention
af the Honourable Member to the answer given to parts (b) and (c) of
Mr. S. Satyamurti’s starred question No. 295 in this House on the 10tk
September, 1936. With the exception of the Government of Madras, all
the Local Governments agreed to avail themselves of the expert advice
in the reorganisation of the educational system.

( 1691 ) A



1692 LEGISLATIVE ASSEMBLY. [10TE Marca 1987.

(b) Yes, because of the shortness of the time st their disposal.

(c) and (g). The experts have not yet submitted their report.

(d) The total cost of the visit of tha two experts is estimated at Rs.
89.000. One of them has been allowed an honorarium of £500 for the

entire period of the visit and the other, pay at the rate of £1,500 per
annum.

‘{f) One of-the experts, ‘Mr. A. Abbott, C.B,E., has recently retmed
from the post of Chief Inspector of Technical Schools under the Board
of Education, England, while the other Mr. 8. H. Wood, M.C., is the

Director of Intelligence of the Board of Education and of Ministry of
Health, England.

Mr. M. Ananthasayanam Ayyangar: Did the move proceed from the
Central Government or did the demand come from the provinces?

8ir Girja Shankar Bajpal: It procéefed from the Central Advisory
Botard of Education. They made the recommendation first, and then
the Local Governments were consulted by the Central Government, and,
on the replies which I have already Bummsrlsed the Central Government
proceeded to invite experts. &

Mr. M. Ananthasayanam Ayyangar: Was the -original object to in-
vesligate the conditions of education in all the provinces or only in a
few selected provinces?

"'Sir@irja ‘Shankar Bajpai: The intention was to study the conditions
in-all the provinces and to do it as quickly as possible. We could not
get more than two experts, and, in the time available to them, -it wus
not possible for them to visit all the provinces. !

Mr. T. 8. Avinashilingam Ohettiar: What is the meaning of ‘‘time
available’'?

Sir Girja Shankar Bajpai: They could not stay here for more than
six months.

‘Mr. T. S. Avinashilingam Chettiar: If they are not able to stay here for
a sufficiently long time to finish the work for which they are brought,
what is the idea in having them at all?

Sir Girja Shankar Bajpai: The idea is to get their advice in regard to
the provinces which they can visit.

Pandit Lakshmi Kanta Maitra: Did the majority of the provinces con-
sulted really want an expert committee?

Sir Girja Bhankar Bajpai: I do not know what my Honourable friend
means by saying ‘‘really want’”’. We did not force these gxperts upon
them. When we asked the provinces, and when we explained the posi-
tion to the provinces, they said they would weleome the visit of these
experts.

“Mr,1 T, 8. Avinashilingsm ' Chettiar: Will their advice be only as
regards the provinces which ‘they - visit?
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. Bir Girja Shankar Bajpai: I’ cannot say in advance of receiving thédir
report, but we hope that the general principles which they may enunciate
ir their report will be of use even to provinces other than those which
they have' visited.

Mr. T. 8. Avinaghilingam Chettiar: Do Government propose to bring
in other experts to visit those provimces' which these experts have not
visited ?

8ir Girja Shankar Bllpo,i The conditions have altered since last year.
When we get their report, we will circularise individual Local Govern-
ments. If they want experts, we, shall (:qns_ider_the matter.

Mr. F, E. James: I understand the Madras Government have dec-
lined the offer 'Were any reasens . gjven for their refusal?

ot 1 -
-8ir @irja Bhankar Bajpai: Yes, Sir.: The reason given by the Madras
Government was that they knew all about. educatlon and they did not
want any advice. (Laughter.) .

Mr. T. S. Avinashilingam’.Chettiar: May I know which of the pro-
vinces wanted this enquiry?

Sir Girja Shankar Bajpai: With the exception of Madras, all the
msjor provinces.

‘Mr, K., Santhanam: Were the provinces concerned asked to bear
proportionate cost of this enquiry?

Sir @irja Shankar Bajpai: No, because the Government of India were
advised by the Central Advisory Board of Education that the matter
war of sufficient general importance for them: to bear the cost themselves.

Mr. Sri Prakasa: Are there any definite terms of reference?

Sir Girja ESh&nka.t Bajpai: The terms of reference are set out in the
Resolution of the Central Advisory Board of Educalion on the subject,
«of which I can supply a copy to the Honourable Member if he so desires.

Mr. M. Ananthasayanam Ayyangar: When does the Honourable
Member expect the report of these experts? ' e -

Sir @irja Shankar Bajpai: By the end of April.

Mr. Sri Prakasa: Are they likely to interview any of ‘the unémployed
products of these Universities?

Sir @irja Shankar Bajpai: They have visited some of the Provinces,
and if they have interviewed any of the unemployed, thay will mentlon
that fact in their report.

A2



1804 LEGISLATIVE ASSEMBLY.: [10THE MARCH 1987.

APPOINTMENT OF AN INDIAN T¢ WATCH THE INTERHETHE OF Inﬂ:ksm&mmm
pURING Dawson ENQUIRY.

608. *Mr. M. Ahsnthasayanam Ayyangar: (a) Do Government propose
appointing an Indian to watch the interests of Indians in Zanzibsr during
the enquiry by Dawson?

(b) If 8o, when? If not, why. not?

Sir Girja Shankar Bajpai: (a) and (b). I would invite the Honourable
Member's attention to my replies on the 3rd March: 1987 te. sunple-
mentaries arising out of Mr. Mohan Lal Saksena's question No 476.
For the reasons there given, the Government of Ingla do- nat think it
necessary to depute an officer to Zanszibar at present.

Expnmn'rtmn oN MirLiTARY OPERATIONS ON THE FRONTIER AND ‘CAUSES OF
THE TrRouBu¥ BY TRIBESMEN,

.600. *Mr. M. Ananthasayanam Ayyangar: (a) Whsat iz the aitount
spent il now during the past six months on the military operations on
the Frontier?

(b) ‘What is the real cause of the. trouble bz__.thé tribesmen, and are
the raids due to want of employment ‘and food?

(c¢) If so, have Government considered any schemes for providing the
Frontier tribesmen with occupation and thus bringing them under can,t.rol?
If so, what, and if not, why not?

Sir Aubrey Metcalfe: (a) It is not possible to give exact figurgs for
the last six months, but the expenditure during the Budget year- haw ‘been
approximately 12 lakhs.

(b) The present tribal unrest in Waziristan appears to be the result
of religious excitement due to causes which have been explained in my
reply to Mr. Satyamurti’s question No. 568 and not to want of. employ-
ment or food.

(¢) Government have not only considered, but have implemented
many scheme for prowdmg occupatlon for the residents of tribal areas
and also for improving their economic condition.. It must, however, be
realised that financial considerations impose some limit upon these under-
takings and Government are also handicapped by the unwillingness of
the tribesmen to place themselves under any form of Government admi-
nistration.

Mr. T. 8, Avinashilingam Ohettiar: May I know in view of the recent
vote of this House whether Government propose to have any change in
their policy in regard to the Frontier?

Sir Aubrey Metcalfe: Government can hardly make g change in theis
policy within 24 hours.

Mr. Sri Prakasa: Ts it not a fact that rel:gmus excitement ig entirels
~due to want of employment and food?

;, 8ir Aubrey Metcalfe: No, I should say definitely not.
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Wr. T, 8. Avinaghilingam Ohettiaz; May- I know whether: thb! adiice
of - this House :will. be considered and whether there is & chanve of the:
policy of Government being changed in this matter?

8ir Aubrey ‘Metealfe: Do you wish- me to snswer that, Bir? : Whaf is
the information that my Honourable fnend raqulres?

Mr. T. S. Avinnshl.lingam Chettiar: I-want. to know whether the :vote:
of this House will be considered by the Executive Council and whether
there is any chance of their policy being changed?

Sir Aubrey Metcalte: I am unable to prophesy. <.~

Mr, M. Ananthagayanam Ayyangar: In view: df the -p¥esent -economic
condition of these tribesmen, why are they refusing the offer of help?

il
Sir Aubrey Metcalfe; I haye' explajned the reason why it is difficult.
to do as much as we should like to do for them, partly because financial
considerations must be taken into account, and partly because the #ribes-
men . themselves . are. extremely suspicious ef any form :of Government
administration. * Tt is surely clear that you cannot reorganise the whole

eccmomxc mtuatlon of a trlbalfarea w1t.hout some kind of admm}&tmtlon

Ir Lalchand Navalrai: May I know if the expenditure shown for
this year is being spent every year on these tribal people?

Sir Aubrey Metcalfe: I cannot possibly prophesy what the expenditure
will be next year. I can only give facts for the past.

Mr. Lalchand Navalrai: I am askmg if it was spent in the last year"

Sir Aubrey Metcalfe: The Honourable Member has been told that for
last year it was approximately 12 lakhs on mlhfsarv operatlons

Mr. Sri Prakasa: Has the Honourable N’ember ccmvnnced hlmself tha.t-
rehglon is really not a cover for bad economlcs?

_ Mr. President (The Honourable Bir Abdur Rehim): That is a matter
of opinion. Next question,

a

Nneonulcms REGARDING THE TUNGABHADRA' ProJECT.: U
610. *Mr. M. Ananthasayanam Ayyangar: (a) At what stage are the
negotiations regarding the Tungabhadra project in the Madras Presidency?

(b) Was a conference held in Delhi in November last as proposed by.
the Honourable Member for Industries and Labour?

(e) If so, what is the result of the conference?

The Honourable Sir Frank Noyce: (a) I would refer the Honourable
Member to part (a) of the answer which I gave on the 9th February last
to Professorp\f G. Ranga's starred question No. 384,

(b) No.

(¢) Does not arise.
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Mr. M. Ansnthasayanam Ayyanges: :May & knowoah: what. stége she
negotiations are at pmant.? Have thay not progresned sinoce - February
last?

The Honourable Sir Frank Noyce: I referred the Honotarable :Member
to the reply I gave to Prof. Ranga's starred guestion which was asked
as recently as the 9th February. I would suggest to my Honourable
friend that he might look up that answer.”. - - -

MESSAGE FROM THE COUNCIL OF STATE: - .

Secretary of the Assembly: Sir, the fuliowing Message has been; aecei#ed‘
from the Council of State:

“I.gm directed to inform you that thg Goungil of Btate at its meetipg held on the
9th. March, 1837, agreed without any éndment to the following Bills which Were
phassed by the I.eg-mlahve Auemb'ly at its meeting held on the #th March/” l%‘?
nunuly‘l

" ()A: Bill further. to smend the Inamn Tea Cqss Act, 1903, for a certain
pnrpoae, and’

(2) A Bill further to amend the Indian Limitation Act lﬂB for a cemln
purpose.’ TR, 4

THE GENERAL BUDGET—LIST oF DEMKRDBLWW. e
DeMano No. 21--Dnma'ruzu-r OF Innus'mma AND LABOUR

lr. President (The Honourable Sir Abdur Bahlm) The House will
now resumse diac.uaaion' of-the Demands for Grants: *

The Honourab!e Sir -Tl,mea Gl'igg (Fmance Member} Slr I beg to
move :

“That a sum not exceeding Rs 5,40,000 be granted to the Governor General m
Council to defray the c}h&ﬁu which wﬂl come in course of payment duxing:the
o

il:]];;:g the 3lst day arch, 1938, in respect of "Department. of . Industries lnd
ur’.

Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

“That a sum not exceeding R4’ 540,000 be granted ‘to' the Governor General in
Council to defray the charges which will come in course of payment during the year

indl:‘;lg the 3lst day of March, 1938, in respect of ‘Department of Industnes nnd
a ur "

Recognition of Trade Unions by Employers and Withdrawal of Recognition

of Unions in Certain Cases. .

Mr, V. V. Giri  (Ganjam  cum Vizagapatam: Non-Muhamada®¥
Rural): Sir, I rise to move:

‘“That the demmd under the head ‘Department of Industries and Labour’ be
reduced by Ra. 100,
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The question of recognition of unions is a queshion of paramount
importance to the workers’ organisations in this country, because it affects
the freedom of association of workers. So far as this question and other
questions. are concerned, they came up before the Royal Commission
on. Labour which was appointed about th& 4th March, 1929 and which
finished ‘its deliberations about the 14th March, 1981. My feeling is
that; so far as this country is concerned, Royal Commissions have been
associated with Royal omissions and t.hat ‘Commissions are appointed
merely to tide over the difficulties of the moment. At any rate, so far
as the question of recognition and allied questions like the appointment
of a joint standing machmery are concerned, the Government of India
have not carried out either in spirit or in letter the recommendations,
tho very moderate recommendations, made by the Royal Ccmmission on
Labour. I submit that-if this right of recognition of-trade unions had
been conceded and the employers had used that wedpon for the best
interests of the workers, many a trade dispute in this country would nof
have happened. ‘I desire for “theinformation of the House. to quote the
relevant, recommendations as briefly as possible, with reference to the
question of recognition, and they will be found at pages 504-505 of tha
Chapter containing the racommendntlons made by that Commission.
Recommendation No. 145 says: A

*““A-more generous policy in respect of recognition of trade unions is desirable.’”
Recommendation No. ]46 BAYS :

““A stage has been reached m the development of some unions where facilities.
might with advantage be cc
temarding railways and mllway unions, it was suggesied in Recom-
mendation No. 147 that a joint standing machinery should be established.
[t wag also cuggested that there should be a Joint Standing Central Board
representing tlhe Railwaymen’s Federation and the Railway Conference
Assocmuon us 1epresented bv the Agents, five of each to sit together from
tite to time to discuss matters relating to the grievances of the w crkers,
and whenever disputes urose, that such disputes be brought forward before
the Standing Central Board. If it was felt by the parties that the dispute
could not be settled by tbe Central Board, the dispute could be referred
to an appeilate authority which was called the Tribunal, represented by
five members cf the Ra11Waymen s Federation, five of the Agents and five
outsiders unconnected with the industry. Therefore, if manv a dispute
occurred between the.year 1981 after the Commission left India and 1937,
T am bound to say that it was because the spirit and letter of the recom. -
mendations have not been carried out, it was because the Joins Standing
Machinery was not introduced. Many a dispute occurred in India, irany
workers have lost their wages through strikes and many workers have
been discharged by way of victimisation consequent cn strikes. To illu-
strate this point, I would like to place before the House the example of the.
Bengal Nagpur Railway dispute that occurred very recently. Very nrearly
40,000 wcrkers were involved and consequently their families. Among
thore workers every community, every race, every caste and every creed in
India was represented. Not only that. That strike had a4 weary Iength
of sixty days and a long march of 8,500 miles comprising five prtvmces
of Tndia. Speaking on that question, I am bound to say that the workers
are thankful for the efforts made by both my Honourable friends, Sir
Muhammad Zzfrullah Khan and Sir Frank Noyce, the way in which they
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tried to approach this dispute and help us in its termination. But. Sir,
I am bound to feel and feel very strongly, along with 11y esteemed Leader,
that if the matter had becn tackled earlier or even the provisions of the
innocuous Trade Disput=s Act had been put into effect earlier during the
dispute, I am sure, the dispute would have ended earlier. At any rate, [
can say without any fear of contradietion that if the Joint Standing Machi-
nery proposed by the Whitiey Commission on Labour had.been cstublished
long ago. instesd of mere discussions to disgust between the all-India
Raiiwayiien’s Federation and the Railway Board, T am almost certain from
the little experiecne I have got of trade unionism in this coautry that this
dispute and olher disputes of a similar character would not have occurred,
and, therefore, I feel eome responsibility attaches to the Government in
not having carried out the recommendations of the Royal Crunmmission: on
Labour. T do not desire tc get into the merits of the dispute or‘the caures
that led to the dispute end I -entirely: agree with the Honourable Sir
Mubammad Zafrullah Kban that we neéd not enter int -this fact® nt
the present wcment or at any rate at present. ~ I-am & believer in burying
the hatchet-after the trade dispute has oecurred. I am a betiever-in the
spirit of *‘forgivetand forget’’ after the trade-dispute ha# been wettled, and
in fact, on the 10th Fchruary, in pursuance of the terms of rettlement
arrived at between the President of the Uniord and the Agent of the Rail-
way by his communication, dated the 6th February, I called off ‘the ctrike
on behalf of the Bengal Nagpur Railway Indian Labour Union at Kharagpur.
I stated in my speech that the strike was not intended to humiliate either
the administration, the employers or its personnel. The strike wus intend-
ed merely to place before the employer certain grievances when . all other
attempts at compromis» had failed. - Therefore,-I wanted ihe workers tc
resume in a most peaceful manner and show the.spirit of diseipline which
they showed all along the strike. I may take the opportunity of referring
to the conduct of the strike from the point of view of the wonderful dieci-
pliné, 'the wonderful solidarity and the wonderful spirit of non-viclence dis-
pluved during the weary period of sixty days. Bir, the Agent of the Rail-
way took advertage of the fact that the Union had power to call off the
strike. He tcok advantage of that power, came to an agreement with us
and as scon as the stcike was over, he would not allow the grass to grow
under his fect but at the earliest possible opportunigy doclared (hat the
recognition of ithe Bengnl Nagpur Railway Union is withdrawn. I beg lcave
of you to read what he tas stated when he withdrew the recogmition of the
Union. In Gazette No. 9, dated Saturday, the 27th Februarv 1937, it
has been stated as follows:

“In view of the action taken by responsible representatives of the Bengal Nagpur
Railway Indian Labour Union during the last eight months and the attitude adopted
by the Union as a whole in its desling with events which culminated in the General -
Strike, I have again considered my letter No. B.-18892, dated 13th October, 1836, to
the President of the Union and my conversation with him on the 19th October, 1936,
regarding withdrawal of official recognition. From the facts before me, it is clear
that this Administration can have no confidence in the Bengal Nagpur Railway Indian
Labour Unian as at present constituted and administered,  and in these circumstances
official recognition is E.ereby withdrawn."”

Mr. Jarrad. the Agent of the Railway, thought that after the strike had _
been called off he could easily fake advantage of it and he theretore inti-.
mated the fact that the recognition had been withdrawn. T could have
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understood this fact if it hsppened when the negotiations went on with
the help of the two Honoursble gentlemen opposits between miyself and
Mr. Jarrad and at the time he wrote the final l:ie;t.{'.e'r he could have imsde
them understand or made me understand by a communication sent to me
that so far as he was concerned after the calling off of the strike, the
withdrawal cf the recognition would also take place.. If he had said that,
we would not have sail, T at any rate would not have suid, that it was
hitting bolow the belt or it was nothing more and nothing less than a
backdoor methud on the part of the administration. Then, the Union
would have decided i» call off or continue the strike. I am, therefore,
bound to question the bona fides of an Agent, a responsible officer of a big
administration, in doing acts which might have a tendency to lead to
further strife in the railway. After all, it is the tax-puvers that sre the
owners of this railway us' well as other railways and the tax-payers and
therefcre the Government of India are responsible to see to the good ad-
ministration of the railway. All along the dispute was conducted on the
bagis that there were two.parfies. No doubt the Agent of the Railwav-
tried to ignore the Unim durin% the course of the dispute when be-isrued
a communiqué, dated the 17th January.. He issued that communiqué
not after consvlting the, Union about the settlement’ which he wanted st
that time but he isgued the communication straight to the rworkers offering
certain terms in which He characterised the leaders of the Union-4nd others
at unscrupulous agitators but the wdrké.rs'who:)ﬁad known #he value of frade
unionisr: would not touch those terms with a pair 6f tongs, Hrstly tecause
thide terms were most unsatisfactory, secondly because there was not the
recognition of the trade union by the employers as a party in the dispute.
Then, on the 22nd, it was very wise and good of him, he thought {hat 1
should meet Lim and he should meet me. On the 22nd Junusry T met-
him in Caleutta regarding the terms of settlement. Thera aiso the terms
were not satisfactory becr.use while he conceded certain poiiits he wanted
spmehow or other to crush the spirit of trade-unionism gnd to wvictimise
oertain leading workers ‘on the railway by the implications that he stated
in his cormmuniqué, datc¢d the 23rd January: '

. “The Agent reserves to himself the right to examine a limited number of cases
regarding men whose re-employment is doubtful and this will be an understanding that
the Agent is personally satisfied that their re-employment weuld be ‘clearly undesirable
in the interests of both the Administration and the peace of the community.”

T do not knew when, the Honourable the Home Member delegated ihe
powers of law and order to the Agent of the Bengal Nagpur Railwav, unless
it is understood that thase powers would be delegated bcreafter to the
Statutory Railway Board when it comes into operation. Of course, these:
trrms cculd not be gulped by any trade union of standing and therefore the
Trade U'nion as well as the workers resisted these terms. Thanks to the
intervention of the two Honourable Members opposite—and we are thankful
for the help rendered—we were able to get over that lithiculty and about
the 6th Tebrnary the malters were-settled in an amicable wav but the
Acent was not satisfied. TI& felt that he should humiliat2 the workers and
theref.re in a communiqué, dated the 11th February after my coimauniqué,
dated the 10th was published calling off the strike he stated:,

“Tt will be seen that from the 17th January, 1037, at least, the 27 cooly mechanics
and the 1,100 men who had been dismissed had' already heen given all that they
could possibly. expect- and which has now been accented by the Bengal Nagpur Railway
Indian Labour Union. The Agent gave an interview ta Mr, ) Giri on -the -2nd
Januarv when he explained the reasons why it was impossible for him
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to ‘reinstate all the 1,100 men immediately, Mr; :Giri however proceeded to De]hl,
and kept the men away' from' work until the Ilth February by giving them the
iripression -that  he. would :obtain better terms for them than' those offered by the
A Eiﬂtl-” . . . X

I would like to ask the two Honourable Members oppositz whether
better terrus weré secuved or worse terms or the same terms. Agents of
the Administration started the evil propaganda amongst the workers ihat
these “‘unscrupulous agitators’’ were going about the country creating a.
wreng dmpression. I fdcl that “the facts would not justify the inaking of
such allegativns. On the other hand, negotiations about the dispute -were.
being carried on .on the 25th January. There were definite negotiations
goinz oh between me on the one hand and the Agent on the other. and
on the 27th the Agent isaues a communiqué, dated the 27th January, when
h¢ states as follows, aud which statement .is not borne aut by the facts:

“Statements have appeared in.the preds during the last few gdays which' will give.
the impression that negotiations are proceeding between the Administration of the.
Bengal Nagpur Railway- and ‘the Presidént of ' the Bengal Nagpur ' Reilway Indisn
Labour ' Uniorr in'connection with' the ~terms of ' settlement of the strike. The Apent-
desires to make it clear that no such negotiations have taken place since he; granted an
interview to, Mr. Giri on the 22nd Japuary,.” . .

1 refer.to.ullithese imatters only.to: show. the intentian bshind the. back-
of the Agént, which 'was and .continues to be this, namély, that he desires.
the workers . to. understand .thut they gained .nothing by ike strike. He:
desires the workers.to understand that. to-beliewe in the trade union wmve-
ment.is a dangerous and.fruitless.thing,; thet is.at the bhack of the mind.
of the Agent of ‘this Railway. Sir, I.would very gladly agree to the Agent's.
idea.of humiliatior pr¢viled mixty days’ wages are paid to the workers, but:
I:am not-prepured remlly: o agree to the.sacrifice of the. trade union move.
raont of the country ratker tham acocept creres and :crores of rupees that:
may: be presented- to the. workers- by Mr. Jerrad, the Agent.

My, Presidént (The Honoursble Sir Abdur Rshim): The Honoursble
Member has two minutes more.

Mr. V. V. Giri: Sic. for want of time I will just read out the further
information 1 have got us to how the Agent is going back upon the terms

of settlement. These are the complaints that have been sent forward to
me by the Union: '

“The Union has come io understand definitely that the Railway' Authorities are
continuing to employ men who have been entertained as black legs during the strike.
and they are retained in: the Company’s service to the detriment of those who have.
gone on strike. Further, while the Administration has stated: that fifty men were-
not taken in because there were no vacancies, the Administration's mala fides is
proved by the fact that there are temporary men working (who were engaged during
the strike), whose places could have been given to these fifty men. ’

Thé Union is further informed that some strikers who offered themselves for duty:
before 15th February, 1937, were not taken im. ‘

“There are definite complainte that some of the strikers are being harassed in.

different ways by their superiors; thus creating opportunities for the Railway Adminis-.
tration to get rid of them.

L4
The Administration is trying to frighten the workers. by creating surpluses on the

one hand and on the other retaining temporary staff engaged during strike permanently,
vacancies for whom do not exist.

. Further, the Union is informed that promotions of junior non-strikers were made to-
higher grades which will have the effect of debarring the strikers for some years fromr:
their legitimate promotions which in the normal course they would have got.” '
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Further, transfers of strikers have been made immediately -alter the
strike was culled off, and some who were transferred ust cu the eve of
the: strike were not sert back to their original places and I strongly,fcel
that the spirit. cintaine | in the Agent’s assurance on the 22nd of January
viz., in regard to men on strike who resume work, there will be no direct
or indircet action takep which would be.to their disadvantasc ia rcspect
of incre'nents cr promctions and they will be permitted "o join the offices
held Ly them before the strike, without let or hindrance, ctc.. has not
been carried cut. Not only did he begin to victimise the men, but the
administration has resently served notice of discharge on Mr. Suryanara-
yana, Trustee and Treasurer of the Union and a leader thereof. I, there-
foré, want to bmng it 6 the notice of Honourable Members how things
have g.ne cn, and I desira to say that the spirit of the settlement arrived
at is not being carried out. (Applause.)

H!Pmddent (Tho]:Ionou:gble Su' Abdut Rahim): Cut motion moved:

1\‘That the, demand under: ~head " * : ri : * :
. oifnoq o li.i; s the e&d Department - of I_ndﬁs_tnes and Labour’ be

The Honourable Sir Frank Noyce (Mamber: for Industries and Tabour):
Sir, iy reply to the Honourable Member who hgs just -spoken- will be-
very brief indeed. In the first place, I would call the attgaticn of the
Flouse Lo the annourcement that you, Sir, made in regard to the order-
in which the demands for grants relating to the zemeral budgét would be
taken up in this House. You stated, Sir, that ‘‘Monday, the 8th of March
and Tuesday, the 9th of March have been allotted to the Congress Party
for moving their three cut motions. rélating to Indians Overseas, Frontier
Policy, ard Executive Council—General Adminigtration, : The €ongress.
Nationalist Party will {ake the whole of Wednesday, the 10th Mareh, for-
moving their motion regarding the repressive policy of the Government’’.
You will obsexve that ncthing whatever has been said in that announcement
in regard to any cut motion with reference to the affairs of the Bengal
Nagpur Railway . . . . . o '

Mr. President (The Honoursble Sir Abdur Rahim): The Hincurable
Member ought to have taken his objection when the motion was moved.

The Honourablé Sir Prank Noyce: I might have done so, Sir, but I
was going to explain that it was not until I entered this House that I knew
that a cut moticn on tlis subject was being moved at all and it was nol,
until the Monourable Memnber got up that T knew that the cut related to-
my Department. I fully admit that T ought to have tcken objection at the
time, but I was not quick encugh and, in any case, I thought it was porsible
that Mr. Giri would develop his subject in a manner that would show its
special relationship to my Department. I do think, Sir, that he has hardly
trented mé in this matter with the courtesy I should have exrected from
him. His main theme has been the withdrawal by the Bengal Nagpur
Railway authorilies of recognition of the labour union. I kave cbviously:
had no time lo aecertain the facts, and I am, therefore, not in a perition
to reply to hiin. He had sent me a letter on this subject which is engaging
my careful stteplion. I can say no more than that all that he bas said
this mcrning wilt continue to receive my careful attention, that my Honour-
able colleague. the Raflway Member, and I realisd that the state of affuirs
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existing ¢n thut vailwiy st the moment is not Bltvogether Lhtref&(‘tory and.
that we are prepsred to find out exactly what has happened ard to take.
such action as may seem to us necessary. I am glad to be able to.informp.
my Honourable friend, Mr. Giri, my. Honourable colleague tells me that: 1.
can evunt ‘on loe co-cperation. I trust that. this assurance will sausfy

him and that he will agree that Do useful purpose would be gerved ]:W.
centinuivy tlnq discussion.

Mr. V. V. Ghi: On s poinb of‘personsl explanation, - 8ir, I mav say
that I only took the Bengal Nagpur - Railway as an example.’ I wantéd
to refer to the eneral question of recognition of trade unions, and I thought
that it was relevant for me fo bring this fact to notlce, as 1-did but

Mr. President (Th‘ Honourable Sn- Abdur Bahm:) The Chau- would
poins out that today it .wss the Congress Natiopalist Purty thatiwdd’ to
move their cuts, and, therefore, the Member: of the Government. could not
be prepared to deal with any cut moved by the Congress Party; and, be-
sides, the Honourable Member certainly had no notice of thig motion ‘that
has been, just move;l

Mr. V. V.. Girl? In iew of ‘what has been stated, Slr, I agk your leave.
to withdraw my mot:or '

The motion was,.by. leu;né of the &lﬁemhly, mbhdrnwn

: Dnmn No. 12.—EXECUTIVE Guumm—-concld
~Policy of Bsprcsaaon

.Mz, Akhil Chandra’ Dﬂta ' (Chittagcng and Ra;shalu Dlmmns Non-
"\{uhaimt-adan Jiural): Mr. Fresident, I move:

“That ‘the demand under.the head ‘Executive Counctl be reduced by Ra. 100."

My object, Sir, is to discuss the repressive polioy -of the Government,
and to ecnsure the Government for their policy of repression, ruthless re.
pression, during the year 1936-837. That was a normal period. There was
no Civil Disobedience Movement, and there was no_ terrarism.. Duging
‘those normal times, repression of all kinds was carried on in all the :pro-
vinces against all kinds of activities—even the province of Captain Lal
Chand was ot except~d. Now, Sir, my -eomplaint is thas that policy of
repression was directed against the freedom of thought, freedom of speech,
freedom of association and the freedom of all legitimate activities. My
«charge-sheet is a pretty long one. It contains more than three counts,
which is the maximum number allowed in the trial of a criminal in a Court.

My first count is that the repressive and emergency laws nnd measvres’
enacted for vhe yurpose of combating the Civil Disobedience Movement and
the terrorist movement have been made permanent and have not vet been.
rgpealed. My serond ecunt is that about- 2,000 youngmen are being still’
-detained in jail and elsewhere without any trial. My third count is that
new externment and new internment i going on. In faet. in may province
of Bengal, externment and internment are the order of the day even during
the year 1934, :Then, Sir, the ban -on individuals; ban on groups, Lian:on
asrogiations and crganisalions still continues. Organisations, not previous-
1y undé# ban, a»e also being banned. Then, Bir, property seized during
the Civil Dirobedience Movement-is not beidg returned. The .next count
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in my charge-shcet and a very serious count is that the press is ‘being:
almost gagyed. Then, Sir, people are being. prosecuted for sedition on:
most flinigy g¢rounds. - There was interference during the recent electicns,
and cac ¢f my greates’ complaints is that there was repression and inter-
ference with regard to the Independence Tlay Resolution and pledge. Then,
Sir, therc was arrest on a very extensive scale. Only tie other day, 42
persons, including two unmarried girls, were arrested, »ecéause some Com-
munist literature was found with them. These are the different counts,
and it will not be possiblé for me to develop them during the short time
at my disposal. I shall, however, try to amplify one or two points.

So far as the detenus are concerned, the policy of the Government
as declared on the floor of this House by the Honoursble the Home Mem-.
ber was that they would be released when there was an improvemant in
the general situation with regard to terrorism. My case is that aceording
to the admission of the Honourable the Home Member and according to-
1he admissicn ¢f the Bengal Goverfiment, as contained in their administra-
tion reports, the position has improved with regard to the terrorism ever
since 198%2. Th= time at my disposal will not permit me to go into details,
but I make the statement with the fullest responsihility that, according
to the administration report of the Bengal Government, things have im-
proved ever since the end of 1932. We are told that there was a dscided
improvement in the year 1932, and thaé.a substential decresse in the terror-
ist crime has taken place. This happened five years ago. In 1933, it was
said that the general situation was decidedly improved and that there was
a definite reason for believing that the terrorist groups had been in a lerge:
mcasure disorganised. Then, it is again repeated in 1984 that the situation:
has improved. In 1935, we have been told, there was not a single terrorist
outrage. It is further added that the events of the year 1935 have shown:
thut the main onrush of the terrorist attack, which began in 1930, has been:
broken. So far as 1936 is concerned, there is no trouble, no eomplaint.
Therefore, it comes to this that during all .these. yeara there has been
neither Civil Disobedience Movement nor terrorist movement end the-
country has been passing through normsl times. This has besn the posi-
tion according tuv Government’s own version.

Now, Sir, in view of the assurance given by the.Government, that these
detenus would be released when the situation impraved, a question was
asked in this Session of the Assembly. on the 25th of January as to whether
the Government, in view of the improved position, were thinking of releas-
ing the pclitical prisoners. The answer given was that, although the-
situation had improved, there was still just the possibility ¢f the recrudes-
cence of the movement if these prisoners were released. Now, Sir, that
is a sort of arpument which it is very difficult to meet. That is an argu-
ment which can be applied at all times and under all circurcstances. The-
practical and necessary implication of that argument is that these people
will undergo a sort of transportation for life, because there will never come
a time when these arguments cannot be applied. The Government's:
formula is this that although the situation is all right at present, there is
just the possibility of recrudescence in the future. In other words, the
formula is this: once a detenu, alwayvs a detg,nu—s: detenu till the dooms-
day. (Hear, hear.) Therefore, T feel justified in saying this that the. f_orn:ter
plea that these politieal prisoners would be released when the situation.
improved was not a bond fide plea, it was nat an honest ‘plea, it was a mere
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camouflage. May I say that that was the false plea of a hopeleea cﬂendﬁr
Now, S8ir, the beauty of the whole situation is this.. Tt i3 admitted that
there is n» terrorist outrage, and still Government must have an Act for the
‘suppression of the terrorist outrages.

-Now, 8ir, as regards the number of detenus, we haye been told that
‘their number in jails and detention camps was. as follows:

“July, 1984—1,377.
July, 1985—1,471.
July, 1936—1,281.

- Tlfe figurcs are very. remarkable, because, whereas, on'the one heand
we have been assured that.the, situation has steadily improved and there
hus been no outrage.in 1935, still we«find that a hundreti azore - detenus
-ggme into existence in 1935, : A

‘pMr.. Suryya Kumar. 8em (Dacea ])ms:on Non-Muhammadan qural):

Do they inciude the home internees and -village: internees?
i 1

The Eonourable Sir Henry Cralkk (Home Member): Is the Honourable
Member referring to detenus in jails and camps?

My, Akhil Chapdra Datta: I have .read the answer of the Honourable
Sir. Henry Craik, and it says this: the number of detenus in jails and
detention camps, was as follows: the village and home internees are mnot
here. C. .

The Honourable Sir-Henry Oraik: There must be some inistake. There
has been a steady deeline in the number of detenus in jails and camps
sinee 1935,

‘Mr. Akhil Chandra Datta: I am not now speaking of tl.e number subse-
‘quent to 1935. The figure of 1935, as compared with the figure of 1934.
.shows an increase of about 100 in 1935.

The Honourable Sir Henry Craik: Why not go on to later vears?

Mr. Akbil Chandra Datta: The point I am now naking is this that
whereas we had the assurance of the Honourable the Home Member that
things had improved steadily and that there was no outrage in 1935, still,
as a matter of fact, we find that there were 100 more new people taken as
-detenus in 1935.

The Honcurable Sir Henry Craik: The figure of 100 is certainly incor-
‘rect. There wus no such increase according to my figures.

Mr. Akhil Chandra Datta: T amn sorry I cannot give way any nore as

my time is short. I am merely quoting the figures given by ‘the Honour-
-able the Home Member himself.
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Now, Bir, at the present moment, including the home intcinees, the
nnmber is still about 2,600. I-am not eertain about 'ths figure, but it will
be-somewhere there. .The: result of ‘this-prolonged internment has ended
in three suicider. among these detenus in quick suckessiori a few mouths
ago. .As regards the number, Sir, we find fvomn a statemsent by Sir Robert
Reid in the Bengal Legislative Council that, the: number under detention
in Bengal is 2.850.  In the Punjab, it ia 25. . We find frem a staternent
mide.in the Bepgal Council that, during the last two vears five delenus
<committed suicide. ... '

.. Pandit Lakshmi Kanta Maitra (Presidency Diyision: :Non-Mub&mméadan
Rural): Dc you refer to the statement of the Home Member of the Bengal
Counecil? . e e .

! Mr.-Akhil ‘Ohandra ‘Datta: Yes, I rely on the statement of the Home
Member of Rengal, - who stated that five committed suicide and two went’
mad - during 'the Hast two years. Mhis<is {he result of prolonged desention
of these people during these normal times.

' Now, Sir, a request-was made thati all these detenus should be released
on the eve of the Corgnation and on the seve. of thd insuguration of the
‘new Comstitution, but we got an emphatic “‘No’’ from: the Henourable the
Home Meimber. Therefore, I am entitled to.say that this. year of 1936
is a year of depression. Why on earth are you perpetuating the emergency
gmensures in spite ofthis imprevement? Emergency iegislation was intend-
sed to mect- the Civil Disebedience Movement and the terrorist m.vement,
yead-it-is now shout: five years, aecording to your own admission, that the
situation:bas fmproved, therbfore,' I ask why on earth 'do you want to keep
‘these-men in-detention :witheut «trial indefimitely ? ' “Why are these so many
‘bemeficent organisations like the Congress Committees and others still
under ban? Why have you not lifted the ban? There is one very
-outstanding act of repression during the year, and that relates to the Inde-
pendence Day Resolution -and pledge. It has been described by Govern-
ment order that it is definitely a seditious document. What is this Inde-
-pandence’ Day Resolution after all? It is merely a verbatim reproduction
of the Congress Resolution for Purna Swaraj. There i3 one pnint on
which I should like to have an answer from the Honourable the Home
Member. These Independent Day celebrations have been going on even
during the Civil Disobedience Movement days, it was tlere even hefore
the Civil Disobedience Movement days; that pledge was beinz read all
through right up to 1986. - Why on earth then should there be this new
act -of repression in 1987, particularly when, even according to your own
admission, there is no Civil Disobedience Movement or terrorizt movement
in the country? One of my friends suggests elections. Possibiy this policy
of repression is due to elections as a challenge to the Congress. . . . .

Mr, -Prasident. (The- Honourable Sir ‘Abdur "Rahim): The - Honourable
Member has only two minutes more.

Mr. Akhil Ohandra Datta: This reminds me of a certain cbservation of
' Mr. Ramsay MacDonald. He says in his book, “‘The Government of
“India”’, the following:
““‘Repression i last.. ter in the. history of Buzeancracy. .. They, pass away.Jike
an old mom:cl:a a‘fu&“&p his';nthmne, hurling accusation of. sedition against, his
‘spproaching swocessdt.””
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This is obviously the reason why the Bureaucmey bad hurled aceusations

of sedition against the Congress people whom they look upon ag their
approaching successors.

Now, Sir, within the two minutes at my disposal, I shall try to develop
one point. Bo far as this pledge is concerned, Congress offices and news-
papers oflices were searched and raided; search warrants were issued, I

think, even for the search of the house of my friend, Pandit Govind Ba]labh
Pant.

Mr. M. S. Aney (Berar Representative): Wag e searcticd 'péféﬁﬁin]ly_?

Mr. Akhil Chandra Datta: There was no Congress Resolution in his
pocket, but there was a suspicion that it was lying in-bis house.': The
Hindustan Times was taken away. The press,of the Amrita Basar Patrika
was searched; any number of s.rrest.s Wefg macfe for reading the Resolution
in public meetings. ' There were prosecufions launched under the Crisninal
Law Amendment Act and the Indian Penal Code against those who read
the Congre-s Resolutions on the Itrdependence Day. Sir, can anybody
‘deny, in view ¢f all'these fact$, tha{ this year theére was greater represtion

‘than even in the previous year? T want an Answer o this from’ the
Honourabl: the Home Member.

Then, Sir, about the ireedom of the press, it is practically a myth and
mockery now. In Bengal, the press officer sits like a nightmare on the
breast of the whole press of Bengal daily interfering with the: views and
the news anid even about mode of display of the news,—he has, in fact,
become the editor-in-chief of the whole press. -.(An Honourable Member:
“Editor:General of Bengal’’.) Yes, that. .would be more accurate. - Now,
Sir, the Bengal Security Aect of 1932 was described as a ‘‘heavy roller’
by one of the former Governors, and yet we are told that new powers had
been given under this Act only in September last.

Mr. President (The H.onoura'ble Sir Abdur Rahim): The Honourable
Member's time is up.

Mr. Akhil Chandra Datta: I shall finish in two minutes.

Mr. President (The Honourable Sir Abdur Rahim): The Chair cannot
allow any; more time to the Honourable Member.

Mr. Akhil Chandra Datta: Very well, Sir. Therefore, my charge
against the Government is that there was greater repression in 1936 than
even in the preceding two or three years. Sir, I move.

Mr, President (The Honourable Sir Abdur Rahim): Cut motion moved:
“That the demand under the head ‘Executive Council’ be reduced by Rs. 100.”

Mr. 8. N. Boy (Government of Tndia: Nominated Official): Sir. the

speech of the Honourable the Mover of the cut has covered a
verv wide field. My intervention in the dehate is for the pur-
pose merely of dealing with one aspect of the charge-sheet, as he called it,
that he has produced against Government; and that aspect is the aspect

12 Noow.
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which deals with the question of detenus in Bengal. The Honourable
Member said that the position in regard to the detenus had steadily im-
proved in Bengal since 1932. That is not .quite correct, becausc for many
years the detenu position fluctuated, an improvement was followed by
deteriorution— and this was because there had been no real change in
mentality. C

Mr. Akhil Chandra Datta: I quoted the very words of the Honourablo
Bir Henry Craik and of the Bengal Government.

Mr. 8. N. Roy: That may be; I am trying to give the Honourable
Member the position as I know it.

As I said, the situation did not remain steady. It is perfectly true
that the period 1930 to 1932 was the worst period in the history of the
last phase of terrorism in Bengal, and that after 1932 the position began
%o improve somewhat. But there were set-backs. At the beginning of
1934, Honourable Members will remember, there was sn ‘outrage at
Chittagong which had very wide ramifications. Later, in 1934, there was
an attempt on the iife of Sir John Anderson. In 1983, again, in
September, there was the murder of Mr. Burge in Midnapere. It is,
therefore, incorrect to say that since 1932 there was a steady improvement.

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhsmmadan Urban):
Then official information is incorrect.

Mr. S. N. Roy: I do not know to what official information the Honour-
able Member is referring.

An Honourable Member: Administration Report.

Mr. S. N. Roy: I do not want to take up the time of the House by
dealing with that, because I do not know what actually be is referring
to. Anyway, the situation is that since 1934 there has been a considerabla
and fairly steady improvement in the situation. And T can assure the
House from my knowledge of what the Government of Bengal have been
doing, because I was for a part of the time associated with those who
had to deal with this problem, that since the end of 1924 the attention of
the Governinenl of Bengal has been steadily and continuously devoted
4o the possibility of releasing these detenus in as large numbers as can
be done consistently with public safety. Now, in considering the question
of release, a fact that has to be borne in mind is that the (Government
of Bengal have had very large experience of terrorist activity. Terrorism
began in Bengal as long ago as 1908, and, during the 30 years that have
elapsed since, more than once releases have been made on a widespread
scale and the Government of Bengal have had more than one ocecasicn
of judging the results of such releases. The problem, therefore, in the
light of the experience which they have had in the past, which the Bengal
Government had to solve, was how to release these detenus consistently
with public safety. One of the things, of course, which they had to look
at was the public attitude towards terrorism. Until the beginning of
1934, as I said, that attitude had not improved sufficiently to enable
-Government to embark on a policy of releases with any confidence. But
fortunately during 1984,—and I may say incidentally in this connection
‘that the attack on Sir John Anderson had a great deal to do to bring about
a revulsion of feeling towards these terrorists, which is an instance of
how good comes out of evil,—from 1934 public attitude has definitely and
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conigistently - thanged towards tertorism. The Government of Bengal' heatl
another difficulty They felt, from the experience they had in past yeard;.
“that if they released large numbers of these detenus before they were ablé
to break up the organisations with which they were connected, it wa®
quite likely that many of them without actually intending to-go back
to terrorism would be drawn back into it. Therefore, simultanecusly with
release they had to consider how to break up these organisations. And T
may say that much of this criticism about repression that we hear of is
due to the steps that Government were foreed to take in order to brealt
up the organisations to which these boys belong.

The third factor that the Government of Bengal had to taks into con-
gideration was.how to provide opportunities for many of these boys whose
education had. been . interrupted to earn a living after they came out of
their detention camps.

Mr. Akhil Chandra Datta: Which kind of detenus is the Honourable
Member referring to?

Mr. 8. N. Roy: I am taiking of all kinds of detenus. Time will not
permit me to explain how the -whole system is run. Buft I amn talking
of every kind of detenu. Naturally there are shorter forms of detention,.
and when the scheme was finally adopted, peopie who were under the
lesser forms of restriction were given an opportunity first. I shall come
to that later. I was saying that the Government of Bengal felt it in-
cumbent on them to consider how best to provide opportunities for these
detenus whom they were going to release, to earn their living. They,
therefore, decided that it was necessary to undertake some form of train-
ing in agriculture and in industries. And apart from the releases whick
were taking place during the year as a result of conrultations with
parents,—I may incidentally state that on my last leave in England, I
saw, at the request of their parents, two detenus whom I had myself
been instrumentsl in releasing,—the Government of Bengal started these
industrial camps and agricultural camps. One large agricultural camp and
three industrial centres were opened. The idea was that they were to
have training there for a period under the supervision of the Departmen$
of Industries, and, thereafter, they were to be provided with means tb
set up on their own, and so gmgually by passing a large number of
detenus through  this sieve conditions could be stabilised. Honourable
Members will realise that the immediate and simultaneous release of large
numbers of these detenus is fraught, and has been shown by experience
to be fraught, with grave consequences. Therefore, it was desirable that
as far as possible the pace of release should be so regulated that those
released could be absorbed in the normal life of society; and I claim, Sir,
that that policy has, since the beginning of 1935, been steadily pursued.
T am not conversant with the latest figures, nor have I taken the oppor-
tunity of studying them, but my recollection is that about 140 of them
are now under training, and about a similar number have pfseed through
this training and have now been set up or are in the process of being
set up on their own as industrialist or agriculturist. T ‘claim thdt
this is a policy .which has met with thé enthusiastic support
of the public in.Bengal, and that in the Bengal Legistative Couneil vefy
little is heard of the kind of ecriticisr: that mv Honourable friend. M2
Akhil Chandra Datta, has voiced in this place .
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Mr. Akhil Chandra Datta: You know the reason.

. Mr. 8, N, Roy: So far as legislation is concerned, my Honourable
friend said that repressive legislation and legislation which was intended
to deal with the Civil Disobedience Movement still remained on the
Statute-book. May I point out that this legislation to which my Honour-
able friend refers was passed by the Bengal Legislative Council, with
large majorities. (Interruptions.) It may be so: Honourable Members
may have their own opinion, but ths fact remains that the Legislature
of the province passed them by large majorities. (Interruptions.)

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member must not be interrupted.

Mr, S. N. Roy: T do suggest that certainly from the 1st of April next,
it may be regarded as improper interference with the Provincial Antonomy
for the Central Legislature to attempt to pass any censure on the Central
Government for legislation of this character for which they are not res
ponsible and which iz the sole responsibility of the Provincial Legislature.

In conclusion, I would ask Honourable Members to remember that
this question of detenus is a question to which a tremendous amount of
attention and a good deal of anxious and careful thought has been devoted
in Bengal. To characterise the Benzal Government’s policy in this
matter as repressive is, I think, a misuse of terms. The declared object
of this movement was the subversion of Government by violence. That
object Government were bound to prevent, as every Government is bound
to prevent, as the fubure Government of my Honourable friends apposite
will be bound to prevent. At the same time, I do want Honourable
Members opposite to believe that Government are doing their very best
with every desire to help those youths, to set them on their feet again as
honourable members of the society. '

] Mr. Amarendra Nath Chattopadhyaya (Burdwan Division: Non-
Muhammadan Rural): Sir, it is really interesting for me to hear a Bengal
official coming to advocate the caise of the repressive policy that the
Government of Bengal have beeun carrying on since 1908. I wonder that
there can be any hcnest gentleman, an Indian, who can advocate that
policy of repression. Just as a man cannot say that dishonesty is the
best policy. in place of the saying that honesty is the best policy similarly
no man with commonsense will have the courage to say and support that
& Government using repressive policy is a Government worth the name.
-Throughout the world, oppressors and tyrants have.tcied their level best
to repress the legitimate aspirations of nations. There was a time in
Ttaly when any man loitering alone was a suspect; and really Mazzini was
‘taken to task for his solitary cogilation; and what was the result? Austria
could not keep Italy. England tried her hest to keep down America by
repression: England could not keep America; and today Ireland is free,
Egypt is free; and so the policy of repression has failed all over the world.
The history of Russia is there; one day the people said that there shall -be
'ho repression, and- Czardom was finished. In the same way, this poliey
of repression is bound to fail and it has failed -already .This poliex of

" pepression was carried on simply. to keep.down -the Congress movement,

and “the reply bas - been. given. My personal experiepge this :vear in

~Midnapere has proved to the hilt how. thig policy. has sbsolutely failed. . I
B2
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wired to the Honourable the Home Member from Midnapgre when I was
carrying on a campaign on belialf of the Congress, and fom Contai; #rom
Tamluk and Midnapore I had the experience that magistrates, sub-divi-
sional officers, chowkidars, presidents of union boards and panchayats and

1 were arrayed against the Congress candidate: durbars were being held
where the speeches of the District Magistrate himself were made directly
against the Congress candidates in elections; and when I wired for an
assurance to the Honourable the Home Member that the attituds of the
Government should be openly declared, 1 am given to understand that
nothing was done. What do the results show? The results show that the
gentleman who stood against the Congress forfeited his security -deposit,
and Kumar Devendra Lall Khan, who bhad almost left Midnapore and
lived in Calcutta, had secured 75,000 votes, while his opponent got only
5,000—thanks to this policy of repression. You may ask, why" do you

want to get rid of this? Sir, we want to get rid of this, because it cannot
be tolerated by men. )

An Honourable Member: It has helped you.

Mr, Amarendra Nath Ohattopadhyaya: It had helped Ireland, it had
helped Egvpt, and it wili help India too no doubt. {‘‘Hear, hear’ from
Congress Party Benches.) But, Bir, it is unmanly, it is scwardly, and,

- therefore, we do not want to remain in a Legislature, nor do we want to
be a party in u Legislature, which passes these cowardly laws. 8ir, the
laws that have been maintained in the Statute-book since 1804 are a slur
on the natien, and it is high time th«t the Government of India repealed
those laws. It is stated that after the introduction of Provincial Autohomy
all these powers wculd be transferred to Indians, and it would be impos-
sible to keep these lawe on the 8latnute-book then. S8ir, law is the Command
of God, law is sacrzd, law is blessed, and it represents the will of the
people, it represents the voice of the people, it is the voice of God,
expressed through nature and the voice of the peopla. In law, there is
inherent sanctity, there is utility in law. Now, under what categories do
these laws fall? What is the use of these laws? Where is the sanctity
about them? Sir, how long will this Government keep these 850 millions

of people down by force? That is the question which I place before this
House.

Then, Sir, regarding the detenus. it is true that some have been
released under zerfain conditions. I think even more than those who are
released are again taken in, not exactly as detenus, but in other ways.
In the name of Socialism, in the name of possessing seditious or proscribed
literature, in the name of one's connection with some suspicious move-
ments like Communism,. many youngmen are trapped every day, and if
you will obtain facts from the Bengal Government, you will be able o see

w many youngmen have been thrown into prison on these counts,

As regards the detenus, Sir, some have been in jail for ‘gver 21 years,
since 1915 (An Homourable Member: ‘‘Shame’’), and still they are
detenus. Is it contended that these people should remain suspects all
their life? Can any sane Government think of keeping m-n for 21 yecars
in jail without trial? Have not the Government the ccurage to bring
them before the Courts? Don’t they respect their own Courts? Don’t
they respect their own Criminal Procedure’ Code? Don't they trust their
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own judges? They don’t give these péople a chance to vindicute their
character or to prove their innocence; still Government: say that they are
justified ia keeping these people in jail. 8ir, one o>f these men dicd on
the 6th of February last about whom I put a question,—I refer to Satkari
Banerjee. He was in jail for 21 years. There are men whom I am
fariliar with, who are kept in prison for long periods, and I can say they
are fit to be administrators of countries, they are fit to be leaders of
armies, they are fit to be leaders of nations, and yet only on mere suspicion
this Government want to keep them down. And, Sir, it is a shame that
the will of 850 millions of India eannot bring those people out of the
jails. Bir, we are feeling helpless,—the more helpless we feel, the greater
is our indignation. Sir, Mahatma Gandhi, who has introduced the non:
violence movement, has really saved the British Government in this
country and most of our youngmen from being clapped in jails as suspects.
It is not the repressive laws that have saved the Government, it is nof
the repreesive laws that have kept these youngmen under control and non:
violent. They are ghll thinking and considering what they should do now.
In spite of this, if Government continue their repressive policy, I am
afraid thev will not succeed in keeping these people down for long. Gow
ernment perhaps think that thev can lili the movement by confining young
people in jails all their life. Bir, they are mistaken. No law can prevent
a man from doing violence to others when he does not care for his cwn
life. Ts it contended that when peopie are kept in jails for 21 vears without
trial, their sons and other relatives will take all this treatment quietly?
Will they all remain non-violent? 8ir the policy that the Government
are pursuing is a mistaken policy. The British Government have always
committed this mistake in their history, they have always adopted the
policy of rnbbies who insist on their rights and no wiee inun’s advice is
ever accepted by them at any fire, and they will have to pay the penalty
for it as they paid in the past. Sir, [ can say without the least fear of
contradiction that there are thousands of families today in Bengal who
have been rendered homeless and destiiute simply on account of the policy
of Governmment in putting youngmen ‘into jails without giving them a
chance to vindicate their character. How many mothers are there who
have been turned into beggars?  How many children have gone without
education simply because their guardians, father or elder brothers, have
been put in jails . . . .

Mr. President (The Honourable Sir Abdur Rahim): The Henourable
Member has only two minutes more.

Mr. Amarendra Nath Chattopadhyaya: Sir. this question makes my
blood boil. (Some Honourable Members: ‘It makes everybedy’s blood
boil’’) Really speaking, no gentleman car approve of this policy of re-
pression, and it is a disgrace that those people who come forward to sup-
port the repressive policy of the Government are Bengal people. T see
that they are paid for it. I know, Sir, that from the 1st of April the
colour of the Government will change. I know they have kept all the
safeguards, they have kept law and order in their own hands fundamentally,
and those genilemen who will take the portfolio of law and order will
find themselves at sea. At present people who are paid may suppert
this repressive policy, but when the Ministers go in as elected Membefq,
their position will be quite different. They will bave to dccept the verdict
of the peoplé; there will be constant tussle; ard they will have to go to
the Governor very cften, what would they do? ' B
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Mr. President (The Honourable Sir Abdur Bshim): The Hehoursble
Member’s time is up. N

Mr. Amarendra Nath Chattopadhyaya: As my time is up, I, there-
fore. ask evervbody kere, as 1 asked last year and the year before, 't vote
for this motion and censure the ‘Government on their insistence ‘on conti-
nuing the repressive policy.

- Mr. N. V. Gadgil (Bombay Central Division: Non-Muhammadan
Raral): Sir, I rise to support ihe motion moved by the Deputy President
+oud the Deputy Leader of the Nationalist Party. In doing so, I hope to
point out to the House that the policy of repression which is alleged to have
been abandoned has not been abandoned in reality and in substance. Taking
€irst the organisations that were banned in the year 1930-81, many of themn
still continue to remain under the same ban. Congress Committees in the
North-West Frontier Province are still under the ban. Similarly,
educational institutions like the Prem Maha Vidvalaya in the United
Provinces continue to be banned. Associations which were primarily
meant for the uplift of women in the Bombay Presidency and particularly
in Poona, such ag Mahila Mandal and Sut Committee, where members
interested themselves primarily in kitchen problems, still eontinue to be
‘bunned. There are several other institutions from different provincer
which, in fairness, according .to the conciliatory policy of Government,
ought to be de-notified. It is no use merely saving that Government are
mot following a policy of repression when there is no freedom of speect,
no freedom of press and no freedom of association. Confining myself to
.y own nrovinee, take the working of the press law. In Poona alone.
security has been demanded from three papers in the course of the last
vear—namely, Sakal, Trikal, and Loka Sakti, the official organ of the
Congress Party,—and only a month ago, the Yugantar, a socialist paper
from Ahmednagar, has also been asked to deposit an advance security of
Rs. 1,000. Then, coming to the freedom of association, meetings have
been banned under one pretext or other. Particularly in Sholapur it is
not ‘possible to hold a single meeting within the citv limits. Open spaces
that are available and had been used so far have been banned under one
pretext or another, and very recently, when the President of ‘the Indian
National Congress came to Shoelapur, he had to address a meeting attended
by 50,000 people at a place which was two miles away from the city proper.
The same thing happened at Karmala. You will be surprised to hear that on
the 26th January last, on the Independence Day, although according to
the Government communiqué only the-reading of the pledge was banned
and no meeting as such was to be banned, a police sub-inspector with a
party of constables attended the meeting, and as soon as the meeting
started its work, arrested the President and the speaker, took charge of the
table and chair, and, after two hours,.quietly released both of them and
teturned the furniture. The same thing happened in half & dezen places
in the Poona district where police constables went from house to house
requesting people not to attend meetings that were to be held in the even-
ing to celebrate the Independence Day. If you were to ask the authorities,
they would say, ‘‘There is nothing. No notification has been issued and
the repression complained :of does not exist.” “But what is the psychology
that is sought ty-be m-ented by dmrg these h.ttle plmmcks und,er the name

of law and order?
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Then, Sir, so far as the electlons were concemed oﬁiclal interference
was Buch that some of the Members of -the Gongress Party in this Assembly
were not allowed to proceed to certain places in the North-West Frontier.
Here, in.thizs Assembly, they have often been complimented :forthai: sweet
reasonableness, but they were not allowed to make an.exercise of the same
in the Pathan territory near Peshawar. Yet, :in spite .of .all that, the
Congress has -succeeded to s very remarkable extent in the North-West
Frontier, and in six other provinces all calculations of the Government
have gone wrong. In fact, if' I were asked to generalise, I would say,
history ought to have taught Government that repression was an
anachronism. The law of the Jand has exacted its pound of flesh; the
Judiciary has run its course like the Car of Jagannath; the hangman has
done his work; and yet, in spite of all these things, neither the shadowy
refcrms could be prevented nor the Ccngress crushed. Repression leads
‘to revolution. That is the historic law. But like the Bourbons this
bureancracy will learn nothing. The Independence Day pledge, which
was good enough in 1934 to be read, was quite innocent in 1985, and
nothing was wrong about it in 1936, but on the 26th January, 1937, one
fine morning, most of the Provincial Governments got up and say thit
this was most dangerous for them, and it was banned. This was the trap
that was laid thinking that Congressmen would break it and spoil their
chances in the elections, Whatever may have been their intention, some-
how or other Government proposes and God disposes. -

Mr. Mohan Lal Saksena (Lucknow Division: Non-Muhammadan
Rural): Congress disposes.

Mr. N. V. Gadgil: Congress and God together..
Ht M. S, Aney: Hand in hand.

Mr. N, V. Gadgil: T agree.

Therefore, it is no use merely saving that there is no repression. In
my province, most of the released prisoners from the Meerut Conspiracy
case have been interned under one pretext or another. Mr. Mirajkar at a
far village at Shegaon, the Adhikari brothers at Bijapur—none oi them is
given any allowance. Mr. K. N. Joglekar, who stood for the eleetions,
had been restrained from addressing his "voters. Mr. Phadke, whe is a
practising advocate, was given restraint orders that he was not to parti-
cipate in any political activities. For the last four years, he has been
restrained, and he could not contest the elections. When you cannot
speak freely, you cannot associate freely and ‘there is no freedom of press,
to say that there is no repression is something which cannot be believed
on this side of the House. Therefore, I have great pleasure in supporting
the cut motion moved by my Honoursble friend, Mr. Akhil Chandra Datta.

Xhan Bahadur Sir Abtdul Hamid (Nominated Non:Official): Sir, the cub
motion Whtch the Honournble the Deputy President ‘has moved seems to
hdve ‘become a hardy anmual. This ‘is the ‘third year in succession that
this motion with slight varigtions ‘in 'phraseology ‘has been befare ‘the House.
‘When I listened to the speech of the Honourable the :‘Peputy -President, I
expected that a strong case would be made out for commending the motion
to the conmderatlon and scceptance of t.he ,Housc

SLai
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Mrx. I 8. Anoy 1 hope you will do it now, .

mm Bahﬂux Bi.l Abdul Hamid: I will not mind any’interruption—
even from the veteran Leader of the Congress Nationalist Party. What
struck me as extremely odd was that the Honourable the Mover of this
motion should have chogen to move it again this year, unless the incentive
to move this motion was furnieshed by a desire  to perform an: annual
mechanical duty.

Sir, the charge against the Government of India is that this Govern~
ment have been persistently trampling upon the liberties of the people and
continue to implement a policy which™is subversive of the normal publie
life of the country. In the light of recent events that took place during
the last two or three months in particular, this accusation which the
Honourable the Mover has laid against the Government of India and which
he asks the House to endorse falls to the ground. What, Sir, are after
all, the civil liberties of the people of the country? They are freedom of
Bpeech freedom of opinion, freedom of thought and freedom of association,
(Interruption from certain Honourable Members.)

Mr, President (The Honourable Sir Abdur Rahim): The Chair would ask
Honourable Members not to interrupt the speaker. If there is liberty of
speech from one side, the same liberty should be allowed to the other side.

Khan Bahadur Sir Abdul Hamid: T am sorry to observe that this is a
sample of the liberty which we will get when the opposite Party comes
into power.

Let us dispassionately examine the situation whether these civil
liberties, these valued and highly prized rights of the people have really
been trampled upon so ruthlessly as has been-alleged by the Honourable
the Mover and the speakers who have folowed him. During the period
that has elapsed since this motion was moved 12 months ago, two eventa
of outstanding political importance have taken place. One is the Congress
Session at Faizpur and the other the. provincial - elections.. At Faizpur,
certain resolutions were passed some of which might conceivably have
provoked représsive action on the part of the Government of India. But
it must be said to the credit of the Government of India that no such
action was taken. As regards the provincial elections, the results of six
provinces clearly show that there was no interference from the Government
side. In spite of this alleged interference which my friends on the oppo-
site benches allege, Congress has been able to achieve a great victory in
those provinces. That cuts at the root of the suggestion that there was
interference, If there was interference, it helped you: If there was no
interference, then also.you have no cause for complaint. . The result. of
these elections to my mind and the mind of every rational person bears.
unmistakable testimony to the fact that this charge oi official mte:ferenca

is really s vary ﬂmmy chargae

An Honourable Member: Did you stand for eloction?



THE GENERAL BUDGET—LIST OF DEMANDS. 1%

Khan Bahadur Sir Abdul Hamid: No, but I hope to do so mext time.
Sir, when you consider the vastness of the stage where these scenes were
enacted, when you consider the magnitude of the elctorate and the inten-
sity of the election propaganda, I think you cannot help marvelling at the
smoothness, the impartiality and the toleration with which this gigantic
task was performed by the Government  of India. (Interruptions.) ¥
think you must concede me the right of expressing my opinion however
different it may be from yours. It is a sort of liberty that you desire the-
Government of India to extend to you. The result of the elections migh¥
have been different, if not to a very large extent, at least to a certain
extent, if the freedom of speech, freedom of thought and freedom of
association had been curtailed in the way in which you suggest it was.
The Honourable Member who moved this cut motion rexd out a long list
of the counts on which he has indicted the Government of India. I
expected that he would prove by chapter and verse, at any rate the major-
ity of those charges. I am afraid that with the exception of two or
three - he made no reference to the others. The Honourable Member fromr
Bengal who followed made up for the paucity of his arguments by an
incursion into emofional rhetoric. Sometimes it used to be alleged that
the Government of India resorted to special laws and Ordinances in
dealing with political offences. 'They have of late been dealing with these
offences under the ordinary Penal Code, the ordinary law of the country,
and yet the same complaint is made that there is repression. Inconsist-
ency—thy name is polities| Sir, I feel sure that reasonable opinion, both
on this sidé and on that side, will agree with me that this motion is no¥
worthy of acceptance and that the Government of India, instead of being
condemned or censured, deserve a pat on the back for the manner in
which they havé discharged their duty in the face of great complications

and difficulties.

One word more, and I have done. Criticism from opposite benches-
‘has been prolific in the past. I have no doubt that that criticism has:
been of great value to the Government of India in ‘focussing attention on
certain important aspects of the problem with which théy were faced.
Now, their role, at any rate in the provinces, is likely to be changed. The-
choice lies with the gentlemen on the opposite benchee themselves and
their friends outside. We hope that they will accept the responsibility
which their success in the elections constitutionally implies. The: country
will wateh' their efforts with sympathy and a hope that their achievements:
will be commensurate with their ideals and their protestations.

_ Mr. Suryya Kumar Som: Sir, we have been hearing a lot about the
violent activities’ of the Bengali youths . .. -. . :

Mr, President (The Honourable Sir Abdur Rshim): The Honourable
Member had better speak up. ' ' :

Mr. Suryya Kumar Som: -Sir, we hdve been hearing a lot and for a long
time about the violent activities of the youths of Bengal, and ul the
present moment we are led to.accept that as a ‘‘fact’’.. Under the. cir-
cumetances, it would be well for me, coming from Bengsl, to give this
House -an idea, rather a genesis of the cult of the bomb and the revolver
8s it is called in official language. Now, Sir, how has this mentality arise;
in Bengali youths? All of you have héard about that unplessant mésgure.,
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¢he Partition of Bengal, against which the Bengalis as a nation rose and
-arganised thomselves, and a great movement was started to upset the
Partition of Bengal, and ultimately they succeeded, and the Bengal Parti-
tion was unnulled. But when the Bengal Partition had been announced,
there ‘was a very streng movement set on foot among the politicians and
4the mass of the people at that time. When the Government found that the
‘movement was gaining in strength from day to day, the rirst act of the
tGovernment was to take recourse to that almost forgotten Regulat:on 11T,
rand nine persons were deported. Among these nine men, Sir, were the
‘most leading men of Bengal, who were and some of them still are, em-
‘blerus of the ron-violence of Mahatina Gandhi. Of these nine men, one
‘was the late Babu Aswini. Kumar Datta of Barisal and one Babu Krishna
‘Kumar Mitra, who was subsequently,—and whn died only very recently,—
-one of the greatest supporters of this represeive Government, and all these
‘men were at once taken awav from society simply hecause of their activities
‘ggainst the Pertition of Bengal. 8ir, the Government fell secure that by
moving awayv frcm society the leaders of the movement, they had suceeed-
«¢d in nipping the movement in the bud, but, lo, another danger ar.se.
After doing that, they engineered—and T say this with full respongibility—
‘that notorious riot at Jamalpore in the Mymensingh district, where the
tnass of the people were set against the ntelligentsia, the middle =lasaes,
in fact against all people who were carrving on the Partition agitasion.
‘Bir, their houses were burnt, their properties were looted for several days.
T was at Jamalpore for seven days then, and I can say that there was no
'Government existing in Jamalpore during those days; the town was given
up to the mob, who simply went on looting and destroying houses and com-
mitting arson and doing all sorts of things for seven days without any
interference on the part of the Government or the police.

- Then, Sir, the Bengali youths thought that their lives and property, their
womenfolk, their sisters, their mothers. their wives were all in danger.
So they hit upon the plan of learning lathi play, dagger-play and taking all
sorts of physical exercises. Akrus were set up in every town and village,
where 13engali youths began to take to these exercises, and they were i a
year or two thoroughly organised, and life and activity reigned in Bengal
for u vear or two. That was in 1908 and 1910. Then, Sir, the Govern-
ment began to stop these Akras, and by executive orders all these Akras,
all these simple athletic associations, were stopped! Now, Sir, when these
spmting associations and physical culture associations were stopped by the
‘Government, some energetic and imaginative youths of Bengal thought
that they could not give up their legitimate uttempts to protect und defend
their hearth and home on account of the frowns of the Government, and
then they began, Sir, to organise secret societies in which thev began to
dearn revolver 'practice, lathi plays, dagger plays and all these things.
"These secret societies were started, simply because innocent physical-
.exercise clubs and sporting clubs were banned; thus the movement was
«driven underground. This is, the genesis of the cult of the bomb and the
gevolver in Bengal.

Now, Sir, who is to blame for these violent movements in Bengal? ¥
say it is the bureaucracy, it is the Government fhat is alone responsiblo.
“Hir, placed under such circumstances, any nation, which beclieved in its
Huture and had the will to live, would hayve taken o fhis course anywherd
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and everywhere. We have seen a sample af some.of the activities of the
. bureaucracy during these elections,—how they wanted to - terroriss  the
. tenants, how they wanted to terrorise the voters to vote against the
: Congress. Sir, if they carry on this sort of activity, so that the mf nd of
the mass of the people is sorely exercised, T am bound to point out (hat
they will only thereby drive the mass movement undergro.md and that will
. ‘be u dapgerous day for the bureaucracy. Sir, I gw9 themn a warning;
‘and if they do not take this warning, T can only say, “‘you better see the
writing in the wall”’. If you have sense enough to read the signs of the
. time, then beware. So, Sir, this bejng the genesis of the eult of the bomb
and the revolver in Bengal, I leave it to the House to consider who are
. responzible for this, for which T may say everyone of us in sorry ncw. Tt
- i¢ the bureaucracy which is responsible for this cult in Bengal and that is
how such ‘societies were rampant in Bengal, and the better class people in
- Bengal are suffering today from their after-effects for which, however, the
v-burtaucracy alone was responsible.

. Now, with this genesis, I would like to show how by repressive policy
‘the (Government have been trying to suppress the very movements whieh
. t.hey themselves brought into existence. Now, we find that since 1912 one
. after another repressive laws and Ordinances were iesued by which the
‘better class people in Bengal, including most innocent people occupving
high positions in Bengal, are in daily danger of being arrested and .prunced
-upon and taken away at any moment on the secret information of the spies
“who are collected from the seum of society and who supply all scrts of false
and concocted information to the authorities. If these repressive measures
were carried out in the spirit and for the purpose for which they were
_enacted, there would have been much less grievance on the part of the
pecple. As a matter of fact, these laws were passed with on2 object,
and, at the time of passing these laws in the Local Councils, the
sponsors of these Acts distinctly said that they would be used very
carefully and with serutinv by responsible officers, and innoncent people
-will never be touched. That was ‘the assurance given when these
laws were passed. But, subsequently, after they had leecn enacted,
the matter was left in the hands of the police and spies. The higher
-officials also took advantage of these Acts in order to do away- with
people, however good and of high position thev might be, t> remove
“them from the field because of their political activities which were
ageinst the Government. T can say, Sir, that in 50 per cent. cnsex they
got rid of prominent men in Bengal by the application of these laws,
~ander which they can arrest s man without any réason and send him to
qaﬂ ’They are not to give any reason for the arrest of the man; thay
-are not to give reasons why thev are keeping the man interned for =v
fong a period as 15 years. 8o, the bureaucracy took advantage of this
law in order to remove prominént but undesirable men frorn the field.

8ir, I know of a case of a next-door neighbour- of mine, Mr. Ganen-
1ox dra Chandra Mazumdar. He was a student of the fourth
" year class in the Presidency Cellege, Calcutta, in the year
'1?]4 or 1915, end he was the only son of a retired Deputy LTamstrato
-Now, on the rgport of a spy, he -was interned and he has been in intern-
_ment up- to this time in Deoli, He was released only for a periad of
one or two years during this. time. We knew him very well, becaure
de was our neighbour. He' was ome of the best men -of ‘Mymensmgh
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Not only that, he has got a wife and & son and a daughter. Subsequent-.
ly, the wife and th2 son were also interned at Mymensingh. The ron
passed his B.A. examination when he was interned in Mymensingh and
none of them is given any allowance. :

Mr, President (The Honoursble Sir Abdur Rahim): The: Uonourable
Memnber has got two minutes more.

Mr, Suryya Kumar Som: Sir, this Ganendra Chandra M’azumdgﬂ'
had some lsnded property and he used to do money-lending business in
the rncfassil. Who is to manage all these things? He has heen taken
away and interned, and his wife has been compelled to live in her house
where she bas been interned; his adult boy is also cornpelled to live in
the house with the result that there is nobody to look after his property
which ie going to rack and ruin. I asked some questions in this House
about this gentleman last year. T said that he was losing in weight, .he
was getting slow fever, and I entreated the Home Member to release him
or to intern him with his wife and children. That request was not
complied with, and the Home Member said that he was not prepared
tc release him at present and his health was not so seriously bad as to
endanger his life.

Now, Bir, T would like to refer to one question more. T am refer-
ring to a class of men who are called externees. These men are osked
to leave their districts and to live with their family outside the districts.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Membsr’s time is up.

Mr. Suryya Kumar Som: May I have one minute more, Sir?

Mr. President (The Honourable Sir Abdur Rahim): The Chair can-
not allow any more time.

Mr. Suryya Kumar Som: It is no use dilating upon thess facts any
more. The House has carried Resolutions like this in the lust Assembly
and I hope all Honourable Members, even those who sit on the other
side, will vote in support of this motion. '

Mr. Muhammad Anwar-ul-Azim (Chittagong Division: Muhammadar
Rural): Mr. President, as one who comes from Eastern Bengal, T {hink
T will be fulfilling the mandate of my constituency if I should take purt
in this debste. I have often spoken on measures like this, and I will
try to take a detached view of the whole picture. ' S

An Honourable Member: Touder please.

Mr. Muhammad Anwar-ul-Asim: Not being gifted with a very lond
voice, T am certain, my colléagues in the House will excuee me it my
feeble voice does mnot reach them all. In any case, ‘I shoull Tike to say
this with the utmost humility that a human being is. capable of, that on
the eve of this great experiment, if T may so call it; we $hovM Lke to
see goodwill and Yolerarice playing their proper part ifi- modilating = ovr
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‘t-hnugnﬁs and ideals for the good of -all..:IL; am the .last pemwon, -r.
President, to have the audacity to hold. any. brief on ‘behali. of the Gov-
ernment of Bengal as they thernselves are sufficiently powerful to lock
after themselves. 1 know that one Honourable Member, who had
earnéd good reputation in the Bengal Secretariat and who was also a
distinguished Collector in certain parts of Bengal, has already spoken
with regard to the position of the Bengal Government in tlis particular
matter. I hope my friends will excuse me if they disagree with 1y
ideas but they must have noticed sinee the new orientatim war coming
into the picture, thet every day-thete has been some gesture on behalf
of the Government of Bengal to come to terms with the aggressive party.
Of course, 1 do not blame anybody for holding his views, and evarybody
is weleome to have his ideas, but T should like to aadress the Henour-
able Members in this sense. Suppose you put somebody of your own a3
Home Member in Bengal, may I ask you most humbly whether he
would not require some measure of laws by which his admimstration
will be safe from factors which are likely to disturb the ncrmal life of
the citizen? This is a very important matter to which ail sides of the
House should kindly pay attention. It is a very good sign, indeed, that
it reeins that in certain provinces, I think in a majority of them, our
friends of the Congress Party are trying to have the experiment of
autonomy. May I ask them whether they, in their turn, will not require
certain of these laws which are to be seen now on the Statute-book and
sbout whick Mr. Datta was complaining? If there iz a difference of
opinicn with regard to the application of these laws, one can understand
it, but to say in a general way that we do not require any protective
laws for the administration of the country is tot correct. I do not blame
the Congress Party or the Nationalist Party for having come here in this
Asgembly to make the Government of India realise their pusition, for
the Government of India are responsible for  superintendence and
control. As s matter of fact, if the Congress is in power todav, of
courge that §s the result of the . constitution that has been granted by
the Government of England to this country, and for this they should
show some gratitute. It has been over-stressed here on the floor of this
Assembly whether or not it is necessary al times for the good governance
of this country to have measures which are likely to be conducive to public
peace and tranquillity. If these laws which have been enumerated by my
Honourable friend, the Deputy President, have been so harshly used and
ntilised by the provinces in this country, I am certain that when he and
his co-workers come to power, I am certain that they will be able to
take off the edge. of the sharp corners and they will be able to utilise
‘them to the good of everybody. If it is contended that thare could be
no laws from the Centre, that there could be no Dora, there could not be
daws to protect the peaceful citizen and protect the growth of harmony and
«good feelings between man and man, I could not visualise such a situa-
tion. I amn certain that even my Honourable friend who initiated this
debate will not say that the 1aws, to which he hag taken exception will not
be necessary even if he were in charge of law and order in his own pro-
vince. . The conditions -in Bengal .are taking good turns, and if the Con-
gress foilow the policy of conciliation and coalition, many of the sharp
fleatures will be things of the past.

_Mr. Akhil Ohandrs Datta: In normal Himes, that was my point.
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Mr. Muhammad Anwar-ul-Aszim: My Houourable friend from Mymen-
singh, Mr. Suryya Kumar Som, has given the genesis of this cult of bomb:
and other things here in this country. I am certain, he knows best how
these things came about. But I should like to say this muech that if
really these things are in existence, he will not grudge the small power which
still exists on the Statute-bpok, if it is utilised for public safety and public
tranquillity at times. He has alsc taken exception to so many people
being detained without trial and not presented for any judicial trial in
Bengal. My answor to him will be that he will be soon having the full’
dose of autonomy in Bengal, the High Court of Bengal and other con-’
trolling judiciary in Bengal will be under his control under the autonomy
in that province, and T am certain that he will certainly now have his
own people to judge these cases, for the judiciary and the High Courts
will be under the executive there. "

Another speaker, I think it was Sir Abdul Hamid, speaking a few
minutes ago, pleaded with the party opposite for tolerance and goodwill.
As a matter of fact, that is also myv appeal to my Honourable friends to
my right. If they want to have ordered progress in this country, then the
Congress and the Congress Nationalists must have this ideal before them.
They must be tolerant to others, and unless and until they are in a position
to listen to others when they represent their case, I am afraid really the
conditions in this country will not be better. The Congress pleads equality
for all, and they should be consistent. So, with these few words, it seems
to me, Mr. President, that really this censure is unwarranted at this tine.

The Assembly then adjourned for Lunch till Half Past Two of the
Clock.

The Assembly re-assembled after Lunch at Half Past Two of the
Clock, Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair.

Mr. Ghanshiam Singh Gupta (Central Provinces Hindi Divisions:
Non-Muhammadan): 8ir, T rise to support the motion on the repressive
policy of Government, particularly during the election days. The policy
of repression is not confined to any particular province. It has been
followed in all the provinces and even in the most peaceful province of
the Central Provinces and Berar. This policy of repression has been ram-
pant, and it was most in evidence soon before election time. During the
election, Sir, various sorts of repression were resorted to. We have been
told just now by some gentlemen that during the elections, the Govern-
ment policy was one of most rigid impartiality. Every one of us who had
anything to do with the recent elections knows that that is not the case.
On the contrary, somewhere openly, somewhere secrefly, and somewhere
under some disguise, the interference of Government officials with the
elections was known to almost every worker who had something to do with
the elections. And the ¢rowning incident which is reported from Bilaspur
shows anything but impartiality in the elections on the part of Govern-
ment. But apart from that, there hdave been open acts of repression, and
in Berar the Honourable Mr. Biyani, a Member of the Council of State,
has been prosecuted under section 124-A, for one of his speeches during
the election. Similarly, Mrs. Durgatai Joshi has been prosecuted and
Mr. Akarthe has also been prosecuted under gection 124-A. -All thege re-
late to their activities in conneetion with the election campaign on behalf
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of some candidate or other. Proceedings udar Hection' 108 have been
stafted. against Mr. Anand Rao Joshi and some othérs. In Bilaspur, wae
wete old that proceedings were started against Seth Govind Das (a Membet-
of this House) and some volunteers for rioting: with deadly weapons. 8ir,
I know Beth Govind Das personally. He does not earry even a stiek,
but even against him @ prosecution was started for rioting with deadly
weapons. Securities were demanded from several newspapers; Rs. 2,000
from the Independent of Nagpur, Rs. 8,000 from fthe  Maharaehtre of
Nagpur, and Rs. 2,000 from the Matribhumi of Berar. On the 22nd’
January, .a notification was issued by the Central Previnoces Goverament:
confiscating to His Majesty’s Government the Independence Resolution or
pledge of the Indian National Congress and all documents rontaining. copies,
reprints or translations or extracts from the said document. But the moss:
funny part of the story that I wish to bring to the notice of this House
is that in'the Extraordinary Edition of the C. P. Gazette published on the
22nd January, 1937, the whole of that Resolution has been reproduced:
almost verbatim. The notification says:

“In exercise of the powers conferred by section 19 of the Indian Press (Emergency
Powers) Act, 1931, the Governor in Council hereby declares to be forfeited to His
Majesty all copies wherever found of the document in English containing the sol
called independence resolution or pledge of the Indian National Congress, and all
other documents containing copies, reprints or translations of or extracts from the
said document in 3s much as it contains matter of the nature described in section 4(1)
of the said Act as amended by section 16 of the Criminal Law Amendment Act, 1832,
This resolution or pledge runs in the following or similar terms.’

The whole of that resolution has then been reproduced not in one place-
but in two places in this Extraordinary Edition of the C. P. Gazette. I
could not understand the propriety of confiscating a document which has
been published in the Gazette in eztenso almost verbatim and has reached
everybody who is a subscriber of the Gazette or gets a copy of it. This
was on the 22nd January last, just when the elettions were on. Fortunately:
we escaped all this. There were preparations in many places to arrest
people, particularly the candidates who, they thought, were going to read’
this resolution. But the candidates escaped,- and they did stand in the
election and most of them were successful. What I mean to say is that
this policy of repression is not confined to one particular province. It ia
the order of the day, even in a province like the Central Provinces and’
Berar, which to all accounts is the most peaceful province in the whole:
of India.” No wonder, therefore, that in Bengal and in the North-West
Frontier Province the tale is more miserable and more rigorous. 8ir, I
support the motion.

Sir Abdul Halim Ghumnavi (Dacca cum Mymensingh: Muhammadan
Rural): Mr. Deputy President, I was not in the Houge when you made your-
speech today in moving your cut. It is always a pleasure to hear you as
you always speak to the point. Unfortunately, I was not here then, and
I have not had the advantage of hearing your speech. But from the-
speakers, who followed you, I understand that the cut is with regard to
one point, and that is, censuring Government for the repression practised’
and, repressive laws enforced throughout India, and I believe particulgr-
stress was laid on my province of Bengal. This is a very old question, and’
year in and year out we have a cut of this description and condemn Govern-
ment. The House has not been furnished:with. anysspecific itemns. pf re--
pression in Bengal to which exception has been taken. Of course, Bir, I:
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-dld not hear you, and so I do not know if you made anyiguch pointi: - But
from what I could hear of the other speakers who supported the motion;
not one could state a particular act or instance of repression which was
oondemned. One speaker, my Honourable friend, Mr. Chathopadhyaya,
xeferred to a detenu who. was still detained for 21 years . ... . .

An Honourable Member: There are other detenus.

Sir Abdul Halim Ghuznavi: I stand corrected, and I accept that there
is more than one such detenu. '

Now, as regards the detenus in Bengal, it is a well known fact that the
-cases are very carefully examined. I am not aware of what the Honour-
sble the Home Member is going to say about the case that my Honourable
{riend has just mentioned about detention for 21 years: but of the officers
4who were dealing with these detenus’ cases for a long time, I find one
in this House, Mr. 8. N. Roy (An Honourable Member: ‘‘He has zpoken
elready’’), whose speech I had not the advantage of hearing. Many cases
‘had been brought to my notice which, in my turn I brought to the notice
of Mr. Roy and Mr. Blair, and in every case 1 can say that the parents
.or guardians concerned were satisfied that the law had been justly in-
—voked and in every possible case the hardship, if any, was removed and
.gometimes in proper cases the suspect was made a home detenu.

An Honourable Member: Will you cite those cases?
Another Honourable Member: Question.
Sir Abdul Halim Ghuznavi: What do you mean by question?

Mr. Mohan Lal Saksena: That cases were never brought to your
notice, nor were they satisfied.

Sir Abdul Halim Ghusnavi: My Honourable friend’s colossal ignorance
mmakes him say that.

Mr. Mohan Lal Saksena: I know they have no faith in you.

8ir Abdul Halim Ghuznavi: T know that people in Bengal have no faith
in you.

Mr. Mohan Lal Saksena: I have got correspondence with me which I
can show you, and I challenge you to let me go to Bengal.

Sir Abdul Halim Ghuznavi: And you got a very good reception, which
you well deserve!

Now, what is the position about the detenus? The position is this:
“that except in cases where it is dangerous to release them or to allow them
~to stay in their houses, most of the detenus have been released. Not only
-that. Look at the position today. TFEvery detenu has been given an
wpportunity of earning his living. Government have done all that . . . .

.An Honourable Member: For every detenu?
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Sir Abdul Halim Ghuznavi: For every detenu who could be relied ufJon.

“Mr. Deputy President (Mr. Akhil Chandra Datta): The Honourable
Member should address the Chair.

An Honourable Member: What do you mean by who can be relied
upon?

8ir Abdul Halim Ghuznavi: Unless he is a very dangerous lot.
An Honourable Member: Who is to determine that?

Sir Abdul Halim Ghuznavi: The Authorities entrusted by law as in
every country. Government have found the money for all this, and there
are hundreds of detenus now who are practically free men and earning
their own living. What is the repressive measure? Detaining a terrorist
who wants to shoot down irrespective of white or black? That is the re-
pressive measure. What you do in this country I wish you eould do in
other countries. You would have been shot instead of being detained.
{Honourable Members: ‘“‘Ohl Ohl") Just see what is being done in
Russia. You would not have been allowed to talk as you do in this
country.  What are the Government going to do? (An Honourable
Member: ““Knight you!’’) Are they going to do anything? What is the
present situation? Look at this red book—Communism: the terrorists
have now changed to Communism, and what is the cult of this Commun-
ism? This is not Government literature . . . .

An Honourable Member: Where have you got it from?

Another Honourable Member: Supplied by Government!

Sir Abdul Halim Ghuznavi: You can buy a copy if you subscribe Rs. 6
a year: you become a member of this league, and find out the details of
Communism in India. . . .

An Honourable Member: You are a member?

Sir Abdul Halim Ghuznavi: Yes, I am . . . .

Sir Srinivasa Sarma (Nominated Non-Official) Do not interrupt him.

Sir Abdul Halim Ghuznavi: That is the freedom of speech one can
expect when my friends come into power. This is a sample. When they
speak, we listen with rapt attention; and when we get up to speak, that

freedom of speech disappears. (Showing a typed list) Look at this huge
list . . ..

An Honourable Member: What about the book?
Sir Abdul Halim Ghuznavi: Shall T use very strong language?
~ An Honourable Member: Do.
) Hr..Da'puty Pregident (Mr. Akhil Chandra Datta): Let the Honourabla

Member proceed uninterrupted.
c
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An Honourable Member: He loves interruption.

Sir Abdul Halim Ghuznavi: Not always. 1 was horrified when I-.got
this list of the Communist movement in Bengal. Look at the formidable
list of names in Bengal . . . .

An Honourable Member; Who gave it to you?

Sir Abdul Halim Ghuznavi: It is given here group by group, here'is a
{ist of the Communist Party in India . . . . .

Mr. T. S. Avinashilingam Chettiar (Salem and Coimbatore cum Nortk-
Arcot: Non-Muhammadan Rural): Mav 1 know whe supplied the Honour-
able Member with that list?

Mr. Moban Lal Saksena: Who gave that list to you?

Sir Abdul Halim Ghuznavi: You better apply and get a list from the
Government. Ask for the names and get yourself satisfied whether they
are Communists or no:

Mr. Suryya Kumar Som: Do you want us to apply for a liet t thc Gov-
ernment?

Sir Abdul Halim Ghusznavi: Yes, they will give you.

Pandit Nilakantha Das (Orissa Division: Non-Muhammadan): Sir, 1
should like to know the source of that list.

Sir Abdul Halim Ghuznavi: I place this list here and challenge vou to
say that the names contained there are not Communists.

Mr. K. M. Joshi (Nominated Non-Official) : But how is it an offence
to be a Communist?

Sir Abdul Halim Ghuznavi: You ask me how it is an dffence. This is
an offence. May T tell you how it is an offence . . .

Mr. Deputy President (Mr. Akhil Chandra Datta): The Honourable
Member over there wants to know what that document is and from whére
the Honourable Member got it.

Sir Abdul Halim Ghuznavi: Sir, this is the Red Bulletin. The annual
subscription of this paper is Rs. 6 only, and it is issued by the All- Indis
Progressive League, it is printed at Poona by Mr. 8. N. Joshi.

An Honourable Member: Ts that a half brother of Mr.,Joshi here?

Mr. Deputy President (Mr. Akhil Chandra Datta): The Honourable
Member has got only two minutes more.

Sir Abdul Halim Ghuznavi: T am glad I have got only {wo minutes
more,. because 1 shall be free now from being interrupted. Sir, this is
the present menace which the Bengal Government have- to face
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Some Honourable Members: From whom? T

-8ir Abdul Halim Ghunavi: That menace is destruction ot property,
destruetion of life and destruction of everything. That is the menace
which the Bengal Government are faced with at the present moment, and
no measure taken can be called a repressive measure, no measure can be
c;lled a sfrong measure to put it down with a strong hand. Sir, T oppose
¢his cut.

Mr. Kuladhar Chaliha (Assam Valley: Non-Muhammadan): Sir, 1 con-
sider myself as one of the most reasonable men on this side of the House
except possibly my friend, Mr. Sri Prakasa. The fact is that repressive
measures have been used, not merely in Bengal, but in my province also.
We were asked by our friend, Sir Abdul Halim Ghuznavi, that we should
be quite reasonable. Sir, we are veryv reasonable people in Aszam, perhaps
we are more reasonable than people like my friend, Mr. Ghaushyam Singh
Gupta, in the Central Provinces; yet repressive measures are so infectious
that in Assam no time was lost in enacting those measures by the passing
of the Assam Criminal Law Amendment Act for little or no reason. They
werc very anxious to adopt repressive measures on some pretext or other,
end they were at their wit's end to find out u reason, beraus=s nothing had
happened there which could justify the Government to enact inem. Yet
they gave out the reason that in a certain post office in the Assam Valley
the post master in charge had certain seditious books iu his possession,
and that was the reason the Government advanced for introducing the
Assam Criminal Law Amendment Act. Then as regards the district of
Sylhet, the only reason given was that six dacoities had heen committed,
though in the trial latterly it was found that these daccitics were com-
mitted, not with any political motives, but for ecriminsl purposes, and,
therefore, this Act was passed by the Assam Legislative Council, a sub-
servient body, the Members of which have now gone out of the picture
altogether; except perhaps two or three, the vest of th: Members have
disappeared from the Council. That shows th- will of the people, that
shows the voice of the people. After the passing of that Act, we found
that six people were interned, and, probably, by the em! of April, 1936,
there were only three remaining. Mr. Hiranya Kumar Bose of Dhubri who
went to Tangail in Bengal was taken away just on the eve of his marriage
and interned. We tried to obtain information from thie tlouse about his
whereabouts, but unfortunately the question was disallowed.

Then, Sir} this British Government, which administer and pretend to
carry the torch of civilization to the Naga country, had the stupidity to
arrest and try a girl of 21. Her name is Miss Guidallo. knoun as the
Naga Rani. She was tried in the Manipur State and transported for life
1 attempted to get some information from the Honourable Membeér; again
the question was disallowed on the ground that she belonged.to an unadmi-
nistered area in the Naga Hills, and the question could not be discussed
here. Sir, as I said she was & young girl of 21. Her only offece was, shs
loved her country very intensely, she wanted that the British interlopers
chould not be there. That was the offence, and for that she was trans-
ported for life, and no information is vouchsafed to us about her where-
abouts.

Now, Sir, coming to the sister province of Bengal, what do we ﬁnd‘?
1 think the case of Miss Renuka Sen ig fresh in the minds of every Hon:
ourable Meinber of this' House.: ‘She was'a distinguislied graduate of the

c 2
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Caleutta University, and she was interned in her own village at Vikrampur
without giving her any allowance. When she was due to be released, she
notified to the police that she was going to break the conditions. So she
was tried for breach of the conditions and convicted but when the case
came before the Sessions Judge, on appeal, she adversely criticised the
action of the Government for keeping her as an internee without paying
her any allowance. The matter went up to the High Court, and even
there the Honourable the Judges who heard this case severely criticised
the Government. But a communique which was issued by the Govern-
ment stated that allowances were offered to Miss Renuka Sen, but her
own grandfather refused to accept them. The High Court wanted to know
whether it was a fact. The Honourable Judges wanted to know the date
when the allowance was remitted but they could not supply the informa-
tion. That is the state of the communique. That is how the Executive
Government want to hoodwink the public, and the House.

Then, Sir, we know the case of Miss Brahma, who was interned,—and
we were sorry to hear the other day that she died of an abdominal abscess.
Sir, she was only 20. She was interned in 1931 after the murder of Mr.
Stevens. If young girls of 18 and boys of 14 or girls of 20 have to be
interned or transported for life in this manner, surely this Government are
doing something fundamentally wrong.

Sir, I shall not say anvthing about the remarks made by my friend,
Sir Abdul Halim Ghuznevi. Nobody knows from where he got the list
trom which he read out something. He never said how Communism was
a bad thing. 8ir, in his younger days, he was one of our leaders, who
misled us. 1 was one of those voungmen who had the honour of following
the Congress principles under the leadership of my friend, Sir Abdul Flalim
Ghuznavi,—I am referring to the years 1904, 1905 and 1906. He misled
us then by giving us wrong advice. He has now turned for his own con-
venience, to the greatest shame of Bengul. Sir, that such a man should
now turn and speak against the very movement, of which he wuas ut one
time one of the leaders, is a standing disgrace . . . . . .

An Honourable Member: He i1z a turn coat.

Mr, Kuladhar Chaliha: Sir, he misled us. I had the honour to meet
him very often. Perhaps he hus forgotten those days. He has brought
misery to men like Mr. Chattopadhyaya, men like myself, Mr. Brahma
Bandhab Upadhyaya, Mr. Upendra Ghosal and several others, and now
he is basking in the sunshine of the executive Government. 8ir, with these
words, 1 support the cut motion, and I hope the House will accept it un-
animously and condemn the action of the Government.

Dr. P. N. Banerjea: Sir, I rise to say a few words in support of the cut
motion moved bv my Honourable friend, Mr. Datta. A policy

3FM.  of repression has been pursued in India for a long time with the
utmost rigour and this policy has taken various forms.‘ At the present
moment I shall discuss the question of detention without trial. As is kmown
to every Honourable Member of this House, such detention without trial
is opposed to the rule of law, is opposed to all canons of morality, and is
opposed to the principles and practices of all civilised nations. It is true
that in some countries in an emergency like a great war the rule of law
is suspended and detention without trial is practised for a short while.
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But in India detention without trial has now become a part and parcel of
the administrative system. And what is the mamner in which this policy
s practised? It has resulted in untold sufferings to large numbers of in-
dividuals and their families. It has resulted in the suicide of not a few
persons, it has shattered the health of a large number of detenus and it
has been responsible for the death during incarceration of a considerable
number of persons.

Sir, many cases of the victims of this policy are known to this House,
but I will refer to one particular case, and that is the case of Mr. Subhash
Chandra Bose. 1 came to know this gentleman about 16 or 17 years ago.
In 1924 Mr. Subhash Chandra Bose was appointed the Chief Executive
Officer of the Calcutta Corporation and elected a Member of the Bengal
Legislative Council. At that time, he was a bright young man full of
energy, full of vitality, full of hope, full of promise. But it was not long
after this that he was spirited away to Burma and kept in detention till
his health completely failed and he was almost at death’'s door. It was
onlv then that he was released. But before he had had time to recover
his former health, he was again put in prison and his health again became
so bad that he was obliged to go to Europe, carried on a stretcher. When
after undergoing a serious operation he came back to India, how did the
Government treat him? He was again kept in detention and he has been
steadily losing weight. His health is now so shattered that it is Jifficult to
say whether he will ever recover his former health or not. Sir, a few
months ago, 1 was obliged for the treatment of my eyes to proceed to
Vienna. While I was there, Professor Demel, a famous surgeon of that
place, who had treated Mr. Subhash Chandra Bose, came to see me. Ha
made very anxious enquiries about the health and whereabouts of Mr.
Bose. I was surprised at the deep concern that Prof. Demel felt for him.
Now, look upon that picture and look upon -this. On one side we see a
foreigner, who had never known Mr. Subash Chandra Bose before, taking
a keen interest in him,—a man of the greatest sympathy, a man of a very
wide outlook,—and on the other, we see here seated on the Treasury
Benches men who pose as guardians of the people of India, devoid of
gympathy, devoid even of pity, and bent upon doing the greatest harm to
Mr. Bose. S8ir, this is only one instance which I cite, but there are many
other instances which can be cited by other persons.

What has been the result of this policy? Has this policy succeeded?
My Honourable friend, Sir Cowasji Jehangir, and my Honourable friend,
Mr. Chattopadhyaya, have shown that the elections have proved that the
Government policy had not found favour with the people of the country.
Why have the people of India voted for Congress candidates? Because the
Congress in their opinion is against the Government. In fact, every vote
casttln favour of a Congress candidate has been & vote against the Govern-
ment.

Sir, what is the reason for which these persons have been detained?
Government say they are involved in terrorist activities. I do not deny
that there are some persons who are involved in terrorist activities. But
we cannot accept the assertion of Government to the effect that everybody
whom they suspect as an anarchist is really an anarchist. We can never
accept that position. And what is the value of the information which the
Government has in its possession? We have secn time and again that
such information is often inaccurate. Now, I am not oue of those who is
in sympathy with violence. I was in intimate contact with young men for
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over 30 years and during my career as an educationist I made it my duty
to urge upon the students the policy of non-violence. But what is the
reason which impels young men to take to paths of violence? The real
reason is that they have no faith in constitutional methods; they believe
that constitutional methods have failed and are bound to fail in future.
And who is responsible for creating this frame of mind in them? Tt is the
GGovernment. And who has taught-them violence? It is from Government
and their officers that these terrorists have learnt their lessons in violence.

Sir, this is only one form in which a repressive policy has been pursued
in India; but there are many other forms. The time at my disposal will
not allow me to discuss all those other forms. But I will say this that
the laws which have recently been passed by the Central Legislature and
the provineizl Legislatures have had the general effect of interfering very
seriously with the freedom of the press, the freedom of speech and the free-
dom of association. Sir, T have spoken about the consequences of the
policy of repression. Repression has failed. And why has it failed? Be-
cause Government have dealt with only the symptoms and have not tried
to probe into the root cause. What is the root cause of terrorism? Terror-
ism is really an offshoot of the present discontent in the country, and what
is the cause of the present discontent? The main cause is the desire of the
people for freedon:. If the Government had met this desire in the proper
way, I am sure that discontent would have disappeared from the country.
Desire for freedom undoubtedly there is, and the people are determined
to win freedom. What particular form this freedom will take will depend
upon various circumstances, particularly the attitude of the Government
towards this question. Whether it will take the form of dominion status or
complete independence is a matter of detail which can be decided without
much difficulty. Besides this main cause, there are several contributory
causes. So many wronge and injustices have been heaped upon the people
that their grievances know no limits. Then, again, there is poverty and
unemployment all over the land. Have the Government thought it neces-
sary to tackle these problems of poverty and unemployment? No.

I am, Sir, by habit and temperament a man of a peaceful disposition,
and I always desire that there should be peace in this country. But how
can there be peace in this country so long as the Government. continue
their present policy? I am not in the habit of uttering threats, nor am I
in the habit of using strong language; but 1 cannot help expressing my
firm conviction that there will be no peace in the country unless and until
the Government in all sincerity accept freedom as the goal for India, do
away with the wrongs and injustices from which the people suffer, and re-
place the policy of repression by a policy of conciliation.

. Sardar Mangal Singh (East Punjab: Sikh): Sir, I had no intention to
intervene in this debate but for the fact that one Honourable Member from
my province has spoken on this motion and he has chosen to speak against
it. I wish to say a few words, so that the position may not®be misunder-
stood that ail is quiet on the western front. Next to Bengal, my province
is perhaps the most repressed province in the whole of the couniry. 8ir
Abdul Hamid Khan has made a complaint that this motion has become &
sors of hardy annual. I wish to remind bhim and through him the Govern-
ment of India that so long as you continue io repress the people, so long
as you continue to suppress the liberties of the people of this country and
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so long as you keep on the Statute-book the repressive laws, 3ot only every
year but if we have the opportunity every month. we will come here and
censure the Government for that. May I ask the Government of Indin
'if they have done anything during the last year? This Honourable Houss
passed a censure motion against the Government on this very point. May
T ask the Home Member whether they have done anything, whether they
have repealed any repressive law, whether they have releasd any political
prisoner—whether they have in any way tried to do anything to remove
the impression that this Government of India are trying to rule this coun-
try by repressive measures.

This Honourable House some time back passed & Resolution urging
upon the Government to remove the ban on the Red Shirts in the Frontier,
and this House also expressed a desire constitutionally that the ban on
Khan Abdul Ghaffar Khan should be removed. May I ask the Govern-
ment of India whether they have done anything in that connection? I
know Khan Abdul Ghaffar Khan is a very God-fearing and peace loving
gnd truth loving Muslim. It is very inhuman to deprive the inhabitante
of his province of his valuable advice and lead at a critical juncture like
the ypiresent. 1 know it is the presence of Khan Abdul Ghaffar Khan and
his brother Dr. Khan Sahib that is conducive to the law and order and
peace in the Frontier. I may remind this House and the Government
that at the time of the Shahidgunj agitation when every one including His
Excellency the Governor of the Punjab thougbt that the Punjab and the
Frontier would be ablaze during that weck, it was the efforts of leaders
like Dr. Khan Sahib that kept peace in their provinece. I personally know
that some people tried to rouse feelings. Dr. Khan Sahib went there and
gave them the right advice, and it was not the Governmeont, [ can say
without the least fear of contradiction, it was Dr. Khan Sahib and his Red
Shirts that protected the lives and properties of Hindus and Sikhs there
in those days. To continue the ban on an organisation like the Red Shirts
or a person like Khan Abdul Ghaffar Khan is not in any way justified. T,
therefore. wish to remind the Government that it is not only the Frontier
Province but it is my province also which has been deprived of the advice
and wise leadership of Khan Abdul Ghaffar Khan. He can come up to
Delhi but thesmoment he would cross the boundary of my province, he
would probably be dealt with according to law.

_An Honourable Member: Lawless law.

Sardar Mangal Singh: Now, Sir, coming to my province, there is the
same story of Bengal repeated perhaps on a smaller scale. Therz are deten-
tions without trial.. There are internments and externments. Several
people have been detained without trial and interned im their villages.
Several are being kept in jails. Some of the gentlemen who have been
recently interned are not known to the public because they happen to come
from foreign countries and they are arrested and kept some in the Lahore
Fort and some are interned in some village or in a corner of the jail. I
would like to remind the Honourable the Home Member of the cases of
Sardar Teja Singh Sutantar who is now being detained in the Camphellpur
Jail. Sardar Achhar Singh Chhina, who has recently come to this country
after a long time, was arrested and kept in the Lahore Fort and now he is
being detained in some village. There are several other names but I would
particularly like to mention the name of Sardar Harjab Singh who is being
detained in his village. He has now been elected on the Congress ticket
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to the Punjab Legislative Assembly but all our efforts have so far failed to
remove the restrictions imposed on him. I would also like to remind the
Government of the case of Mr. Ram Kissen. He is being detained in jail
for the last several years. ‘He is suffering from a dangerous disease, but
his relations. who are in a verv bad condition, are not being given any
allowance by the Government. T shall stand corrected if the Government
can say that they are giving any allowance to his wife and his mother, but,
so far as I know, no allowance has so far been sanctioned for his family,
nor is he being allowed to be treated by his own doctors. I tried to see
hini. As soon as I applied to the jail superintendent he was transferred from
Lahore to some hill station and then I got the reply that as he had been
transferred from Lahore to some far-off jail, T probably would not like to
see him. There is another gentleman with whom I had myself been liv-
ing in jail. He is Mr. Ahsan Ellahie of Lahore. He is in jail for the last
seven or eight years. The Government would not put him on trial; several
representations have been made to the Government by his brother, but the
Government would not reconsider his case, nor give any allowance to his
dependants. The last though not the least case is that of Sardar Gurmukh
Singh who has recently been arrested and has been transported to the

Andamans. We have all been protesting against the deportation of this
gentleinan to the Andamans.

An Honourable Member: When was that?
Sardar Mangal Singh: Recently, two weeks or a month ago.
The Honourable Sir Henry Craik: He is an escaped convict.

Sardar Mangal Singh: That does not matter. (Laughter.) He has been
transported to the Andamans.

The Honourable Sir Henry Craik: Well, he escaped from the Andamans
and is serving the balance of his sentence.

Sardar Mangal Singh: He has been transported from the Lahore jail
to the Andamans against the protests of all of us. Coming again to the
frontier, the Frontier Government has already decided to launch prosecu-
tions against several Congress workers in the Punjab. Shrimati Amrit
Kaur, who went there to help the Congress candidates, has been arrested
under section 124-A, and she is being tried there. We read the other day
that the President of the Lahore City Congress Committee, Pandit Sant
Ram, has been arrested and has been taken away to the frontier. My
friend Mr. Chabildass and his wife went there to help the Congress can-
didates but they were served with an order prohibiting them from entering
the Frontier Province. My Honourable friend, Sir Abdul Hamid Khan,
was saying that Government were not interfering in the elecfjons. May 1
ask him do not the cases like these prove that the Government was actively
interfering in the elections? Some of the Congress friends from my Pro-
vince tried to help the Congress of the Frontier Province but they were not
allowed to enter that Province and those who did so have been prosecuted.
May I put it to the Government of India whether this was the proper time
to launch this campaign of repression in my Province? S8ir, we are told
that a new era is coming into this country. We are being told that His



THE GENERAL BUDGET-—LIST OF DEMANDS. 1731

Majesty's Government have granted a sort of swaraj to this country
(Laughter); we are told that within a few weeks the administration of
several Provinces would be in the hands of the representatives of this

country . . . .

Mr. Deputy President (Mr. Akhil Chandra Datta): The Honourable
Member has got two minutes more.

Sardar Mangal Singh: But I put it to the Government whether at a
time like this, would it not be advisable, would it not be right and proper
to release all the political prisoners, to repeal all the repressive laws so
that we might start on a clean slate, so that the impression might be given
to the Indian people that along with the change of constitution there is a
change in the heart of the Government of India, so that the impression
might be given that the Government is also anxious to work the constitu-
tion, so that the people might understand that the British Government and
the Government of India are sincere in their professions? Sir, I think
this opportunity should not be lost. Before I sit down, I want to refer
to another case and that is of the Maharajah of Nabha. He was arrested
in 1928 and he is still being detained there. I do not know whether his
case is being examined every vear, and if so, I would request the Home
Member to say something about him in his reply, viz., what the Govern-
ment want to do in his case and what the allegations against him are . . .

Mr. Deputy President (Mr. Akhil Chandra Datta): The Honourable
Member must now conclude.

Sardar Mangal Singh: I hope that the whole House would vote for this
motion and would demonstrate the intensity and the volume of the feeling
against the repressive policy of the Government. Sir, I support the motion.

Mr. K. Santhanam (Tanjore cum Trichinopoly: Non-Muhammadan
Rural): Sir, I rise to support this motion. In certain respects 1 feel that
this motion is the most important which has been moved this Session,
because, Sir, with regard to other motions, the Honourable Members on
the Government Benches pleaded the constitutional excuse, but for this
motion, at any rate, they cannot plead any constitutional excuse. They
cannot say that the present Government of India Act has ferced them
to enact unconstitutional laws; they cannot say that it has forced them
to keep several young men under detention without any trial; they cannot
say that it has forced them to enforce repressive laws throughout the
country. Sir, Honourable Members who spoke before me have cited many
instances of overt acts of repression, but there is an aspect which is more
important than this, it is what we may call the atmosphere of repression
which arises from the power which the executive possesses to repress the
normal activities of the people. Owing to this atmosphers of repression,
Bir, the soul of our people is cramped ; the minds of our people get warped,
and the fountain-springs of our national life are being daily and steadily
poisoned. I may give one instance of the fatal results of this atmosphere
of repression. During the Salt Satyagraha movement in the Tamil country
we had a salt Satyagraha march from Trichinopoly to Vedaranyam and
one hundred young men under the leadership of Mr Rajagopelachariar
started from Trichinopoly and decided to walk together to the salt Swamp
at Vedaranyam. We came to the borders of the Tanjore district. The
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‘Collector of Tanjore, who was till recently a member of this Asseribly and
is a distinguished member of the I. C. S., got a brain wave. He said he
would not arrest these people who go to defy the law. On the other hand,
he issued an order that anyone who supplied food te:these Salt Batyagrahis
would be committing a crime of abetment and would be duly punished.
I wish I could describe to this House adequately the effect of that order.
We got food in shoals but the whole population was punic-stricken and when
we issued a rule that we shall not accept any food unless it was given
openly, then many of the villagers. women and children, were in tears.
In one town they came to us in large numbers and said: ‘‘We want to
feed you at any cost’’. Then we said: ‘“‘You must take courage in both
hdinds and feed us in the open.”” Then thev sat all night and discussed
among themselves and resolved that thev would give us food openly and
take all the consequences. And when thev did so, they were so exalted
that we were afraid they might commit some acts of outrage on Govern-
ment servants. Sir, it is like this that the atmosphere of repression works.

An Honourable Member who spoke before me nentioned many cases in
which the nationalist press of India has been penalised. Even in the case
of the press it is not so much the actual repression that counts as the fear
of repression. The Damocles sword is alwavs hanging over us and I may
inform the House that often we get a message from the Associated Press
giving us the text of a speech from a Member of this:House with the foot-
note ‘‘consult the Editor as to the propriety of publishing this speech’’.
My sub-editor used to ring me up in the middle of the night and ask me
whether he should publish it or not. I do not claim to be an exceptional
representative of the Indian press. I gladly acknowledge that many
journalists of India are of a better calibre and are more courageous and
patriotic than myself and if T have given personal instances about the way
in ‘which this repression works, it is simply because they are representative
and not exceptional. I shall give two instances in which the Damodes
sword actually fell and two instances in which it was expected to fall but
did not fall. In one case, a case for conspiracy against some youngmen in
Madras was conducted. A few voungmen had some rash conversations
among themselves and it was magnified into a conspiracy and a great trial
was staged in Madras. After the trial was over, in one of my articles 1
made only this comment that at a time when the vested interests in Great
Britain were exaggerating the risks of transferring the law and order,
the Madras Government ventured to magnifv some minor activities of
immature youngmen into a major conspiracy. 1 wrote this article so care-
fully with almost the Indian Penal Code in my hands that I never thought
that it would come under the law. None of my friends expected that it
would come under the law. We did not expect it but the Damocles sword
fell. But when we appealed to the High Court, it was found that there

was nothing objectionable in it. But at the time we felt thgt. our paper
would stop.

Then, Sir, one day my correspondent at Jubbulpore flashed a message
saying that a party of soldiers had raided a village and done terrible havoe.
No other news sagency gave that message and when our readers saw it in
the paper, they were alarmed. They did not know what to think it. They
were ‘phoning to me sall the day whether we had verified the truth of the
statement. When we assured them that we had verified the truth of the
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statement, then they began to ask why the other news agencies had not
published this. news. For the whole week no news was allowed to come.
In fact, ell the news had been suppressed and after a week’s time the truth
slowly began to filter and this Assembly knows how true the facts were.

Then, again. one fine morning a friend of mine handed to me a copy
of the circular which is known as the Hallet circular. It was given with
t0 many particulars that there was no doubt at all about its authenticity,
but it was a great question to us whether we should publish it or not. When
we did publish it, it was thought that the Damocles sword would fall.
Luckilv, Sir, that time it did not fall but it fell agqin at -another time when
it was least expected. The Tamil paper, which is being published by us,
reproduced an article from a Bombay paper about the Quetta earthquake
No action was taken against the Bombay paper but the Madras Govern-
ment took action against our Tamil paper and demanded a security of
Rs. 4,000 from that paper. T am not citing these instances to show whether
the action was juqt or right in any particular case, but what I want to con-
vey is that it is in thls atmosphere that we have to work and you can
imagine what a nerve-racking business this is. I may say that this repres-
sive policy is producing an effect like the alternating current; it takes us at
one moment to despair and at another moment to irrepressible anger and,
if we have not so far burst out into violence, it is because there is a copper
wire of our religious traditions and, above all, the teachings of Mahatma
Gandhi which has kept us on the path of peace. (Hear, hear.) But for
that copper wire, this thread would have broken long ago and there wculd
have been a great conflagration throughout this country. I tell the autho-
rities that they should keware ; they should try to understand human psycho-
logv. They cannot go on repressing people hoping that by this repression
the spirit will be erushed. As they know from the recent elections, Indian
spirit is not going to be crushed. They may enact any number of laws,
thev may have punitive police, they may increase the number of detenus
to 5 millions, but we are not going to submit to this repression. When
the time comes, we will not care for this repression. We are going to revolt
against the whole repressive svstem. This Goyernment is a perpetual Act
of violence and it is this act of violence we are up against. It is the law
of non-violence that we want and we hope to establish that law before long
both for the Government and the people of this country. (Applause.)

Dr. R.'D. Dalal (Nominated Non-Official): Mr. Deputy President, one
point from the speeches of my Honourable friends opposite that strikes me
is this—that the powers employed by Government for the maintenance of
peace and law and order are not necessarv. So, Sir, my submission is
that a case has to be established on the prOPOblthIlS—that these powers are
unnecessary, that they have been greatly abused, and that the law provides
no remedy against abuse. In this connection, I would foint out that
these powers have long been on the Statute-book, that they have been
proved to be not only extremely valuable but necessary, and that they
cannot be abused without the author of these orders being called to account
before the highest Court of jurisdiction in every province.

Sir, 1 presume that the Honourable the Mover of the motion aims at
the discontinuance of the policy of repression and the adoption of a coneilia-
tory policy. That, Bir, is a proposition which every civilized Government
shall at once aceept and affrm. Now, 8ir, let us examine the whole policy
of Government. The policy of Government has been to use these powers
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solely and entirely for the purpose of maintaining the tranquillity of the
country and protecting the general public’in pursuing their lawful avoca-
tions. Sir, the consistent policy of Govermnent has been the freedom of
expression for every variety of political thought on constitutional lines, and
the promotion of political progress in India by constitutional means. I am
convinced that no charge can be levelled against Government, that Govern-
ment have ever tried to strangle national aspirations. On the contrary, the
ever-persistent desire of Government has been to see India’s political aspira-
tions expeditiously fulfilled.  Sir, nothing is perfect in this world; no
Government is perfect; Government themselves will admit that sometimes
mistakes have been made. But, this is quite true that Government have
never tried to obstruct India’s constitutional advance, and I can assure
this Honourable House that in this respect Government have let their
garments be always white. Sir, the consistent policy of Government has
been to secure co-operation of the Congress. But it has been impossible
for Government to co-operate with a body whose whole policy is to terrorise
its officials, to hamstring its finances, to increase the difficulties of the
administration, to paralyse all macbinery of Government, and to proceed
steadily with preparations to oust the established Government by revoiu-
tionary methods. Sir, the maintenance of law and order is the first condi-
tion precedent to any constitutional progress in India. The Congress
leaders aspire themselves to be the rulers of India in the future. I, for
one, have nothing but admiration for these aspirations, which are the
natural outcome of human instinet to manage one's own affairs. But would
it not be to their interest that the transfer of command shall be a transfer
of power and not of weakness? Government cannot be expected to hand
over authority to an India convulsed bv disorder. Sir, to me it is a matter
for deep regret that the Honourable the Mover of the motion has selected
this particular time to discuss what he calls the repressive policy of Govern-
ment. The civil disobedience movement is not withdrawn; it is suspended;
it may be revived at any time. The Hindu-Muslim dispute has not been
seitled. The terrorist movement has not been crushed. Provincial Auto-
nomy is shortly to be inaugurated. T respectfully ask—Is this then the
time to seek to undermine the authority of those officers who are responsible
for the maintenance of peace and law and order, and to lower the high
morale, and to break down the strong sense of public duty and the strict
rense of discipline, which at present animate the services which are respon-
sible for the maintenance of peace and law and order and good administra-
fion throughout the length and breadth of the country. (Hear, hear.)

Now, 8ir, in conclusion, let me impress upon this Honourable House
that at the present juncture, India wants peace, and a start on the reforms
in a calm, cool, good atmosphere. T am certain that we all are influenced
by a desire that conditions should be established in which all the energies
of the whole nation may engage in the great task of working the new
constitution in a spirit of co-operation, harmony, and comradeship.
(Applause.) ' .

Maulana Shaukat Al (Cities of the United Provinces: Muhammadan
Urban): Sir, my views on the repressive laws of this country are well
known. Here in this House in Delhi and in Bimla, I have always put in
a word that the time bhas come when we should do without these laws.
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You are transferring power to our people, and the time has come when you
sught to trust them and ask them to suggest something that will stop
this terrorism. Personally speaking, how is it that I, a loyal Government
servant, a pensivner now of this Government, living the life of a vagabond
snd an outlaw—I am talking of my previous days—and fighting my own
friends in the services, how is it that I have becowne a rebel and an outlaw ?
I know it was pot sheer cussedness, it is not a pleasure to me to go and
oppose officials. 1 do not want to quarrel with anybody. I wanted to live
an honest life of a God fearing Muslim and a self-respecting Indian. Cir-
cumstances happened. Our-advice was not taken, our feelings were not
considered, and they think they can go on very well as long as they have got
the power. They can try oppression and repression, and they can tem-
porarily carry on this Government. But I want to tell them that that is
unpossible to continue for a long time. I think the whole country is satu-
rated with that mentality that if things do not improve, the whole country
will become revolutionary. How long are you going to lock up people?
You cannot do it indefinitely. 1 hope and pray that now that you are
transferring power and now that we will be in this place to run the admi-
nistration, cannot you trust us and listen to us and ask us: ‘“What is your
suggestion?”’ I have got a suggestion to make. Here I have my brother
und friend, Mr. Amarendra Nath Chattopadhyaya, and I listened to his
speech. I know he has suffered much. When I just met him, T thought
[ had suffered a great deal more than he. But when I met him and
heard his tales of suffering, his life as an internee, well, I bow my head
to himm. I must give the first place to him in the matter of suffering.
[ have known him and discussed things with him. When he and the
friends from Bengal want to advocate that this repressive law should
be withdrawn, ask them what is themr suggestion. I would personally
think, if I were in the place of the Honourable the Home Member—how-
ever there is no chance of my being in his place, I do not want to be there,
[ have lived my life as a humble Muslim, I am perfectly happy in that
life. and I will not change my life for his—I would say this much that
these terrorists have been created, because you would not listen to the
people’s advice.

[At this stage, Mr. President (The Honourable Sir Abdur Rahim)
resumed the Chair.]

You do not want to change your mentality. You do not understand the
world moyements. You do not understand what is happening ‘n Europe.
You do not understand the hard truth that Universities there arz educating
the voung men and inculeating ideas from the West, you do not understand
that the newspapers are there to spread knowledge among the people, you do
not understand that the radio is there, you want that the people in India
should not be affected in any way by these world forces. I think it is
sheer folly to think so. I am afraid, it will lead you nowhers.

Now, if my Honourable friends like ‘Mr. Suryya Kumar Som, Mr.
Amarendra Nath Chattopadhyaya and Pandit Govind Ballabh Pant want
that these laws should go, if they want that these young men whom you
have arrested and interned without trial should be released, if they want
vou to relieve these young men of their misery and unhappiness, you ask
them what is their suggestion. If you are really anxious that these young
men should be really useful members of society, you have got to ask these
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Honourable friends as to what is their suggestion. I would personally think,
if I were in power, to release every young man for whom a Member of this
House stands guarantee If an Honourable Member of this House comes
forward and says, “‘I stand guarantee for these five young men", you
must release the young men. If they misbehave, vou can ask the surety
for an explanation. 1 am perfectly certain that an Honourable Member
offering himself as surety is a very good surety for the maintenance of peace
and order in this country and for the good behaviour of these young men.
When: you go to them with suggestions and remind them of their own
promises, they lose their temper and bully you. Bullying does not pay,
and I also can play that game. 1 am really anxious thuac this kind of
quarrel should cease. I don't give my vote to the other side, because they
do not listen to me, and so I vote with my friends here who, I know, cannot
do without me and between whom and me, that is, between Hindus and
Muslims and all other people. there must be an honourable pact. But
Government’s idea of co-operation is one of abject surrender, and we are
not prepared to go as far as that. An insult offered to me will rankle in
the hearts of my children and grandchildren, and future peace will be
impossible. Therefore, although I am not a persona grata with the Home
Member, 1 suggest to him that he should get the lenders of the Opposition
together and consult them and take their advice. If things go right, every
one will be happy, and we can devote our attention to constructive pro-
grammes. But as long as there is this hollow talk of co-operation without
intending to co—0perate every one will be unhappy, and the policy will
fail. Tt will bring unhappmess to both India and England. We have got
a book containing the laws laid down by our Prophet, and every Muslim
must obey that. You have got to deal with a hundred thousand Mussal-
mnans, and vou must have their goodwill. The old methods have failed,
and the time has come when vou must trv some new methods. This is
my humble request, and I have done my duty.

Sir Srinivasa Sarma: Sir, during the last eight years that I have had
the honour of being a Member of this House, it was my privilege to have
listened to speeches on cuts of this nature during the budget debate. I
have also participated in some, but T must confess that the debate on this
particular cut today has proceeded on, not only lines of sweet reasonable-
ness, but also in an atmosphere of very great good humour, and 1 shall
not spoil that atmosphere by making any aggressive or provocative remarks
on this subject. Sir, the Honourable the Deputy President, in moving this
cut sought to make two points, first, that this policy of repression ought
not to be pursued, because it had the most demoralising effect of curbing
the liberty of speech and action of the mnation.

Mr. Akhil Chandra Datta: That ie what I did not say.

Sir Srinivasa Sarma: Ancther point he made was that during the last
five or six vears there has been a steadv improvement in the mtuatlon and
as such there was %o necessity for the continuance of these, repressive
measures. I think the most appropriate reply to that speech was given
by another speaker from the same province, my Honourable friend, Mr.
Chattopadhyava. I think that was the best speech on behalf of Govern-
ment that I ever heard on the floor of this House on this subject. He
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answered the first point by saying that in whichever country in the world,
Italy, Russia, Austria and other countries which he quoted, where repression
was pursued for stifling the legitimate aspirations of the people, it had
failed. And then he said what a great leader of Bengal once said that the
blood of the martyr was the seed of the Church. Therefore, if anybody
should be very much worried about the repressive policy being pursued with
a view not to give self-government to this country, it was the Government
and not the Opposition that are to be worried about it, because, on the
admission of Mr. Chattopadhyaya, it quickened the day of self-government
and Swaraj for this country!

Regarding the second point, my Honourable friend, Mr. Roy, also sought
to make out that whenever there was a relaxation of these methods there
was a recrudescence. It was more effectively put by Mr. Chattopadhyaya
who, I may tell the House, knows more about this terrorist movement in
Bengal than any Member of this House, and who has been a friend of mine
for the last 21 years. He said that even now young men in Bengal had
been considering whether or not to start this movement. That was the
important admission he made, -They were only kept in abeyance by the
non-violent creed of Mahatina Gandhi, but they were considering whether
to start this movement.

Mr. M. Ananthasayanam Ayyangar (Madras ceded Districts and
Chittoor: Non-Muhammadan Rural): Government are driving them to it.

Sir Srinivasa Sarma: Whatever it may be, he said there are still
people who are thinking like that. That shows that some youths have
not vet realised that the movement of terrorism takes them nowhere; on
the other hand that it was doing the greatest injustice to the legxtlmat,e
aspirations of this-country. So long as there are youngmen who still believe
in terrorism, all these preventive measures are certainly necessary from
the point of view of Government. And as Honourable Members have talked
of repression with special ‘reference to Bengal from which province I come
..... (Ironical Laughter.) When T say I come from that province, I
mean that I am more or less domiciled there, and I can speak with a
certain amount of knowledge and authority regarding that province. (An
Honourable Member: ‘“What about Madras?’’) I do not know much about
Madras. What I want to ask is this; Can my Honourable friends point
out cne specific act of repression during the last 12 months on.the part of
the Government of Bengal, either with regard to the press or public speakers
or with reférence to detenus? The Government of Sir John Anderson has
taken no action during the last 12 months. Not one man has been detained
afresh, apart from those who have been already detained and sent to a
detentinn eamp, duvmg the last 22 months. On the other hand, the policy
of gradual release of detenus. consistent with safety has been going on. Sir,
I may say that I have had many opportunities of discussions, with
His Excellency Sir John Anderson on this matter, and I may say this that
to no one, including the Leader of the. Opposition er any Congressmen
on those benches, is it mare hateful than -to His Excellency to keep
youngmen in continued loss of freedom. But faced with the problem of
these terrorist outrages, a fear nf a recrudescence, no Governor, consistently
with his responsibility, can for a moment release gll- the-detenus- mdmcmm
nately. S
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My Honourable friend, Mr. Chattopadhyaya, mentioned Italy, Russia
and other countries. But my friend knows perfectly well that, if instead
of living in this country, Mr. Chattopadhyaya had been living either in
Rome or in Moscow today, or if the repressive measures or the form of
Government pursued in Russia or Italy were prevalent in this country and
adopted by the Government of India, we certainly would not have had the
pleasure and the privilege of having Mr. Chattopadhyaya in our midst today
or the opportunity of listening to his eloquence. He was referring to those
countries. But I know . . . | ..

Pandit Lakshmi Kanta Maitra: What would be your position in those

~ountries ?

Sir Srinivasa Sarma: My position would have been that I would have
done what suited me at that time (Laughter) in this way, that
if T did not have free expression of opinion under the Govern-
ment of Mussolini or Stalin, I would have honestly faced the music or left
the country: 1 would not have stayed and condemned without taking
responsibility. But today all these Congress people might be condemning
the present Government and the Government of Sir John Anderson for the
poliey of continued detention of some of those who in his opinion are still
not safe to be let out to full liberty. But when these very people find that
these voung men, as a result of this policy which is being pursued in their
own interests, are taken away from the paths of violénce to more respon-
sible avocations of life and become useful citizens of society, my friends,
Pandit Govind Ballabh Pant in the United Provinces, Mr. C. Rajagopala-
chariar in Madras and Mr. Sarat Chandra Bose in Bengal, will be able to
git in their arm chairs free from the fear of the bomb and the revolver to do
the work of the nation-building departments—these very gentlemen will he
thankful to those who have been carrying on so far, who have been honestly
endeavouring, not only to make India fit for self-government, but safe for
the enjoyment of those great privileges which the Government of India Act
have conferred upon the people of this country.

4 P,

Mr. Bhulabhai J. Desai (Bombay Northern Division: Non-Muhammad-
an Rural): Sir, is anybody going to speak from the Government side? We
have been waiting for some one to speak for the Government of India: and
if the Honourable the Home Member does not wish to speak, I am quite
willing to wind up the debate.

The Honourable Sir Henry Oraik: I shall wait to wind up the debate.

Mr. Bhulabhai J. Desai: But I can follow him after he speaks: if he
does not wish to . . . , . ..

The Honourable Sir Henry Oraik: Yes, T do wish to: but there is an-

other hour. The Honourable the Mover will have a righé to reply, 1
understand.

lm. President (The Honourable Sir Abdur Rahim): There is no right of
reply. '
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Mr. Bhulabhai J. Desai: I am not suggesting that. "All I was suggest-
ing was that it would be fair to the House if ‘Sir Henry Craik stated his
case on behalf of the Government, so that we or some of us may have an
opportunity to answer it. :

The Honourahle Sir Henry Craik: I think the usual course in these
debates is that the Govermment or the Member in charge of the subject on

behalf of the Government has the last word. That has ‘always been the
convention.

Mr. Bhulabhai J. Desai: Mr. President, if the Government feel that
on a grave issue of this character, the mere fact that they speak last is
going to do their case any good, I have no objection. I always thought
that a justification was obviously called for when civil liberties in any
country are restricted in any form whatever. It is not denied that many
¢ivil liberties may be restricted in the interests of the State; but it is for
those who place the smallest restriction upon them to justify it. Without
that justification, they stand self-condemned. Tt is usual with all Govern-
ments, however uncivilised or irresponsible they may be, that whenever
they restrict the liberties of individuals or groups they come forward with
a justification on the ground that it is only for the interests of the state to
which those very citizens owe allegiance. But here it seems that the law
does not apply. As one of the sponsors of the Civil Liberties Union which
has, as you aré well aware, branches in most parts of the civilised world,
I -eannot allow this occasion to pass without expressing our view of the
manner. in which the administration of the Home Department in so far as
the encroachment on civil liberties is concernéd, is being carried on.

To start with, it is not denied that in every department of activities for
which liberty is claimed, there is undoubtedly restriction by the present
Government either by means of legislative Acts where they have the
discretion to apply them or not, or by means of executive action. To take
stock of the situation, as it now stands, you cannot help beginning with the
province of Bengal; and the very policy as it is called which is now being
pursued, as to which some gentlemen who regard themselves as very useful
citizens by sitting on the other side of the House and voting with the
Government seem to imagine that they are preparing the future heaven
for this Government of India by the policy which they have hitherto been
pursuing—but let them remember that after years of pursuing a wroag policy
it requires very little arguments to tear off the disguise of the way in
which they now wish to go back upon it as quickly and as decently as
they could: for whatever credit may be given to the present Covernor of
Bengal—and 1 um not here to distribute praise or blame to the adminis-
trators in any part of the country—one thing is quite clear, that whenever
the State and particularly a Government like this have got to reverse their
poliey, as usual they find an excuse: .the excuse now is ‘“We are training
these voung men to some useful avocations so that they will turn away
from their wrong mentality and become useful citizens’’. But why did it

take so many years for that wisdom to dawn on those all-powerful trustees
of British Tndian interests in this country?

If that was the method by which:the terrorist was to be dealt with,
why have had all the oppression and the suffering, all*the privation which
has had to go through? And I have yet to hear, notwithstanding .a-few
verbal speeches made on the other side, as to what it is that ‘made a change

D
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in the mentality of those who, it was supposed, were murderous anarchists.
If they were right so far, there i8 no question of going back upon that
policy. But it is obvious from all their methods—and the sommuniques
which I have been reading from Bengal during the last few months—that
they are now finding some excuse for correcting an error without at least
having the decency to admit it. The fact remains that batches of men
are sent out—who they say will be released from ordinary restrictions .of
detenus and will have some other restrictions, the description of which is
not clear, and the extent of which is not deseribed—what they call some
village restrictions of a nature which it is very difficult for a layman like
me to understand, not having belonged to the great administrative
hierarchy. But if the situation now is that the new policy as they call it
of reconoiling these young men instead of driving them into the methods of
violence is true, what does it signify? It signifies one thing at all events,
that they were terrorists for want of oecupation, if their own remedy, which
they propose to apply, is correct. For after all, what is the remedy which
is suggested by them? ‘‘We are now trying to educate these young men'’
-—for you may remember and the House may remember they have
passed some of the most severe tests in University examinations even
during the period of their incarceration. Their natural abilities were never
disputed or dénied. But they now say that they are turning those abilities
to a useful purpose in order,—to use the hackneyed phrase of the gentleman
who spoke last,—to turn them into useful citizens. But how will you
turn them into useful citizens unless you know the diagnosis of the terro-
rist movement as to why they became, what they are alleged to be. They
have beccme what they are either for want of employment or your methods
of treating that part of India with a severity, for which you yourself will
pay the penalty in due course of time, were wrong. If it was the severity
which drove those youngmen to adopt such methods, you ought not to have
adcpted them. If it was a question of training them to a useful purpose,
there was no reason why you should have waited for all these long years in
order to train them to that useful purpose, so that instead of being un-
employed anarchists they weuld have been employed as useful citizens.
If, therefore, the present system, the present process, has any meaning at
all, it is the clearest condemnation of the policy which has hitherto been
pursued with so much piling up of misery and suffering and loss of human
life and liberty. And are we really so deaf to the understanding of the
human mind that today we do not know what the Government are daing?
Not having suffered themselves, but having inflicted unwarranted suffering
on large magses of youngmen, they have now got tired of inflicting suffering
and thereby making them tired,—for you cannot kill th> flame of patriotism
by that method,—we know what the Government are doing.

T will relate, Sir, what happened to me in the Nasik Central prison.
Believing that I was put in the ‘““A’’ class, they thought that the proper
warder for me was the worst habitual criminal in the jail. So they put up
a man called Ramua, who had an accumulated sentence of 50 years not
actually to be suffered, because some of the sentences werg to run con-
currently for dacoity, murder and all the rest of it. When T began to ask
why such & man was let loose for the purpose of being made a warder of a
respectable citizen, he brought me what is called the history ticket —I was
very anxious to bring with me my own history ticket, but they would not
allow me to take it out,—and I found that in Ramu’s ticket it was clearly
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stated that he had been sentenced to flogging three times, and, at the end
of the third flogging, he told the Superintendent, notwithstanding the
buirning and the bleeding wounds, if he had any other punishment he could
think of. The result was that a report was made that the only way to
reform this man of courage and fortitude was to make him an officer in the
jail. If, therefore, you realise that it is not by oppression that you are
going to reform men, but it is by turning their abilities into useful channels,
you have only learnt it a little too late, and even today I hope my Honour-
able friend, Sir Henry Craik, will tender an apology to this House for
having allowed a policy of ruthless suppression and oppression in that
province teeming with intelligence and patriotism. (Applause from the
Congress Party Benches.) For indeed I had the courage on the last occa-
sion, a courage which I specially stress for the reason that for expression
of a similar opinion my friend, Pandit Krishna Kant Malaviya, was almost
howled down by a portion of this House,—I had the courage to point out,
as T point out again today,—that good qualities may be turned to bad
purposes; they may be coupled . 'with questionable and reprehensible
methods, and, therefore, in myv country, as in their own, let them always
remember that a man who suffers for a cause being prepared to pay the
peanlty for it does not deserve the kind of condemnation which that I have
~beeh accustomed to hear for two years in this House. To call them by
names almost unmentionable in society is not the right ‘method of treating
patriotic men who, when India comes to her own, will be regarded as men
who suffered for a just cause. (Applause from the Congress Party
Benches.) But what is more, they have realised that on the eve of the
new reforms which are coming and in which perhaps the Indian representa-
tives might have something to say, and in which perhaps the policy
might be reversed as a matter of propriety and decency they should prepure
for climbing down at all events gently. I am very glad the Government
are climbing down gently, it does not lessen the unpardonable crime of
suppressing withowt any trial. When instances have been given of men
being detained without trial for 21 years, that out of such desperation of a
futile existence youngmen after youngmen resorted to ultimately put an
end to their life, it requires a less hardened heart at all events than ours te
keep on looking on. Nero may have his dinners and fiddles while Rome
was burning, but fortunately we belong to Rome, and we are not the Neroes
of another race, and it is for that reason that we on this side of the House,
and every man who has respect and patriotism, who has a regard for self-
sacrificing suffering, will cast our vote in the way it should be cast so far
as the vote on a question of this character is concerned.

Sir, it is unnecessary to trace the history of this debatable issue as to
what was the origin of the terrorist movement, but whatever was the
origin, whether it began with the oppressive methods of the Government,
whether it was the unemployment, whether it touched the sentimental
minds of those who suffered for no other cause than they believed that
patriotism was a virtue, which indeed is a virtue, or some other cause,
what did they do in their own country? What happened during the great
War? Murdering the Germans was treated as an act of valiance, for which
people were awarded the Victoria Cross. I suppose it was merelv not
murder, because it was on a gigantic scale, but it was regarded as an act of
patriotism, it was regarded as an act of sacrifice. And yet, because it
happens to be an individual, though it happens to be in a similar causes,
a misguided individual undoubtedly, according to the view for which 1 haye
always stood, you cannot allow him to be condemned, to be treated as a

D 2
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dog, the manner and expression of which I remember havmg been ug,ed in
this House with reference to many of these youngmen who have :been
detained without trial. We have here respectable youngmen who under
better circumstances and under a freer Government would be the best
material for the defence of this country. It is only because you dare not
cccdemn mere patriotism that you give it the false name of anarchism.
They want a Government, but not yours which they think is anarchy, but
-ours, which is good Government. (Applause from Congress Party
Benches.) And why should they want it, I like to know. 8ir, so far us
the treatment of youngmen in Bengal is concerned. whatever may be the
fate of the Governments in this country or the present Empire, it will be
one of the darkest pages which will have to be read at a time when memo-
rials have been raised under similar circumstances, when Empires have
changed to the hands of those who have suffered for them in earlier days,
and I hope and trust that the present Government before it hands over
charge, as my friend, Sir Muhammad Zafrullah Khan, was yesterday
singing, as 1 always thought, his last swan song, let us hear at all events
the song of decency, a song in which there is a recognition that after all
is said and done, they had committed a wrong, and they were prepared to
acknowledge it, they were prepared to right the wrong. But if it is merely
1o be done in that grudging spirit in which it is being done in Bengal, under
o pretence of mercy, of patronage, of arrogance, that they had a
right to repress and suppress occasionally, I should like to tell them, that
they may as well keep these men confined in a manner which aecording
to this Government they desire befits them for the cause they have suffered.
I am not here pleading their cause on the ground of pity or sympathy. I
shall be the last to do so, standing as we are for the principles for which
we do. But I say that these men ought not to have been treated in the
way in which they have been. It is contrary to the «first principles of
natural justice. The only ground that is given is that the evidence is of
such character that it cannot be decided in a Court of law, that people
who are likely to put forward evidence will be murdered. If that is the
ground on which a person is not to be brought to trial, T think there are
many casee | can think of during the last thirty years of my practice at
the bar, which might have served as a good -excuse for the abolition of
most of the tribunals. A man merely suspected of a possible-erime, or a
possible erime which they may attempt if they were free, a crime which
defies definition in the eye of law and common sense,—the crime is this,
that if they were free they might possibly commit some possible offence.
(Laughter.) That is the crime under which men have been kept for a
period of 20 years and more without l;nal Waste of human energy and
creation of a feeling of bitterness, which is certainly not a preparation for
handing over a good Government to a successive Government, despite the
cpinion of those who might see darkness in light and light in darkness. For.
one fact remains that if you hand over the Government after having done
the wrongs that you have done, the first righteous act of that Government
would be to show to what extent you have done wrong to this country. I
hope and trust that the first great act of the Government which will come
would be to see that all men ard all women in the country detained
without trial shall be free men and women. (Cheers.) So much, Sir, so
far as Bengal is concerned. 8o far as the rest of the country is conr:.emed
the situation is mone better. May be that they were obliged under the
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stress of the suspension of civil resistance to lift the ban. from certain
groups of associations. They still retain and maintain a bitterness, a
pettiness, of which I will only give one example. There are four ashrams
in the Bardoli taluk, one in the town of Bardoli itself,—all these no differ-
ent from other ashrams. If anything, they have greater tfraditions of
sacrifice and useful work than perhaps any other ashrams if a degree of
comparison is allowed. ' '

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has two minutes more. - : '

Mr. Bhulabhai J. Desai: I shall finich in two minutes. And yet this
mighty Government have not raised the ban on the Bardoli Ashram. 1t
would be an acknowledgment of defeat because that is where they began
the struggle, and if you raise the ban it will assist in the emancipation as
they thought of a great deal of suppression which was being carried on.-
I am very glad indeed that they have not raised the ban on those ashrams
though promises had been held out before during the last budget Session
that that would be done. I have thought and thought to find out whether
there could be any reason for singling oul these four ashrams out of
hundreds of such ashrams in Guzerat, and the only one that I find is this.
My Honourable friends do not admit it; they repeat to me many stories.
But the fear with- which they governed us has already begun to seize their
own minds, and it_is one of the most hopeful signs of the advent of the
future self-government of this country. One word more, and that is the
banning of the pledge of Independence which was used to be read on
the celebration of the Independent day since 1929. T will only add one
sentence. I have read the pledge which was banned and T have read the
earlier ones which had been read. And the Government in {aking the
action .that they did could only have been inspired by one of two motives,
either that many of us would read it and our attention would be diverted
from the struggle in which we were then engaged of elections so that
those of their henchmen might have some chance, or they were so afraid
that by reason of the intensive propaganda the shaking foundations of the
Government were likely to be shattered.

Sir, T have done, but let Government now have the decency and the
generosity to acknowledge that in pursuing the policy of repressior they
have done a wrong which they will put right as soon as they ever can.
(Applause.) . :

The Honourable Sir Henry COraik: This is the third occasion on which
I have had to meet a cut of this character dealing with alleged acts of
repression on the part of the Government of India. I am glad that on
this occasion the debate, though it has ranged over a very wide range of sub-
jects, has for the most part been conducted in good humour. I rather
regret the somewhat bitter tone which the last speaker imported into
the debate, and quite frankly, I neither recognise myself m the character
of Nero any more than I recognise the Bengali terroriste in the character

of noble patriots striving to be free.

. Well, Sir, there is a certain similarity about these debates which
oscur regularly year after year. In fact, I think today we have had
almost the same speskers and almost. exactly the same arguments used
as were used this time last year, with the single exception that on this
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occasion it was Mr, Chattopadhayaya’s blood that boiled over instead of
Mr. Maitra’s. I hope that that uncomfortable physical process has mow-
terminated a.nd that he will approach the decision on this debate in a
calmer mood. The division on this debate has always been one of
the leading sporting events of the budget Session. It has always been
a peculiarly close division, and last year the verdict that was given—I am
sorry to say, for the cut and not against it—was by one wote. If my
Honourable friend opposite would like to have a little bit on this year's
sporting event, may I know what odds he would like to lay? (Laughter.)

As T have said, thé debate has ranged over a very wide range of sub-
jects, many of them not even remotely connected with the authoritv and
powers of the Governor General in Council and of which T have and ean
have in the nature of things very”little knowledge. ™ For example, one
speaker on the Benches opposite, I think Mr. Gadgil, referred to vertain
incidents in Poona, such as restrictions placed on certain newspapers, or
restrictions placed on certain lawyers in that city of which I have never
before heard and in the nature of things I could have never heard. Many
of the matters discussed are subjects for which the Governor General
in Council has and can exercise no responsibility whatsoever. It is true
that the Governor General in Council does exercise for the next three
weeks and for the next three weeks only, powers of superintendence, direc-
tion and control over the Local Governments in India. These powers
disappear completely on the 1st April. One fortunate result of that so far
as T am concerned is that there can never be a cut motion of this charac-
ter hereafter, or if one is moved at all, it must be confined solelyv to the
centrally administered areas of Delhi, Ajmer and the Andamans.
(Laughter.) But after the 1st April, and that is a very short way off now,
we shall have no power of superintendence, direction and =~ontrcl over
Local Governments in regard to matters of law and order. That is a
pretty obvious consequence of the Act of Parliament passed last v=ur, and
vet it seems to have been one that has escaped the minds of most of
those who have spoken today. But although during the year that has
passed we did have those powers of superintendence, direction and con-
trol, surelv everv Honourable Member can appreciate the fact that we
cannot in the day to day detail of carrying on the administration exercise
those powers over everv single matter that comes up for decision by Local
Governments. Of course we cannot, and of course we do not atternpt to
do so, and in fact in regard to a great many of the incidents which have
been mentioned in the debate today not only am I perfectly justified in
disclaiming all responsibility, but as I have said, of a great majority of
them T had never even heard till they were mentioned by speakers in the
courde of this debate. 8o, Sir, T must of sheer physical necessity con-
fine myself to one or two only of the very numerous topics that have been
mentioned and T will devote the greatér part of the time that remains to
mé to two subjects, one the Bengal detenus and terrorisgp in Bengal
generally and secondly to a subject which has been mentioned by more
than one speaker, the recent proscription of the Independence Declaration.
But first T would like to sav one word, and a very brief word only, in re-
gard to the various sallegations that have been made about elections and
the interferemce of Government servants in the elections. T have hud a
gosd deal of experienée of elections in one way or another, both in this
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country and in my own country, and I never remember one which wes
not. followed by a good deal of mutual recrimination and accusations Lv
prominent political parties of unfair conduct on the part of their oppo“-
nente. Now, I should have thought that in India at this last election that
that would have been absent because as the Honourable Members opposite
are so fond of impressing upon us, there was really only one party whick
mattered at all.  However they wanted somebody whom they could
ubuse and they chose the existing Government, which was not a party at
all. The surprising thing is that Government servants should have heen
accused of interfering with elections but from almost every provinca
I have seen claims—and I have no reason to doubt their accuracy-—that
the majority of those Government servants who possess votes voted for the
(.'otngrf-ess._t You cannot both interfere and work against the Congress and
vote for it.

An Honourable Member: In spite of.you?

The Honourable Sir Henry Craik: I have not got a vote, and there
was no election in Delhi. If it is true that a great many Government
servants voted for the Copgress, it is not likely that they would have
worked against the Congress. It is hardly possible to do both. In re-
gard to that subject a great many instances have been mentioned teday
and, as I have said, it is not possible in the nature of things that I should
be able to reply to everv one of those points. For example, I can-
hardly be expected to have heard of the two taxi-drivers in Midnapore
whose licenses were alleged to have been cancelled by the District Magis-
trate, and another Honourable Member made an allegation of a charge of
assault somewhere else. Those things do not come to my knowledg2
but whenever a speecific allegation has been brought to my knowledge and
I have made inquiries, I have been told that either the case was corupletelv
without foundation or that at any rate it was grossly exaggerated. That
is all T want to say about the elections, except that I should mention
that if charges have been made of unfair conduct and undue influence and
so on, let the House believe me that it is all by no means on Jne side.
Such charges have also been made and have been published in a number
of newspapers that have come to my notice against the Congress Party.

Now, I shall leave that subject and come to the banning of the Kesolu-
tion regarding Independence. I have been asked why this Resolution
which has been in existence since 1930—I think it was actually passed in
January 1930 soon after the session of the Congress at Lahore—was only
banned the other day when it was announced that it was to be repeated
at all meetings to celebrate Independence Day—that was, I chink, on
January, 26th last. Now, Sir, the position is this. It is perfectly true
that the Resolution was passed originally by the Congress in January 1930
and it was not interfered with in 1930 or 1931 but after 1951, Honour-
able Members will remember—I think it was in the beginning of 1932—
the Congress itself was proclaimed an unlawful association and from that
time onwards such few attempts as have been made to repeat that piedse
in a complete form have been done quietly and sub rosa and have ao far as
I am aware been objected to, that is to say, prosecutions have followed.
In 1932 the Congress was banned, I think, and that ban—here again [
speak from recollection—was removed in the summer of 1934. In 1935
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the pledge was repeat-ﬂd at the celebratlon of the Congreas Jubllee but
in a specially modified form which did not contain the words to which >b-
jection has been taken. That was in 1935. In regard to the Indepen-
dence Day in 1936, we did receive information that it was intended to
vepéat the pledge in its full form but ultimately for some reason or other,
possibly -because wiser counsels prevailed but anyhow it is not for e
to suggest the reason, that was not eventually done and the pledge so far
as it was:repeated at all in January 1936 was certainly repeated without
the objectionable words. ‘That brings me to January 1987. Hers we
received information that the whole of the pledge in its original forin, the
1980 form, was to be repeated in full.

An Honourable Member: No, the last paragraph had been dropped out.

The Honourable Sir Henry Oraik: Yes, there was a slight verbal
change to bring it up to date but there was no change of substance and no
change of the words to which objection was taken. There were specinl
instructions issued by the Congress High Command that the pledge was
to be repeated at every meeting to celebrate ‘“Independence Day’* end
that the reading of this pledge in full was to be a special feature of the
programme of each Independence Day meeting. Now, Sir, that pledgs,
the full pledge—I do not say the mere declaration that independesnce 1s
the ultimate object of a particular political partv—but the language which
accompanied that declaration was, according to the best legal advice pro
curable, of a highly seditious nature, and it would have been quite mn-
possible for Government to allow that pledge to be read in public in the
many places where it was intended to celebrate this Independence Day,
That-is the reason why Local Governments prosecribed this document and
issued a warning that people who repeated it would be liable to prosecu-
tion. As a matter of fact, to the best of my knowledge, it was repeated
in the objectionable form only in one or two places, and T think I only
heard of two prosecutions having been undertaken

An Eonoura.ble Member: Which Province?

The Honourable Sir Henry Craik: I do not remember—one I think in
Bihar, but anvhow it is immaterial. That, Sir, is the explanation of the
attitude taken by Government in regard to this matter. I submit, Bir,
that it is not an attitude that requires any elaborate justification. We
were advised on the highest legal advice procurable that the document was
deditious, - and no one reading it could have the slightest doubt that it is
gravely seditious; the advocacy of independence, whatever - that may
mean, as a policy i8 not of course seditious, but when it is accompanied
by arguments such as this pledge is, caleulated to cause disaffection and
hatred towards the existing form of (overnment, then it is plainly an
offence against the law and any Glovernment which permitted that to pass
without protesting, without taking legal steps to uphold the law, would
be failing grossly in its duty. There was no mconswtency becapse, as 1
have said, the pledge was never repeated, at any rate in any widespread
or broadcast way, during any uf the three previous years.
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Pandit Govind Ballabh Pant (Rohilkund and ~ Kumaon' Bivisions:
Non-Muhammadan Rural): Was it not repeated in 1930?

The Honourable Sir Henry Craik: Yes.
An Honourable Member: Where were your legal advisers then?
‘_!'he Honourable Sir Henry Oraik: Where was I then? (Laughter.)

An Honourable Member: You were in the Punjab.

The Honourable Sir Henry Craik: Now, I pass from that to the sub-
ject which has loomed the largest in this debate and that is the subject of
Bengal. That Province is one which has had on three occasions had to
bear all the misery and suffering caused by a movement of militant terror-
ism and anarchy. Varioug speakers have stressed the point that the
terrorist movement is decad. Now, I admit that there has been a very
great improvement in that respect, that there has been no murderous
outrage at all in the course of the last two vears. I admit, too, that there
has been a very great improvement in the general attitude of public
opinion towards the terrorist, There has. I think, even been a real im-
provement in the outlook of the terrorists themselves, I mean ‘in-the -out-
look of those who conscientiously helieved that the assassination of
individuals 1s a legitimate political method. I admit .all that. I admit
there has been an improvement, and 1 am sure the Government of Bengal
have said so publicly themselves, but at the same time I think it would
be very unjustifiably optimistic to- take the view that the movement is
completely stamped out. Disquieting incidents still occur; the discovery
of arms and ammunition is still a matter of almost weeklv occurrence irn
certain parts of Bengal. From the last report received only yesterday, it ap-
peared that in the Chittagong district a detenu was assaulfed by persons
believed to be terrorists because they suspected that he had given informa-
tion that led to the arrest of absconders. and on the same day a voung man
was arrested in the northern part of Calentta in possession of a revolver
and a number of cartridges. Now, those are disquieting incidents and we
have reason to believe that rpcrmtment to the ranks of the terrorists is
still going on. Tt would be taking a quite unjustifiable risk in those cir-
cumstances for anv Government to sav, ‘““‘we will relax all our' restrictions,
we will let out all the detenus, we will repenl all our special laws; the
situation hag sp far improved as to justifv that’’. If any Government
took that view, T think it would be taking a quite unjustifiable risk,—and
I verv gravely doubt whether even the responsible Goverrment that I
hope will be soon formed in Bengal will take that line, but that remains
to be seen. But at the same time, that the situation hes improved is
freely admitted: and T think, Sir, T can fairly claim that the improvement
has heen reflected in the steadv policy of relaxation of restrietions now
being pursued by the~Government of Rengal. T shall give some figures
in a moment in support of that statement, but I should like to add here
one word from my personal knowledge in regard to the present Governor
of Bengal. T have discussed this problem with him on several occasions
and at considerable length and the House can take it from me that my
Honourable friend on my right was perfectly correct in saying that no one
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has given more careful and anxious thought to this problem than His:
Excellency Sir John Anderson (Hear, hear), and that no one has done
more to find a constructive solution of the problem—not merely the punish-
ment of the guilty or the prevention of offences but getting down to the
root causes of the problem—no one has made a more constructive con-
tribution to the solution of that problem than Sir John Anderson, ana

1 believe that fact is very generally recognised in Bengal itself. (Hear,
hear.)

I would like to give the House a few figures showing how restrictions
have been relaxed, especially because the figures given by my Honournble
friend who moved this cut seemed to me—I am quite certain that was
quite unintentional—to be inclined to be misleading; they rather implied
that more people were in jails, and more arrests had been made recently
than before. Now, actually at the end of 1935 the total number of
persons in jails was 1,498, or in round figures 1,500; it is now below 1,100,
that is to say, there has been a drop in just about a year of about 28 per
cent. The number released unconditionally was 255, and also 108 who
have been released after undergoing training in the new industrial and

1

agricultural camps .'. . . |

An Honourable Member: What about home internees?

The Honourable Sir Henry Craik: The figures there are just about the
same as before—no serious increase. No, the village domicile figures.
are just about the same. Under home internee, there has been a small
increase. Since these figures were compiled, I have received a further
telegram from the Government of Bengal, which came in only today,
that in view of the improved situation, the cases of all detenus interned
in home internment or with relatives have been reviewed and not less than
230 are to be released immediately. ~This number includes 6 women.
'These persons will be released subject to certain conditions which I under-
atand usually mean that they only have to report their place of residence
or their change of residence to the police.

Mr. M. S. Aney: That is in addition to 108.

The Honourable Sir Henry Oraik: It is in addition to 108 who have
been given a training in industry or agriculture and also in addition to 255
who have been released unconditionally, and also in addition to 133 who
were at present in the industrial camp.

Mr, Akhil Chandra Datta: What is the total number now under
detention?

The Honourable Sir Henry Oraik: If we count also those who are in
home internment and with relations, it will be something like 1,800.

Mr, Akhil Chandra Datta: This is the total number, all told.

The Honourable Sir Henry Craik: Yes. The number in Deoli, which
is the only place for which the Government of India have any direeé

responsibility, has decreased from 500 to about 400, as far as I remem-
ber, within the last 18 months.
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Now, Sir, I think these figures which are the most up-to-date figures
available are sufficient to show that the policy of the Bengal Government
during the last year, so far from being one of repression, has been one
of steady relaxation of the restrictions. There have been very large
number of releases and we can fairly hope that if the improvement con-
tinues, the releases will go on at even a quicker rate than before.

There is one point to which I must refer and that is the disquieting
symptoms to which reference was made by one other speaker. There is
a tendency on the part of the terrorists in Bengal to swing over from the
the methods of individual assassination to the methods of the com-
munists, that is to say to advocate rather a mass revolution than individual
assassination. Now, that is a very real danger and so long as that danger
exists—and it exists in more than one province in India—it is a danger
against which not only this Government but any Government must retain
special powers. No Government, however composed, could sit by and
watch, without power to prevent it, the insidious growth of communist
propaganda in this country. Its objective is armed revolution, preceded
byv general strikes, and the paralysis of all kinds of trade by tearing to
pieces the whole fabric of the existing social svstem. So long as therc
is a party in existence advocating those methods—and I can assure the
House that within the last two years or so some 40 or 50 Indian students
trained in these methods in Russia and financed by the Communist
International have penetrated into this country under forged or altered
passports—Government must be armed with proper powers to deal with
it. I submit that any Government—I do not speak of the present
Government which is a thing of only a few weeks now—that aims at
peaceful progress would find it necessary to retain powers to deal with
such a movement as that. '

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has spoken for 80 minutes.

The Honourable Sir Henry Craik: I have only one word to add. We
are now on the very threshold of most momentous changes. I feel sure
that all sections of the House will recognise that, whatever our methods,
we can, at any rate, claim so far one result on which, I think, we are
entitled to congratulate ourselves, and that is that these momentous
changes, perhaps the profoundest single change in the constitution of
any country that history has known, barring the violent revolutions which
irave accompanied recent changes in certain European couritries, have
been carried through at any rate to their penultimate stage without any
gerious disorder. That, at any rate, is something. Under less favour-
able conditions, if respeet for law and order had been diminished or had
been allowed to relax, it is not difficult to see into what chaos and con-
fusion the country might have been plunged. Let us hope that the
remaining stages will be carried out in the same peaceful way. I will
only say this as to the future that I am quite certain that, whatever
shape the Government takes, if its policy is to be one of progress, one
of improvement of ecomomie conditions and social conditions, it will never
attain those objects unless it is strong enough to ensure a respect for
order and the enforcement of the law. All eivic liberty, all freedom if
you prefer that word depends in the long run on respect for the law,

(Loud Applause.)
Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That the demand under the head ‘Executive Council’ be reduced
5 »u. by Rs. 100.”
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Jedhe, Mr. K, M.

Jogendra Singh, Sirdar.

Joshi, Mr. N. M.

Ammndra

T. 8. Avinashilingam
S;qmlc\rencahchelam

Kailash Behari Lal, Babu.

Khan Sahib, Dr.

Khare, Dr. N. B.

Lahiri Chaudhury, Mr. D. K.

Lalchand Navalrai, Mr. .

Maitra, Pandit Lakshmi Kanta.

Malaviyva, Pandit Krishaa Kant.

Hsngar Singh, Sardar.

Mudaliar, Mr. C. N. Muthuranga.

Muhammad Ahmad Kazmi, Qazi.

Murtuza Sahib Bahadur, Maalvi
Syed. R

Nageswara Rao, Mr. K.

Pant, Pandit Govmd Ballabh.

Parma Nand, Bhai.

Raghubir l\arayan Singh, Choudhri

Raju, Mr. P. 8. Kumaraswami, .

Ranga, Prof. N. G.

Saksena, Mr. Mohan Lal.

Sant Singh, Sardar,

HSanthanam, Mr. K.

Sham Lal. Mr.

Bheodass Daga, Seth.

Singh, M. Ram Narayan.

Sinha, Mr. Anugrah Narayan.

Sinha, Mr. Satya Narayan,

Som, Mr. 8§ a Kumar.

Sri Prakasa, Mr.

Umar Aly Shah, Mr.

Varma, Mr. B

Vissanji, Mr. .Ma.t‘.huradas.

NOES—E6.

Abdoola Haroon, Seth Haji.

Abdul Hamid, Khan Bahadur Sir.

Ahmad Nawaz Khan, Major Nawab
Sir.

Ahsan, Maulvi Mubhammad.

Aikman, Mr. A

Anwar-ul-Azim, Mr. Muhammad.

Bajpai, Bir Girja Shankar.

Bansidhar, Rai Sahib.

Bewoor, Mr. G. V.

Bhide, Mr. V. 8.

Buss, Mr. L. C.

Chanda, Mr. A, K.

Chapman-Mortimer, Mr. T.

Craik, The Honourable Sir Henry.

Dalal, Dr. R. D.

DeSouz.a Dr. F. X,

Fazl-i-Haq Piracha, Khan Bs.hadur
Shalﬂ

Ghiasuddin, Mr. M.

Ghuznavi, Sir Abdul Halim,

Gidney, Lieut.-Colounel Sir Henry.

Griffiths, Mr. P, J.

urigg, The Honourable Sir James.

Hands, Mr. A. 8

Hudson, Sir Leslie.

James, Mr. F. E

Jawahar  Singh,
Sardar S8ir.

Lal Chand, Captain Rao Bahadur
Chaudhri.

Lalit Chand, Thakur.

Lloyd, Mr. A. H.

The motion was adopted.

" Sardar  Bahadur
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Mehr Shah, Nawab Sshlbza.ds Si
Sayad Muhammad.

Menon, Mr. K. R.

Metcalfe, Sir Aubrey.

Mody, Sir H. P.

. Morgan, Mr. G

Mukherjee, Rai Bahadur Bir Satys
Charan.

Murid Hussain Qureshi, Khan Baha-
- dur Nawab Makhdum.

Nagarkar, Mr. C. B.

Nauman, Mr, Muvhammad.

Naydu, Diwan Bahadur B. V. S8ri
Hari Rao.

Noyce, The Honourable 8ir Frank.

Rajah, Raja Sir Vasudeva.

Rau, 8ir Raghavendra.

Roughton, Mr. N. J.

Row, Mr. K. Banjiva.

Rov, Mr. 8. N.

Bale, Mr. J. F.

Sarma, Sir Srinivasa.

Scott, Mr. J. Ramsay.

Sher Muhammad Khm,
Bardar Bir.

Spence, Mr. G. H.

Tottenham, Mr. G. R. F.

Witherington, Mr. C. H.

Yaknb, Bir Muhammad.

Yamin Khan, Bir Muhammad.

Zafrullah Khan, The Hanou.rable
8ir Muhammad

Captain
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Demanp No. 1—CusToms, )
Mr. President (The Honourable Sir Abdur Rahim): The qﬁesﬁioﬁ is:

“That & sum not exceeding Re. 80,92,000, be granted to the Governor
General in Council to defray the charges whi%h will come in course of payment
during the year ending the 3lst day of March, 1938, in respéct of

T

‘Customs’.

The motion was adopted.

DeManp No. 2—CeNTRAL Excisg DuTiEs.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 848,000, be granted to the Governor
General in Council to defray the charges which will come in course of pay
ment during the year ending the 3lst day of March, 1938, in respect of
‘Central Excise Duties’.” :

The motion was adopted.

Drmanp No. 3—Taxes oN INCOME INCLUDING CoORPORATION Tax::

Mr. President (The Honourable bir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 73,82,000, be granted to the Governor
General in Council to defray the charges which- will come in course of ‘pay-
ment during the year ending the 3lst day of March, 1838, in respect of

T

‘Taxes on Income including Corporation Tax’.

The motion was adopted.

DemManDp No. 4.—SaLT.

Mr. President (The Honourable Sir Abdur Rahim): The ques’tion'.'tis:

“That a sum not cxceeding Rs. 63,41,000, be granted to the Governor
General in Council to defray the charges which will come in course of pay-
rge-nt during the year ending the 3lst day of March, 1938, in respect of
L alt'.,’

The motion was adopted.

Demanp No. 5—Orprum.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 23,90,000, be granted to the Governor
General in Council to deiray the charges which will come in course of pay-
ment during the year ending ~the 3lst day of March, 1838, in respect of

‘Opium’.

The motion was adopted.

Demanp No. 6—ProvincialL Excise.

Mr. President (The Honourable Sir Abdur Rahim): The question s

“That & sum not exceéding Rs. 2.26,000, be granted to the Governor
General in Council to defray the charges which will come in course of pay-
ment during the year ending the 3lst day of March, 1938, in respect of

‘Provincial Excise’.

The motion was adopted.
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DeMAND No. T—STAMPS,

Mr. President (The Honourable Sir Abdur Rahim): The question js:

“That a sum not exceeding Rs. 14.06,000, be granted to the Governor
General in Council to defray the char%m which will come in course of pay-
ment during the year ending the 3lst day of March, 1938, in respect of
‘Btamps™.”

The motion was adopted.

DemaND No. 8—FoREsT,

Mr. President (The Honourable $ir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 572,000, be granted to .the Gowernor
General in Council to defray the charges which will come in course of pay-

ment during the year ending the 3lst day of March, 1938, in respect of
‘Forest’.”

The motion was adopted.

DemaNp No. 9—IRRIGATION (INCLUDING WORKING ExXPENSES), NAVIGATION,
EMBANKMENT AND DRAINAGE WORKS.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 4,29000, be ,granted to the Gowernor
General in Council to defray the charges which will  come in course of pay-
ment durinf_ the year ending the 31st day of March, 1938, in et of

1

‘Irrigation (including Working Expenses), Navigation, Embankment and Drainage
Works'.”

The motion was adopted.

Dexsaxp No. 10—Inpian PosTs aND TELEGRAPHS DEPARTMENT (INCLUDING
WoORKING EXPENSES).

Mr. President (The Honourable Sir Abdur Rahim): The question .is:

“That a sum not exceeding Rs. 10,30.51,000, be granted to the Governor
General in Council te defray ﬁ'\e charges which will come in course of pay-
ment during the year ending the 31st day of March, 1938, in respect of
‘Indian Posts and Telegraphs Department (including Working Expenses)’.”

The motion was adopted.

DeMaAnD No. 11—INTEREST oN DEBT AXD OTHER OBLIGATIONS ANXD REDUC-
TION OR AVOIDANCE oF DEBT.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

That a sum not exceeding Ra. 88,57,000, be granted to the Governor
‘General in Council to defray the charges which will come in course of pay-
ment during the year ending the 3lst day of March, 1938, in respect of
“Interest on Debt and other Obligations and Reduction or Avoidance of Debt’.”

The motion was adopted.

o

DeMaND No. 12—Executive CouxcrL.

Mr. President (The Honourable Sir Abdur Rahim): The question is:
L

“That a veduced sum not exceeding Rs. 1,18,609, be granted to the (Governor
General in Council to defmy the charges which will .come in course of pay-

ment during the year ending the 3lst day of March, 1938, . in
‘Executive Council’.” -8 y U ’ ) respect of

The motion~was adopted.
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Demanp No. 13—CounciL OF STATE.
Mr. Pregident (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 1,31,000, be granted to the Governor
General in Council to defray the charges which will come in course of pay-
ment during the year ending the 3lst day of March, 1838, in respect of
‘Council of State’.”

The motion was adopted.

Drmanp No. 14—LEGISLATIVE ASSEMBLY AND LEGISLATIVE ASSEMBLY
DEPARTMENT.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 7,68,000, be granted to the Governor
General in Council to defray the charges which will come in course of pay-
ment during the year ending the 31st day of March, 1938, in respect of
‘Legislative Assembly and Legislative Assembly Department’.”

i

The motion was adopted.

- DemMAND No. 15—HoME DEPARTMENT.

Mr. President (The Honouyrable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 708,000, be granted to the Governor
General in Council to defray the charges which will come in course of pay-
ment durmg the vear ending the 3lst day of March, 1938, in respect of
“Home Department’.’

The motion was adopted,

DeEMAND No. 16—LEGISLATIVE DEPARTMENT.
Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That a sum not exceeding Rs. 3,78,000, be granted to the Governor
‘General in Council to defray the charges which will come in course of pay-
ment during the year ending the 31st day of March, 1938, in respect of
“Legislative Department’.”’

The motion was adopted.

Drmanp No. 17—DEgPARTMENT oF EpucatioNn, HEALTE AND LANDS

Mr. President (The Honourable Sir Abdur Rahim): The question is:

‘““That a reduced sum not exceeding Rs. 5,84,900, be granted te the Governor
General in Council to defray the charges which will come in course of pay-
ment during the year ending the 3lst day of March, 1938, in respect of
“Department of Education, Health and Lands'.”

The motion was adopted.

DeMAND No. 18—FINANCE DEPARTMENT.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sam not exceeding Rs. 11,03,000, be granted to the Governor General
in Council to defray the charges which will come in course of payment during the
year ending the 3lst day of March, 1938, in respect of ‘Finance Department’.”

The motion was adopted.
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DemaNp No. 19—CoMMERCE DEPARTMENT.
Mr. President (The Honoursble Sir Abdur Rshim): The quéstion is:

“That a sum mot: - exceeding Rs. 4,05000, be granted to the Governor
General in Council to defray the charges which will come in course of pay-

ment during the year ending the 3lst day of March, 1838, in respect of
‘Commerce Department’.”

The motion was adopted.

DeMAND No. 20-—DEFENCE DEPARTMENT.
Mr. President (The Honourable Sir Abdur Rahim): The queskion is:
“That a reduced sum mnot exceeding Rs. 4,16,900, be granted to the Guvernor
Grueral in Council to defray the- tharges which will come in course of pay-
ment during the - year ending the 3lst day of March, 1938, in respat of
‘Defence Department’.”’ )

The motion was adopted.

DemMaND No. 21—DEPARTMENT OF INDUSTRIES AND LABOUR.
Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That a sum not exceedirig Rs. 540,000, be granted to the Governor
General in Council to defray the charges which will come in course of pay-
ment during the year ending the 3lst day of March, 1938, in respect of
‘Department of Industries and Labour’.”

The motion was adopted.

DeEMAND No. 22—CENTRAL BoarRp oF REVENUE.
Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That .a sum not exceeding -Rs. 2,]7,600, be granted to the Governor

General in Council to defray the charges which will come in course of pay-
ment during the year ending the 31st day of March, 1938, in respect of.
‘Central Board of Revenue’.” .

The motion was adoptéd.

Desaxp No. 23—Inpia OrFicE aND HicH CoMMISSIONER'S ESTABLISHMENT
CHARGES. :

Mr. President (The Honourable Sir Abdur Rahim): The guestion is:

“That a sum mnot exceedin “Rs. 17,42,000, be granted to the Governor
General in Council to defray the charges which will come in course of pay-
ment during the year ending the 31st day of March, 1838, in respect of
‘India Office and High Commissioner’s Establishment Charges’.”

The motion was adopted.

Dyivanp No. 24—PAYMENTS TO OTHER (30VERNMENTS, DEPARTMENTS, ETC..
ON- ACCOUNT OF SERVICES RENDERED,

Mr. President (The Honourdble Sir Abdur Rahim): The®juestion is:
“That a sum not exceeding Rs. 146,000, ‘be granted to the Governor

General in Council to defray the charges which will ceme in course of pay-

ment . -during the year ending the 3lst day of March, 1938, in respect -of

‘Payments to other Governments, Departments, etc., on account of services rendered’.’”
The motion was adopted. '
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Dmum) No 25—«AUDIT

e T R o Mo aasd il
Il' President (The Honourable blr Abdur Rahim): The, question, is:

-“That a sum .not exceeding Rs. 91,23,000, be’ granted to' the ‘‘Govertor
General -in Council to defray the chnl‘ges which will~ come in - coursé ‘tF pay--

mAEn;-l " during the year ending the 3lst day of March, 1838, in resgect of
L n oy

The motion was adopted.

. o Dmiunn No 26—-Anmms-rm'rmn OF JUSTICE
¢ fparn. a g .

Mr. President (’I‘he Honom‘able blr Abdur Rah:m} The questlon i8 :

“Thst. 8 sum' not exceeding Ra. 53,0(!) be granted to the Gotermor
General in Council to defray the charges which will - come in course “of pay- -
ment during the year ending the 31st day of March, 1938, in respect -of
‘Administration of Justice’.”’

The motion was adopted.
DnmmNo 27—PoLicE.
Ir Prosldont (The Honourable Sir Abdur Rahim): The questlon is:

“Tha'l. a sum not exceeding Ra. 18,83,000, be granted to the Govergor:
General . in Council to defray the charges which will come in ocourse of pay-
ment during the year ending the 315t day of March, 1938, in respect of:
'Pollw. "

The motion was adopted.

DeMaAND No. 28—PoRTs AND PILOTAGE.
ﬂ:‘r 'Piéﬂdant'(The ‘Honourable Sir Abdur Rahim): The question is:

" hat s sum not exceeding Rs. 18,93,000, be granted to" the" G)\‘ernor

in. Council ,to defray the charges which will * come in- course of pay-

ment during the year ending the 3lst day of March, 1938, in resvect of
‘Ports and Pilotage’.”

The motion was adopted.

DEMAN‘D No 29—Lmnmonsna AND LIGHTSHIPS.
Mr. Precldent {The Honourable Slr ‘Abdur Bahlm) The qUt‘f;tIOH is:

K ,/‘_"} .

44Fhst & eum not exceeding Ra. 845000, be granted to. she Governar
General .im.~Council to defray’ the clmrges which will  come in course of pay- -
ment during the year ending the 31st day of March, 1838. in respect. of
‘Lighthouses and Lightships’.”

The motion was adopted.
R N L

Dnmm} No 30-»«Sunvnv OF INDIA.
g frteany At

Mr. l’ruident (The Honourable Sir Abdur Rahim): 'I‘he queshrm is:

'“Dhat & sum "not -exceeding ' Re. mow be grnnted to the Govbnwr :
Goseral -in+:Council - to defrsy’ the charges which will “:come in course of" pay- ~
ment during the year ending the 3lst day of March, 1938, in respect of
‘Rurvey of India’.”’

The motion was adopted.

frendy omts
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Demanp No. 31—METEOROLOGY.
Mr. President (The Honouravle Sir Abdur Rahim): The question is:
“That a sum not exceeding Ks. 19,05000, be granted to the ' Governor
General in Council to defray the cnarges which will come in course of pay-

ment during the year ending the 31st day of March, 1838, in respect of
‘Meteorology’.”’ :

The motion was adopted.

DeMaAND No. 32—GEOLOGICAL SURVEY.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 2,18.000, be granted to the Governor
General in Council to defray the charges which will come in course of pay-
ment during the year ending the 3lst day of March, 1838, in respect of
‘Geological Survey’.’

The motion was adopted.

DemaNp No. 33—DBoraNicAL SURVEY.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 52,000, be granted to the Governor
General in Council to defray the charges which will come in course of pay-
ment during the year ending the 3lst  day of March, 1938, in respect of
‘Botanical Burvey’.” :

The motion was adopted.

! Demanp No, 34—Z00LOGICAL SURVEY.
Mr. President (The Honourable Sir Abdur Rehim): The question ia:
“That a sum not exceeding Re. 1,41,000, be granted to the Governor
General in Council to defray the charges whieh will come in courst of pay-
ment during the year ending the 3lst day of March, 1838, in respect 'of
‘Zoological Survey’.’ o

The motion was adopted.

Demanp No. 35—ARCHEOLOGY. _
Mr. President (The Honourable Sir Abdur Rahim): The question ig:
“That a sum mBot exceeding Ras. 10,567,000, be granted to ‘the Governor

General in Council to defray the charges which will come in course of ‘pay-
ment during the year ending the 31st day of March, 1938, in respect of

The motion was adopted.

Demanp No. 36—Mines.

Mr. President (The Honourable Sir Abdur Rehim): The question is:

“That & sum not exceeding Rs. 1,36,000, be granted t.o:htlia::Governar
General in Council to defray the charges which will come in course of pay-
ment during the year ending the 3lst day of March, 1838, in respect of

‘Mines’.
The motion was adopted,

-
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DEMAND No. 87—OTHER SCIENTIFIC DEPARTMENTS.
Mr. President (The Honourable Sir Abdur Rehim): The question is:

“That a sum not exceeding Rs. 2,80,000, be granted to the Governor
Genet'rald in CD:}I'IGII to defl}y theh charges which will -come in course of pay-
men uring e year ending t 31st d {f March, 19838, i t
‘Other Scientific Degal‘tments’."g © AR pin espect of

The motion was adopted.

Demanp No. 88—EpucaTioN.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Re. 7,531,000, be granied to the Governor
Genoeral in Council to defray the charges which will come in course of pay-.
Fﬁe;t &m’}ﬂ’g the year ending the 3lst day of March, 1938, in respect of

ucation'.

The motion was adopted.

DemMAND No. 39—MEDICAL SERVICES,

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a8 sum not exceeding Rs. 7,31,000, be granted to the Governor
General in Council to defray the charges which will come in course of pay-
ment  during the year endin~ the 3lst day of March, 1938, in respect of
‘Medical Bervices’.” : o

The motion was adopted.

Demanp No. 40—PusrLic HeALTH.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That & sum not exceeding Rs. 8,04,000, be granted to the Governor
General in Council to defray the charges which will come in course of pay:
ment during the year ending the 3lst day of March, 1938, in respect of
‘Public Health’.” e

The motion was adopted.
DeMAND No. 41-—AGRICULTURE.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

o i Rs. 31,47,000, be granted to the Governor
qll.-bin sGotmmI::lil 1:? d:fx:;dlflﬁa charges which will come in course of payi
ment during the year ending the 3lst day of March, 1838, in respect of

‘Agriculture’.””
The motion was adopted.

Drmanp No. 42—IuperiAL COUNGIL OF AGRICULTURAL RESEARCH
DEPARTMENT.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

i the Governor

**Tha t exceeding Rs. 10,62.000. be granted to

General tin .Co?::il T; d:frav the cha.rm’ .which will . come in course of . P.yf _
ment during the year ending the 31st day of March, 1838, in relpect“ s

Imperial Council of Agricultural Research Department’,” ... ..

The motion was adopted. "3
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Demanp No. 43—SCHEME FOR THE IMPROVEMENT OF AGRICULTURAL
' ¢r . .1aai’ MARKETING IN- INDIA: - ot
' Mr. President (The Honoursble Sir Abdur Rahim): The:question is:
“That a’ sum not exceeding Rs. 4,65,000, be granted to the Goternor

General. in Council to defray the charges which will come in . course of pey-.
Ilmzz during the year ending the 3lst day of March, - 1838, 1in -respectof:

Scheme for the Improvement of Agricultural Marketing .in Indiai"!
The motion was adopted.

DemaNp No. 44—IMPERIAL INSTITUTE oF Sudar TECHNOLOGY.
ek co. . . 1T . e Stear s N
Mr. President (The Honourable Sir Abdur Rehim): The ‘gééstion is:
“*Fhat' & 'suih not exceeding Rs. 4,00.000, be granted to the Governor

General in Council to defray the' charges which will ¢ome in course " of - pay-

ment during the year ending the 3lst day of March, 1938, ' in - respect ' .of
‘Imperial Institute of Sugar Technology'.” ' )

The motion was adopted.

Demanp No. 45—CiviL ' VETERINARY - SERVICES.
Mr. President {The Honourable Sir' Abdur Rahim): The qudstion f§:

“*Phat & sum not exceeding"-l\'h‘- 864,000, be granted to' the Ghv;éi:lgolr.!
General in Council to defray the charges which will comie in course 'of “pay:

ment during the "year ending the 3lst day of March, 1938, in - resapect . of
‘Civil Veterinary Bervices'.” - s

The motion was adopted.

Demanp No. 46—INDUSTRIES.
Mr. President (The Honoursble Sir Abdur Rahim): The quéstion is-

“That' a"'sum not eéxceeding Rs. 877.000, be granted to the Governor
Gerieral in Councit to -defray the charges which will comé in course of 'pay-
f?el‘lit. tglurpq the year ending the 3lst day of March, 1638, in, -respect.- -of

ndustries’.’ h '

The motion was adopted.
DeMAND No. 47—AVIATION. '

Mr. President (The Honourable Sir Abdur Rehim): The fuéstion T

“-Tli’atf_-' I“"illl‘li_ not  exceeding Rs. 24,81,000, be granted to 'the Governor
General in Council to defray the charges which will come in course 'of ' pay-

ment 'during the year ending the 3lst day of March. 1938, in  -respect .of"

‘Aviation’.”

The motion was adopted.

DeMaNp No. 48—CaprTaL Outiay oN CIVIL AVIATION CHARGED TO REVENUE.
(g Py
Mr. Mmt (The Honourable Sir Abdur Rahim): The question is:
“Fhat "8 “Fim’ not éiéeedilig "Ra. 1,(1)0. he ‘Br;aftlted t}‘t‘ﬁ; ™ Govare

. : Governo
General . in Council to defray the charges which will . come in course oi.p;

ment, . during the year endi the 3ist d f M in. -
! l_%lhl__ﬁutlay on Cixijl Avi_a_ir_iegn chargodsto ﬁgve:ne’.'_’.érﬁh; 1958, m r?.s-??.ct Qf

The motion was adopted.’ -
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DeMaND No. 49—BROADCASTING,

Hr.msident (T'he_Honour?ble Sir Abdur Rahim): The question is:
"Tliat_ a sum not éxaee&ing Rs. 15-,35,.&!.& be granted to the Go
General in OCouncil to defray the charges which will ¢ come in course ofy'eg;l:
%t;nt du:iu:gg_-.,.'the year enclhng the 3lst __dhy of March, 1938, in’ respect - of

The motion was adopted.
Demanp No. 50.—CaPITAL OUTLAY ON BROADCASTING.

Mr. President (The Honouraple Sir Abdur Rahim): The question is:

G VA : .
. p'I'ha't._ a sum not exceeding Rs. 1,000, be granted to the Governor
mlzzfrald- in .(.rotlltllcll to. defr;y the charges which will come in course of’ 'pay-
ment  duri e year ending the 3lst d f March, 1938. in- ’
Chpltg].l_():ﬁay on _'Broadmting'." ¢ wome orch, 1638, in’ respect of

The motion was adopted.

DemaNDp No. 51—INDIAN STORES IDEPARTMENT.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That 8 sum not exceeding Rs. 21,897,000, be granted to” the Gotbrnor
General in Council to defray the charges which will come in course of pay-
me#t” during ‘thé  yéar “ending the  '3lst day of March, 1938, "in 'respect of
‘Indian ‘Btores Departmient’.”’ "o e B

The motion was adopted.

]

DemManp No. 52—COMMERCIAL INTELLIGENCE AND STATISTICS.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

.. . P 'F
“That a sum not exceeding Rs. 6,34,000, be granted to the Governor
General in Council to defray the charges which will come in course of pay-
ment during the yéar ending the " 3lst day of March, 1938, 'in ‘respéct of
'Commercial Intelligence and ‘Statistics’.” ' ' o '

The motion was adopted.
Demanp No. 53—Census.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 8,000, he granted to the Governor

General in Council to defray the charges which will come in course of pay-

ment' during' the year ending the 3lst day of March, 1838, 'in ‘respect of
'C?ﬂm.." . h ;
The motion was adopted.

DeManp No. 54—FMIGRATION—INTERNAL.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That "a sum not exceeding Rs. 15,000, be granted to the Governor
General in Council to defray the charges- which will come in course of -pay-
ment during the year ending the 3lst day of 'March, 1038, in respect of

3 LD

‘Emigration—Internal’.
The motion was adopted.
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A A o
Demanp No, 55—EmMirATION—EXTERNAL. e
Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That a sum not exceeding Rs. 1,956,000, be granted to the Governer
General in Council to defray the cHarges which will come in course of pay-
ment  during the year ending the 3lst day of March, 1838, in respect of
‘Emigration—External’.’

The motion was adopted.

o hy

Demanp No. 56—JoINT STOCK COMPANIES. _
Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That & sum not exceeding Rs. 1,30,000, be granted to the Governor
QGeneral in Council to defray the charges which will come in course of pay-
ment during the year ending the 3lst day of March, 1838, in Trespect ‘of
‘Joint Stock Companies’.”
The motion was adopted.

¥

Demanp No. 57—MISCELLANEOUS DEPARTMENTS, -~ -:

ca

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 4,00,000, be_ granted to the Governor
General in Council to defray the charges which will come in course of pay-
ment during the year ending the 3lst day of March, 1938, in respect of
‘Miscellaneous Departments’.”’

The motion was adopted.

Demanp No. 58—CURRENCY.
Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That & sum not exceeding Rs. 12,58,000, be granted to the Governor
General -in Touncil to defray the charges which will comée in course of pay-

ment during the year ending the 3lst day of March, 1838, in respect of
lcumnw’.,’ .

The motion was adopted.

e

Demanp No. 59—MINT.
Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Ra. 17,95000,. be granted to the Governor
General 4n Council to defray the charges which will come in course of pay-

{%{eptt during the year ending the 3lst day of March, 1938, in respect of
I.I.'I "E,

The motion was adopted.

i B

Demano No. 60—OCrvi. WoRks. 3
Mr. President (The Honourable Sir Abdur Rahim): The _juestion is:

“That a sum not exceeding Rs..2,25,96.000, be ted to the Goveérno
General in Council to defray tﬁe charges which will s“lac::ne in course ofve:fglg.:
- . ft'l

ment during the year endi the 3lst , 'in " respect
Civil Works".”  ~ o0 “ein8 o oy of .L.I“Tc}l_’ . 1933 ek
The motion was adopted. -
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DEeMAND No. Iﬁl—SUPER.ANNUATION ALLOWANCES AND PENSIONS,
Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sim not exceeding Rs. 1,07,23,000, be granted to the Governor
General in Council to defray the charges which will ~come in course of pay-
ment' during - the year ending the 3lst day of March, 1938, in respect of
‘Superannuation AHowances and Pensions’.”

The ;lmotion was adopted.

DemMaNp No. 62—STATIONERY AND PRINTING.

Mr. President (The Honourable Sir Abdur -Rehim): The question is:

“That a sum not exceeding Rs. 41,390,000, be granted to .the Governor
General in ‘Council to defray the charges which will come in course of pay-
ment during the year ending the 3lst day of March, 1838, in respect of
‘Stationery and Printing’.” ) .

The motion was adopted.

DEmaND No. 63—MISCELLANEOUS.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That s sum not exceeding Rs. 21,6500, be granted to the Governor
General in Council to - defray the charges which will come in course of pay-
n:;z{lt during the year ending the 3lst day of March, 1838, in respect of
. eous’."’ ,

The motion was adopted.

DeMAND No. 64—GRANTS-IN-AID TO PROVINCIAL (GOVERNMENTS.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum mnot exceedi Rs. 2,271,000, be granted to the Governor
General in Council to defray the charges which will come in course. of pay-
rwnt doring the year ending the 3lst day of March, 1838, in respect of
‘Grants-in-aid to Provincial Governments’.”

The motion was adopt-ed'.

Demano No. 65—MISCELLANEOUS ADJUSTMENTS BETWEEN THE CENTRAL AND
PROVINCIAL GOVERNMENTS,

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 14,000, be nted - to the Goversor
General in Council to defray the charges which will come in course of pay-
ment during the year ending the 3lst day of March, 1838, in res of
‘Miscellaneons Adjustments between the Central-and Provincial Governments’.’

Tﬁe ‘motion was adopted.

DeEMAND No. 66—EXPENDITURE ON RETRENCHED PERSONNEL OHARGED TO

REVENUE. _
Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That & sum not exceeding Rs. 1,000, be ted to the Governor

General in Council to defray the cliarges which will come in course of pay-
ment during the year ending the 3lst day of March, 10838, in respect of
‘Expenditure on Retrenched Personnel charged to Revenue'.” :

The motion was adopted.
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Demanp No. 67—DsrLai.
Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That a sum not exceeding Ra 53,01,000, be granted to the , Gavernar.
General’ in Council to defray the charges which will come im cogyxse ..qf «may
lrln)ent during the year ending the 3lst day of March, 1838, in respect of
‘Delhi’."” .

The motion was adopted.

DEMAND No. 68—AJMER-MERWARA.
Mr. President (The Honourable Sir Abdur Rehim): The question je:
“That a sum hot exee'eding Rs. 16,357,000, be ‘granted - to the Goxernoe
General in Council to defray the charges which will come in course of pay-
ment during the year ending the 31st day of March, 1838, in respect . of
‘Ajmer-Merwara’.”

The motion was adopted.

Demaxp No. 69—Pante PreLopa.
M. President (The Honourable Sir Abdur Rahim): The qué‘stic')n_'is:_‘_
“That ~ a sum not exceeding Rs. 11,000, be granted to the: Governor
General in Council to defray the charges which will come in course of pay-
ment during the year ending the 31st day of March, 1838, in respert of
‘Panth Piploda’.”

The motion was ‘adopted.

DeMAND No. 70—ANDAMANS AND NjcoBar IsLaNDS.
‘Mr. Prestdent (The Honourable Sir. Abdur Rahim): The question:is:
“That a sum not exceeding Rs. 29,%,@1- be granted to the Govergor
General in Council to defray the charges which willj.come @n: courbe ofuipay-

ment during the year ending the 31st day of March, 1838, in respect of
‘Andamans and Nicobar Islands’.”

The ‘motion was adopted.

DeMaND No. 71—CapIzaL OUTLAY ON SEOURITY PR¥ING.
Mr. Presiftent' (The Honourable ‘Sir Abdur Rahim): The"question is:
.#That. a sum  mot exceeding Re. 1,000 . lg_e“ﬁ_'fﬁnted,__,bp_-,t.he::_;Gé.;gl_'n'ﬁn_i,--
General in'.-Council to defray the charged which” will- come in course of pay-
ment during the year ending the 31st day of March, 1938, in respect: -of
‘Capital Outlay on urity Printing’.”’ )

The motion was adopted.

Demanp No. 72—IRrRIGATION,
. . g T S . )
ﬁ.‘mtlinf (The Honourable Sir Abdur Rahim): The question is:
'-,.-Tlx'af.- a sum not excegding’ Ra. 2,668,000, , be  granted to the__Cioverngr
General ip . Council -to defray’ the cfiarges which will; come in. pourse of pay
nient during the year end?ﬁf""{,be' 318t " day ﬁ:)f""h(gh'c ,‘9 1& in  res of
‘Irrigation’.” -

The motion was adopted.
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DeMAND No. 78-—INpIAN PosTS AND TELEGRAPHS.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 63,08,000, be granted to the Governor
General in Council to defray the charges which will come in course of pay-
ment during the year ending the 3lst day of March, 1838, in respect of
‘Indian Posts and Telegraphs’.”

The motion was adopted.

DeMAND No. 74—CAPITAL OUTLAY ON SCHEMES OF AGRICULTURAL IMPROVE-
MENT AND RESEARCH.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 2,37,000, be granted to the Governor
General in Council to defray the charges which will ccme in course of pay-
ment during the year ending the 31st day of March, 1938, in respect of
‘Capital Outlay on Bchemes of Agricultural Improvement and Research’.”

The motion was adopted.

DeMAND No. 75—CAPITAL OUuTLAY ON VIZAGAPATAM HARBOUR.
Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 3,87,000, be granted to the Governor
General in Council to defray the charges which will come in course of pay-
ment duriug the year ending the 3lst day of March, 1838, in respect of
‘Capital Outlay on Vizagapatam Harbour’.”

The motion was adopted.

DeMAND No. 76—CAPITAL OUTLAY ON LIGHTHOUSES AND LIGHTSHIPS.
Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That & sum not exceeding Rs. 1,000, be granted to the Governor
General in Council to defray the charges which will come in course of pay-
ment during the year ending the 3lst day of March, 1938, in respect of

)

‘Capital Outlay on Lighthouses and Lightships’.
The motion was adopted.

DeMAND No. 77—CURRENCY CAPITAL OUTLAY.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 4,000, be granted to the Governor
General in Council to defray the charges which will come in course of pay-
ment during the year ending the 3lst day of March, 1938, in respect of

D)

‘Currency Capital Outlay’.
The motion was adopted.

DeMAND No. 78—DrrmEr CaPiTAL OUTLAY.
Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That a sum not exceeding Rs. 29,55,000, be granted to the Governor
General in Council to defray the charges which will come in course of pay-

ment during the year ending the 31st day of March, 1938, in reapect of
‘Delhi Capital Outlay’.”

The motion was adopted.
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Daaanp. No. 70—CouMUuTED VALUE OF -PRiNsioxe.
Mr. Pregident (The Honourable Sir Abdjr Bahim): The guetbionis:
“That a sum npt exceeding Rs. 7,07,000, be granted to the .(Fovernor
General in Council to deéiray the cnarges which will come .ip coquree af.  pay-
ment during the year ending the 3lst day of March, '1&, in_ respect. of
‘Commuted Value of Pensions’.” o . S

The motion was adoptfed.

. DRMAND No. 80—E3PENDITURE .0N BETRENCHED PERSONNRL CHARGRD TQ
CAPITAL,

Mr. Pregidemt (The Honourable Sir Abdur Rahim): The questiongis:

 “Thet & sum not exceeding Rs. 1,000, be granted to the Governor
Gengral in "Coungil to deiray the charges ‘which will come in course "of pay-
anent during the year ending the 3lst day of March, 1938," in tespect of
‘Expenditure on Retrenched Personnel charged to Capital’.” LT S

The motion was adopted.

DemaND No. 81—INTEREST-FREE ADVANCES., o
_ Mr. President (The Honourable Sir Abdur Rahim): The guegtion is:

“That a sum not exceeding Rs. 36,653,000, be granted to the Governor
General in Council to ‘defray the charges ‘which will cbthe #n cowrse of pay-
ment during the year ending the 3lst day of  March, 1838, in respect of
¢ Interest-free Advances’.” ‘

The motion was adopted.

- DemanDp _No. 8_2—Loms AND ADVANCES BEARING Iwmns?.
Mr. President (The Honourable Sir Abdur Rahim): The quegtiori\: is:
. . . v TR s = 1_;‘

“That a sum not exceeding Rs. 98,48,000, be granted to the Governor
‘Gineral' in Council to defray the oharges which will come ‘in. course of pay-
Jaoent during’ the year ending the 3lst day of Maech, 1838, in . respect  of
‘Loans and Advances bearing Interest’.’’

The motion was adopted.

The Assembly then adjourned till Eleven of the Clock on Friday, the
12th March, 1987. i ’ - T
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